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LEG ISLAT'IVE ASSEMBLY 

Wedne,day, 13th Novemb"T, 1946 

The Assembly met in the Assemblv Cha.mber of the Council House at Elev8Il 
of tile Clock, Mr. President (The Honourable Mr. G. V. Mavalankt.r) in .. 
Chaw. 

MEMBER SWORN. 

)fr. Harold George Russell, O.B.E., M.L.A. (Governmens of India: Nomi-
nated Ofticial). 

STARRED QUESTIONS AND ANSWERS 

j (a) ORAL ANSWERS 

i QU,uI.IOA'I'IONS .oa POSTS IN THE HINDUSTANI PBooBAIUIIB SEOTIOlf 01' AJ.L 
INDIA RADIO. 

161. *Pand1t Sri K:ri.IIU1& Dutt PaUwal: Will the Honourable Member lor 
Infcrmlition Bnd Broadcasting plesse st.ate: • 

<a> the qualifications required of candidates for the posts of HindustaDi. 
!fell's Editors, Programme Assistants, Announcers and other poste in til. 
Hindustani Programme Section; 

(b) the t€st applied to find out a candidate's proficiency in writil1g and 
.peRking Hindustani; 

(0) the total number of members of the Hindustani staff and the number 
p08ses;:iug degrees or diplomas in Hindi and Urdu and in both, separattlly; 
(dl how mlmy of the degree or diploma holders in the Hindustani staff hlui 

Hindi 1£11 their first language and how many had Urdu as their first langullge; 
(e, whether any knowledge of Hindi is required of the members of the 

Hindustani staff whose language was Urdu and viol verla; if so, of .. lull 
lltannard ; 

(f) how thie. knowledge is ascertained; and 

(g) the number of (i) permanent and (ii) temporary posts in the HinduRtnDi 
Programme Section held by Hindi and Urdu middle pass persons res,pectively' 

The BoDourable Sudar VaDabhbhat Patel: (a) and (b). There are no posta 
of HindustJani News Editors in All-India Radio. The news bulletins are prepared 
in English and translated into varIOus languages by Translator I Announcers. A 
.tatement showing the qualifications, the method of recruitment and the teI* 
applied to find out the candidate's proficiency in writing and speaking HindustaDi 
in respect of the various categories of programme staff of A. 1. R, is placee 
on the table of the House. 

(e), (d) and (g). I would invite the Honourable Member's attention to • 
llltatement contJaining the required information laid on the table of the HoUN 
in reply to his question No. 95, datE>d the 13th March 1946. 
(e) The answer to the first para. of the question is in the negative; the 

latter part does nob arise. 

(f) In view of the reply to clause (p) above, the question does not ariRe. 

( 895 ) 



'" LBGI8LA'l'JVB A.88JDOLY [18TH ~. 1" 
ltatemeAt showmi qualifloations required of oandidates for various posts oonnected wI6 

Hindustani broadcast and tho methodR of rreruitment to these posts. 

"_of.... ~ _ifi........ ~  ....... of __ 

Ania· 

&upervilOl', Hindus· 
tani Broadoasts. 

HiDduatani TraDB-
Jatar Announoer. 

......... station 
J)iJeotor. 

PMI.A 

Degree cxa.m;nat.;on from are· 
oogniRed University may be 
r, laxed in Rp80ial 0886S. 

Cand'dates must . osse88 
llOund general knowledge, a 
good command of :English 
and flufLoient knowledge of 
one or more looal languages 
Illld wmo experience of Lte-
rary andlo)' dramatio work 
and/or musio. 

Good Y'orophoU6 voice and aldO 
a good knowlfdgo of Urdu or 
Hmdi. 

A thorough knowledgo of the use 
of th" ~  exr eri, noo 
of translat on work and tho 
oapac:ty to deal with the 
problems involved along 
BOUnd . ' ~  Lnes 
as 6L.o a good oommand of 
English. ,Famirar:ty with 
both th' Hndi and Urdu 
script" i8 de'irable. 

Cand;datos mUKt posse'. a llOund 
knowkdge of English, Urdu 
and/or H nd; aid be able to 
write le/l<bly in Urdu and/or 
Hindi sori})ts. They Mould 
also hav 1\ good ge116ral 
knowledge of public nffarij 
(Ind'an and fOle'gn) Prefer-
enoe iH given to cand dates 
"ho hav" , xptlric'noe of n', ws 
traQ8lation. 

PartB 

Through a Selection Board. ..... 
stituted by the Government, .f 
India usual oom.positiOD :-

D_ G. or DDG or a Senior S. D ... 
Presidont. 

Two non·offioial members DOmi. 
nated by Govornment, (one 
educationist and the other a 
publio figure) 

Two S. Ds. " 
Candidates knowledg'l of HiDdi 
or Urdu is tested orally. 

By 8elect:on by S.Ds. The can· 
d:date8 knowledge of Hindi or 
Urdu is testFd orally. 

Recruitment 80 far made thl'OUp 
a Seleot'on Committeo 00DSi8. 
ting of D. G. SDDN and twe 
non-offloial members. Lilli· 
uistio knowledge i. t.eated bJt 
past recorda perusal of publl. 
cations etc., and interview. 

B1 selection by D. N. & E. I!I. 
Proficiency in Hindustani is 
to> stod by a written test. Can· 
didat. s are also ~ • 
Final approval bJ D. G. 

Candidates must have passed Tbrough P. P. 8. O. 
tho Degree EXBmlnation 
from a  r oogn'sed University. 
They mURt poI'B8SI1 linguistio, 
liturary, cultural and artistio 
qualfloat'ons of a lIUff:oiently 
high order to originate, 
mould organise and sup, rvise 
sat sfactory and attractivo 
radio prOjlrRmmoR ; they must 
havo a Huff e ol1Uy wide cul-
tuTU! h.",kgrnund to d'rect 
broadcast ng w th d:scret:on, 
purpo:<e and off:oioncy ; they 
must POBS'''" mental alertne 
and a livo int,'rest in the art 
of pre8£>ntat'on, and uptadate 
knowledge of current ~  
in ord r to ma'ntain a high 
I ,,'el of prograIUIU6s. They 
must abo poM' BB 8uflioient 
adm'n'strntvt' (L lity to Buper-
,,:se th programm, eng:n-
eer ng and clor.cai staff uuJer 
them. 

.. 



_..,ofpol' 

Ex .. -

Super-

Pari B_ontd. 

A IIOUDd kDOwledgn of one or 
IDOre Indian languagee in 
desirable. CandidateB should 
alao preferably have 80me 
expeJ'lence of offico adJninia. 
tration, jouma.liBM and/or 
literary an,j dramatic work 
andlor musio, Indian and 
Western. 

Candi(lat.f's must have pasaed a Through F. P. 8. C. 
J)egl'lw ExamiMtion from a 

. T ~  University. Thoy 
must: POSSORS BOund general 
knowledge and a good com· 
maud of Engliflh. They 
must also preferably havo 
80m" experience of office 
a<iminiRtrat'on, journaliAm 
and/or literary and draIIU\tio 
work and/or mU8ic--Indian 
and ,,-eRt!lrn. Knowledgo 
of local language(s) e8sontial. 

I. Degree from a 'recognised Through F. P. S. O. 
Univer8ity. 

2. Organisational or Executive 
exporionco in any Govern· 
JI¥!nt or commorcial concern. 

3. Some experience of literal'7 
and/or artistic work pJ'tlfera. 
ble. 

" ';1', '.J.,;8I1ion A1lBi8- Candidates must be graduat.,8. All for Programme As,inantl. 
I <,,,t. Thoy mUAt J 108seS8 BOund 

general knowledge with abi. 
lib' to converse fluently and 
faultieallly in English and 
at least one Jooal language, 
and 80J118 experience of liter· 
ary and/or artiltic work. 

.. 

Seth .G091D4 Du: Will the Honourable Member eon sider reversing the pro-
I'MS and getting the original news in Hindustani and havingi' translated into 
English because Hindustani is our national language? 

'!'he Honourable Sardar Vallabhbh&i Patel: News comes in from news agenoiea 
in ~ ; it cannot be reversed. 
Seth GOvlnd Das: Is the Honourable Member aware that a move has beeD 

Plade to get teleprinters prepllred for Hinrlul'ltani? Will Government give a.n 
impetuB to this so that original news may come through these teleprinters? 

!'he HOI101I1'&b1e Sardar Vallabhbhai Patel: Bure1J DO actiOD CaD be faken 
meJely OD a move that has been made . 

• BIJIYA.KOBS OJ' HINDI SPlGAKING PUBLIO AGAINST TJlII L.UfOUAGB POLICY OJ' ALL 

INDIA RADIO 

180. *Pandit Srt XrishDa Dutt Pallwal: Will the Honourable Member ~ 

Infonnation and Broadcasting be pleased to state the steps Government hnve 
taken or propose to take to remove the long.stflnding grievances of the Hindi 
speakJDg public and bodies like the All· India Hindi Sabit.ya Sammelan against 
~ Janguaee polioy of the All· India Radio? 



.. L L.~TI  A88BAtBLY rf3TH Nov. tttt 
The Honourable Sardar 'Vallabhbhai Patel: The attention of the Honourabl. 

\lumber is invit((i t.o the repl.v givetJ by me \JrJ hi" starred question No. 828 OIl 
l.he S,h November 1946. 

INDIANISATIO!" UF TIU; AltMY 

fel. *Pandit Sri Krishna Dutt Paliwal: (i1) Will ~ tieeretary of the Deteaea 
DepRrtment be pleased tc 3tate the steps whicll t.he Interim GoV(,rmnHlIt haTe 
,"f'rt or propose to tal\f' to Indianige the Arm v ?  .  . 
(bJ How long will it take to completely In'r\ianise the Army? 
. Hr. G. S. Bhalja: (It) Ilnd (b). The Honourob!e the Defenre Member ill 

,alllg to make an announcement on this subject today. . 

•. S.'!Db S.Jdlar Suyal: Will the Honoul'8bJe Member be pleaeed .. 
1oOIalil; whether any appointments to bhe Indian army in the office1"8' rank haft 
""'fln made of I1on-IndiRJls after the last Budget Session was ~ 

IIF. G. B. BbalJa: 111M)) require notice 01 that question. 

Mr. Suanka Sekhar Buyal: Waf!. this quelitiotl of Tndianisation of tha ..., 
MougM before. flhe Defenee Consultative CommiUee? . 

lb. G. S. Bhalja: Not the who'e quesiioll of ihe Indianisation of Uae ....... 
t. ..... Jq. 

Mr. Sa8aDka Sekhar Suyal: Ma,v I know if the Honourable Memblir • 
(l(Jl1/:lIdering the desirability of elllting an carly meeting of the Defence eou..J-
taain Committee with n view to going into tlhis qurstion immediatel,? 
JIr. G. S. Bhall&: I said that the Honourable the Defence Member wu .-.c 
I ~k~ :m announcement on Uti" 8ubjeet in_ thB eourse of kxlay. 

Xr. President: Where ill i, fAl lie made? 
Kr. G. S. BbalJa: Tn t.he Upper HotHlf'. Sir. 

Ilr. Manu Subedar: h; it u fact that accordiug to the Willcox Commite. 
report a period of 26 years hae; been indiC'ated as required for Indianis8tion? If 
bOo will the Honollrnhle Mcmlwr convcv to thp Honourable the Defenee Member 
that that is not the wav most M ~ ; of this House would like Indiauiaa.ioR 
to bl' -dollr>? .. 

Mr. G. S. Bbalja: I would ask Honourahle Members t{) be patien' for a 
Iit,le while; they will have ~ full statrment hdore them, alld I 3m RUPe tMy 
will be fully satisfied on this matter. 

Mr. SuaDka Seldlal Boyal: IR it a fneb that the pay and prospect!!. ot IndiRA 
ifl the arm." have not .vet been detennined? 

IIF. G. S. Bb&l1a: The pay. pt'nRion and other oonditions of service are .. 
~ ~  after thp, receipt of the report of the Post-War Pay Committe.. 

Mr. Sa8IoDka Sekbar Soyal: Is it a faotl tbat after the last Budget 8eaeioo 
01 thf;\ House some non-lndianR were recruited into the army on the po'" 
..... lIuitablp applieations were not forthcoming from Indians' 

Kr. G. S. BbIIj&: Th8t is .. repetition of the same question. 

GRANT OP' E'III':R,}1rNCY O"MI"SIO~ AT THB INSTANOB 0'" DIBEOTORA'flI: 01' haw 
R L.'TIO~S A~D OP'P'ICl!IRS IN THR Fauji AJ:1abM 

14e!. *8ard&r lIIangal Singh: Will the Secretary of the Defence Departmeaf 
Heast' state: 
(a) the number of. officlers WhOlll ~ ~.  Commissiot;ls ~  granted a. 

1.he instance of the Dll'ectorate of Pubhc RelatIons, commumtY-WIse, from 1941 
t.o 1945, along with their educational qualifications, journalistic 'or technical 
...xperillnce, status and pay held b.v them before the grant of such oomDlissionaA 

(b) the number of militarv nnd civilian officers drawing more than RI. 2liO 
per monto, working in the Fauja AkhbaT. 

(t') their academic t1ualifications including' thf;\ examination p8'Bsed in orienW 
or other languages, and journalistio experience before joining the Publio Rela-
tions Direotorate; and 

t Anlwer to t.bil qUNt.ion laid on the table, the qa.tiooer being a'-at. 



STARRBD QUESTIONS AND ANSWERS .. 

(d) the total amount of money paid to the Army Press from 1989 to 1941 
ia reBpect of the work done by it, for the produotion of Fauji Akhb"r and ifI 
flupplement? 

Mr. G. S. Bhatia: (a) Hritilih-47. Illdians-·52 (Muslims 28, Hindus 11 
Sikh 1, Christians 5, Parsis 2). 

Others-8. (America.ns 2, Germun 1, Australian 3, Dutch 1, Chinese 1). 

A statement giving these officers' fjouoational qualifications, journaliBtio and 
tcehnical L~  Hnd status. Iwf'ore aw.\' were granted commissiom; (where 
known) is pIa cod on the table of t,h£' House. 

(b) and (c). A statement is laid on tbl, tllhlc giving the required information. 

(d) Rs. 18,29,577-7-6. 

Sf.alt:m,nt in reply W pa1't (a). 

(a) Number of officers commissioned direct. into P. R. Dte., showing their qullli-
.,.tions :-

8. No. Civil qualifications and uperience 

BRITISH. 

1. 14 year. experience &I reporter, teat.ure-writer, picture-editol-and feature editor •• 
Glasgow "Sunday M&il", GJaagow "Daily Record". 

!. 11 1--experience of journalistic and publicity work in London and ~ D . 

I. Not available. 

4 .• ditor "Eutl.eigh Weekly M._." 
5. T ,.,. experience in journaliam and 5 1eare .. free-lance oar\ooaiat. 

i. Experience in NewlII'llial camera work, Movietolle and film.. Employ_d u cineph.· 
grapher. 

Y. Trained in printing, publicity and production work. 

a. Reporter and 8ub-editor on "Darlinaton Echo". 
t. 16 years experiencre u commercial. artist in variou. .tudio.t in Hull and Lou&u. 

Employed &8 artiat. • 

10. 3 years' 8 months' with "HaBtings Observer" and "BWlsex EXPreN" a8 reporter. 

11. 18 monthB "Cbirago Trihune" ~. 12 years "O.ily Mail", "Cavalcade" Imd Britl.1a 
United PreMo , 

12. 18 months' training in 'lew"papel' joul'Ilalitim with a provincial paper, illQludiull 'H, 
editing and make up. , 

11. Cameraman with Gaumc.nt British Picture Corp., England 1935-38. 2. Appolo ~ 

Corp., Rumania, ~ O. 3. Oaumont British New.reel, 1940. Employed &I 
Photographer. 

14. Preas Photographer, "Statesman", Cail'utta. Employed aH Photographer. 
15. Journalist since 1934. Reporter on "Nottingham Chronicle" and "Eoho" _ 

"Nottingham Guardian". Join\!d "Daily Mail" 1936. Wrote articl .. &lid aIIoft 
.tories in addition to work &/I reporter. Sub-Editor "Daily Mail" lQl6.-.4J.. 

Ii. 15 year8'. practical knowledge of advertising, painting, blockmaking, photogreplll, 
. and allied trades. Di1't'ctor of London Adverti.iug Agency. 

It. Production and efficiency investigator (Budaux Indultrial Reorglollizing ea:pertAl. 
~. IlaDager of a commercial art studio. Employed All art.ist. 
1 •. Reporter and Sub·Editor, "Southern Times" Ad "Lancaahire Daily Poet". Ooam· 

botor to "News Review" "Courier" . 

•. .. ,eare on film production at EI.tree and Denham, Bogland. AppreDticelllip wdla 
British Acco1l8t.ics factory. Employed &I Cil)8photograpbw . 

•. II ~ OD "News Chronicle" (Loudon), Compomng Department. Advt. wy-oat ....n-
ap, Ludlow. Experienced In all branebw of oompOlling, including oolotar worir, 
lIooIt-work, periodical ud gen_l prmtm, . • t. ,.an experience of DeW ..... b-editm, Uld ntIW&JIIIIMIr make· up .t"ForeiJII If_." aM 
.. N ... ·OUonicle .. , LODdoD). 



IoJIGllJLATIVa ABIDBLY 

S. No. Civil qualifications and experience 

23. B.A. Oxford (Hon.) School of Politics, EconomiC and Pkilosophy. Antt. Ilditor 
"Birmingham 'G ~ " 12 years. 

114. Staff experience. O.S., G. S Branch. 
2/). Sales Manager, Kodak. Languages: Hindi. Tamil, Italian. 
26. Compositor, Reader (Typographical Assn.) 
'Zl. Not available. 
as. 

av. 

Contact Executive ill Advt. Agency. 14 years in Fleet St. ,Writer. IndUlt.rial 
.designer ana typographer. A.I.P.A. (AEEociate Institull'l of Pr_titioners 10 Adver-
tising). Lecturer at Inltitute. Pre-examination Lecturers. ChairmlUl of I ~ " 
Discussion Group. 

Motion picture acrip.-writer. Novelist, Feature-writer. Employed as S - ~  ia 
Film Section. 

30. Manager, Photograpbie Trade Equipment Service. Kodak, Ltd., Harrow. 
and Mech&nieal Diploma, ProfeasioMI School Photography. Employed 

abe __ ) 
.. pllo.-

graph,r. 
i!. Commercial arti. kployed ... artist. 
3IiI. 14. years in ne_propen. Editorial Managerial, and Publicity. Circulatioa M ..... r 

at Sheffield for Allied Newlpap"'l'II Ltd. 
13. Journalist, Aaociated Sooltiah Sewspapers. Ten years sub.editing mO,lIm, Md • ...., 

new.papen &114 ...-m-. 
34. Preel Photographer in LondO!. and ' ~ ~ eince 1924. Emplnycd "" ph"toj(rapber. 
116. 8Ilnior ltaft reporter and featw-e-writel' "Dail:' Expreal". 
M. B.A. of Harvard and Odord Universities. 7 years' experience It5 Univerait:-, tacker 

and College Principal. Education Minister, I ~ State. 
37. ~ Photographer. 3i yeall' apprenticeship as commercial ' ~  ill Oopea-

hagen. 1 year ... Department, Manager in 8ame Agency. Employed as photogap\er. 
38. R<-porter Rnd Sub-Editor fol' 11 ~. Six years as Junior IUld Senior Editor of 

G1B11gow "Eastern Standard". Three ~ as reporter with "Glasgow Herald" 
Glasgow I ~  Timea". Free-lllnc@ work with all national papers, yachtin, oor-
respondent for "Daily Expre8ll", sports writer "Evening Ne_" GlalgoW. 

;W. Artist a.nd design,,' at Stewart Knock Studios-Oxford St. London, 5 veare. Clitford 
I'lt.uilioo-HI'laucha.mp ~ '. 1,ondon, (; months Carlton Studioll-Queen St., Laadoa. 
1 yl'ar. Chl!lltel' Rtudu»-Bhmdfort St., London, 3 years. Employed .. am... 

040. 10 yeai'll journalillll. Proprietor of a newl-diltribution agency. 
41. Pres8 photographt'lr with nati-:lI1al newspaper experience_ Employed ro. ~ •• r. 
4a. Oinpmaw.graph ~  experience. Employed in Film Section. 
G. London Univenily. Exhibition for jounlalism. ~ years experience in joatMM... 
44. Cinf'phot"!!Tuphel·. EI"t·ree Studio". Employed a8. Cinephotographer. 
48. Not a\'llilablp. 
46. Post.matership in Modern History, Merton College, Oxford. Editor A: )(eM'" 

Director, The Pion"" .. ; Edit.or, The Natal Witnetl8, etc. Salary when _ ........ 
&. 2.750 p. Ill. 

47_ B.A. University of Columbia_ Editor, Montreal "Sun", etc. Canadian Tract. 0... 
miRllioner in Sout1t A bica ~  Anltralia. 

MUSLIMS. 

1. M.A. (Eug.), M.A. CArabic); L ~  English, Urdu, Punjabi, Peraian and A_Itie. 
Droadca.ting, Featuf'& writer. literary. critic, author and Poet. 7 yeal'll' exper_. 
in lecturing. writing, broadoasting (UniVl'lrsity Lectuf'&rl. 

i. 1. Diploma coune in jourllaluIIll, '~ Gollege. London U ~ . 

8. Diplomll C01l1'8fl in journalism. I.S.S. junior jounlalitl' COllr8e, GeneYa. 
3. MUllshi in Persian. High prollciency' in Urdu. 
4. J.Amguagetl: English, Urdu Hindi. Persian (speak, read and write). 
5. A~ -  " ~  half " dozf'n book. in Urdu, contributed artie_ to ....... 

r.lVlew, London, The Stat.eaman, etc. Broadc&IIt-featurea aound --. .... 
vArietietl, talk" both in Urdu and Engliah. ' , 
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Civil qualifications and experience 

6. Experience: 1. Editorial .staff, Bombay Chronicle (6 months). 2. Aaett.. --Editor, 
Indian Listener, 2 years. 3. Bombay Chl'onide correJ;pondent in London, 2 yean and 
m Delhi 6 months. 4. Reuters Service at Bombay 2 year8, Lucknow 1 year, Allaha-
bad 1 yoor anu Peahawar 1 year. Urdu journalism ]2 )·ears. 

3. B.A. (Cambridge), liLA. (Leeds), Experience in teaching university classes and ad-
mini.tration of :.cademic institut.ion.. Principlli. An!(lo-Arabic College, Delhi. 

4. 18 years' I.'xperieJl(:e ill joul'Iluli.m. \Vrittt'u '" dozen bOOleR. Story writ-cr, Poet and 
Humorist, knows Urdu, Arabic. Persian. En;:lish, Punjabi. Can read and write 
Hmdi script. Editor Or Asstt. Editor of Shiram, Inquilab, Ishan, etc. 

i. M.A. (Eng.), M.A. (Arabic), Proficiency in 1;1'(\u. Knowledge of Persio.n. Experienc. 
in journalism. AIRO subordinate Accounts Sen·i<!". A. G. C. R., New Delhi. 

6. B.A., L.L.B., Pllnjab University. Languages: Urdu, English, Persian and Arabi. 
(spoken). 

7. L&nguagetl: English, PIlI'lIiAo o.nd Urdu. Member of the editorial .taft of "Zarb+ 
Kaleem". B.A. (Lucknow). 

I. A.ltt. Editor "Makh7.an". Editor "Firdaus", A .... tt. Editor, "Sunrise", Manager, Ripoa 
Pre. Author of Hlveral ahort stori'c18 and pla)' •. 

t. Oft\cer cadet at Lahore and I.M.A., Dehra Dun. H.ationing Officer, New Delhi, B.A. 
10. M.A. Economic.tl, B.A. (Hons.) in Persian, speak.! Arabic &: Persian fluently. Moderat. 

knowledge of }<'1'ell('h. Formerly D ~  of ~  All India Radio. EM-
ployed on hroadcalting dutiflil. 

11. B.A. (Arabic) up to Intermediate. Knows ~ . Worked al Allstt. Mdiwr, 
'Thaan' IWd 'Inqilab' and Editor of 'Shiraza' and 'Rooman' , 

II. Worked aI Aaett. Editor, The "Alra", Lahore (Wleekly) 'Wata.n', Baghdad W .. ~ 
. Aa Warrant Officer ediwd 'Fauji Akhbar' Cairo and 'Hindustan', 'Cairo. lHned .. 
Aastt. in Charge, Broadcasting in Baghdad (Indian lrol'CBs Progl·&mmes). 

13. B.A. (Punjab). Holds lien on a Pllnjah Governm .. nt Post. AuthOl' of two boob ita 
English and several in Urdu. 

14. M.A. in Economic-s. Worked as Chief Sub-Editor, 'NatiOn/II Herald'. 

15. Broadcaster in Ceylon and Editor, ",1ang-ki-khllbren", Calcutta. 

16. B.Sc. (Hona.) in Pusht.o. Languages: Pusht.o Ul'(lu, ~~ ~  Persian, Punjabi ani 
Arabic. Journalist and writer (Pushto &: Urdu). Journalist in Foreign Publici'y 
Offiaa. Editor of Pushto-Urdu Magllot.ine 'Nan·PIlI·un' for about 3 year.. Author 
of about ~ Pushto pamphlet.. 

17. B.A., L.L.B., Qualified at I.e.s .. examinat.ion. T..aWYN of 11 vear" "Iandin,. 
Municipal Commissioner, Kamal 7 yean!. President of the Govt. Debt. Conciliatioa 
Board, Kamal. 3 year.. La'lguage9: Hindi, Urdu, PArlian and English. J'ree 
Lance journalist and broadcaster. 

18. B. A. 16 years in Cantta. Dept. ~  appointment of Military E'.8tatee Oll.ow. 
Employed as Military Public LiaiMon Officer not doin/( journalistic duti •. 

1 •. B.A., B.T., Headmaster, Lala Musa H:gh School. Broadcaster, Feature writer. 

lI). English, Urdu alld Punjahi. 20 year"' office ~ '  in Govt. of India. Employ_ 
.. Administrntive Officer. 

21. Urdu, English, ~ ~  &: Arabic. ~I  of Briti8h InMtitut.e of journuli81.1. Fellow 
of the Royal Society of Arts. 15 YI':ln'. journalistic experien"e. Direct.or of Publi-
city in Government of Bihar. Now Dnel"tor of Pllhlications Diviaion, I. " B. 
Department . 

•. III.A., B.T. L U ~  in En.!(Jisia in .a Lahor,; ColI"!(e f,!r 11 . 'I -II ~. l.nnl(uage •. Urd., 
Peraian. German &: Al'1lblC. Spt'(,lal contnblltor leadlllg ' ~ R lind magazinea. 
Worked on 'Inqilab' and 'Muslim Outlook' &II Sub·Editor . 

•. :B.A. Languages: English, Urdu 1 Persian, Commissioned on the requelt of All ladia 
Radio to oonduct thleir ~  Unit . 

• INDUS. 

1. ~. .  journalism and commercial photography. B.Se., in phYAicB and chellli.try. 
Languagu: Urdu 1 English. Employed all Photographer. 

2. lI'aglish, Urdu, Accountant, 'High Commi .. ioner for India, London (1941). B.A., 
L.L.B., Delhi, L.L.B., London, Adib Fazil (BonR. in Urdu). 

3 .• gllah, Hindi, Urdu and Punjabi, B.A. (Honl. 1, 10 years' journali.tic experitilloe 
W01"ked for)1 Y8&ra lUI New. Editor. A.I.ll 
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II. No. Civil qualification. and experience 

4. English, Tamil, Telegu and a little Kanare8e and MalaYl\lam. 13 y_ra' journrJiat.ie 
experience with the "Hindu". _ 

5. M.A. (Engliah), B.A. (HODS. English). LanguageB: English and U ~  J ~  
experience in 'Tribune', Lahore 1940-41. Member of staff of the Chul'eBe COmmlll-
sioner in India 1942-43. 

6. Not available. 

7. Chief SporLB reporter, "C. M. Gazette". Hony. Seey., Lahore Y. ~. C. A., ~ . 
District. Hockey Association, Hony. 'fnlaBUrer, Punjab Badnuntol1 AuoClat.ion, 
Member of several "porting A."ociatioIlB in Punjab. 

8. B.A. (Hons.), Bombay. Senior Asstt Home Deptt. G ~. of ~ . ~ ~ 
Special Press Adviaer, Dombay CitY'. Langul\p:es: Enp:hsh, Malirattl, Hlndustam, 
Oujerati &: Kaukani. 

t. M.A. (1st Clasa) History, from Punjab University, knows Hindi, Urdu' and can apeak 
Punjabi. Experience: Sub-Editor, "Piuneer" for 7 years. 

10. B.A. Studied Architecture, Film Production laxperience in atudios, AIIMt.. Direot.or 
in Information and Broadcasting Department" Information FiJ.me of India. 
Languagee: Marathi, 'Hindustani, Englilh, French, Gujera.t.i. Employed 811 Photo-
grapher. 

11. Preel phot.ographer. Employed a. photographer. 

12. Matric Punjab Univel'llity. Technical photogra.phy 4 yearB. Employed 811 ~ .. -
pher. 

13. Aaatt. Publicity Officer, 1 & B. Department. Now Publicity Officer Mala.ya empl01.t1 
by 1. &: H. Department, 

, 14. M.A. 2 years' administrative experience in Imperial Chemical Industri... 4 Y_N' 
.. Editor· of a Sporte journ .. \' Languagea: Tamil, Telegu Hindi and ~. 

15. RA. (Madrae). Can read and write Tamil &l1d Hindi, and can apeak Tllh!ga. Pab· 
licity A •• t.t. at Madra. for Ii yean. Wit.h A, J. R., ainee 1939. From J.q l84II 
al Programme Anti. A. I. R. 

16, B.A, Agra U ~  Hindi and Urdu. 3 '~ at! ~ Editor National lo.mal, 
Ltd., ASBtt, War Department, G. H, Q. 1942. 

17. Dialoglll\ wl·iter. Kongs comp06el" lind Film Director. Maratti, Playwright Poe" 
Mar&tti journalist Klory writer and  Film Director. LanguagN: Maratti, O.jertrli, 
Hindi & English, Employed in Film Section. 

18. M.A, (En/llisb). English, Urdu. ~ . Hin(\i and Punjabi. 
nalism, M~  of Editorial Staff of "C;. and M. Gazette". 
featurfl writer-Memoor of Lahore District War Committee and 
Waf Bulletin for over It years for the War Committee, 

Experienee--Jour-
Spl.correepond_ 
produced a weeki,. 

10. English. Hindi and Urdu. ('an "peak Punjabi and Dengali. Experience in joumalilm. 
New. Supervisor in A. 1. R. Employed in Military Public Liaison. 

10. Pra8s rOl'l'p,spondent "rcl'e(lit",d with the Dept. of Information and Broadcaat.iDg. Oon. 
of India, Languages: Engli.h. Hindustani, Tamil and MnJayalam, 

R. Sub-Editor "The Hindu". B.Se" 1934,B.I.. 1936. Tamil and Hindustani. 

SIKHS. 

1. Matriculate from I'unjab UniverRity. Worked all Pbotographer in D. A. Ahuja, 
Rangoon for two yean. Employed lUI photographer. 

INDlA:,\ CHRISTIANS. 

1, Matrie G. D, in Fine Art and ~  Art (t.eacber) Art Director in Filma Hindi, 
Maratti, Engliah. Employed in Film Section. ' 

!. 11 y!'ars' pXJll'rien('f' on th", Pioneer AM sub-editor. Information officer_ Jaipur Siate, 

i. Matriculate. Qualified R.I.A.F. Training courae. Employed .. ~" . 

4. Phot.ographer. Know. Bnglisb a: Urdu and pbotography. Employed .. JIbotaIapher. 
i. Man8!tf'r of firm of film distributon. E ~ cine-photographer. 

PARSI. 

1. Employed u advertiaing agoant in Bombay aa Copy-writM and OO ~ .xeN'i'Ye. 
Languagee: Jtngliah. 'Hindi, Oujerati, Maharatti. 

I. Not. anilable. Employed U ciDe·photographer. 
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8. No. Civil qualifications and experience 

AMERICAN. 

1. Feature·writer "C)licago Sun", broadcaster, National Broadcasting Corp of Amerioa. 

2. Staff of Aaaociated Prees of America, Shanghai, etc. Five yUn' experience in 
journaliam. 

GERMAN. 

1. Photographer, Documentary Film Director and Cameraman and Studio Cameraman. 
Employed as photographer. 

AUSTRALIAN. 

1. Not av&ilable. 

2. Expert in printing and layout 10 yean experienCM of journalism, art editor "Sydn",. 
Morning Sun", feature editor, Melbourne .. Argu .... 

3. 10 years' experience of newapaper reporting and handling of new. features on Melbourne 
"Argus". 

DUTCH. 

1. With engineering firm in Rangoon 1934-1942. Languages: Dutoh, GermlUl, Hindu-
tani. Technical: Mercantile Office, management, film pi'oduct.ion, pb0t.6grr.phy, 
radio and "Iectrical engineering. Employed in Film Section. 

CHINESE. 

1. 5 years' reporting experience. 3 years' ~  experienoe. Impon, Jbpon lUI. 
Ihipping. Languagee: Burmeee, Hindustani, Karen. P. A. to dinct.or, 8wedilk 
Match Co., Ltd., Ragoon and Jonkoping, Sweden. 

The atatu. and pay held he fore they were .~  is not known ~ no ~  ia 
.... Wned. 

Swlemeflt in nply UJ part. (b) arid (0). 

PUBLIC RELATIONS DIRECTORATE. 

It.atement showing members of the ltall of the "!i'fwii Akhbar" with ~ '. ~  •• 
wIaoae .-I&rJ is above Be. 250 per month :-

Editor. 

A •• tt. Editor. 

K&Ilager. 

A.cademic qualifiCIJtiom irIClvdinrl umninatao". pa.,ed aft Orieflt,/l or 
other JAftguagea Q1\d journaliltic e:ltptritftct be/or. iOaflirlf 
P. R. Directorate. 

M. A. (English), Punjab Univt>r.ity. Pal!led Intermediate Exami· 
nation of the Punjab University in Perlian. Was a ~. 

joumalist befm".! joining Public Relations Directorate. 

RA. (Hons.). 1928. Topped the list of successful candidates in the 
University. M.A. (Philoloph:--), 1930; M.A. (Persian), liJ32; 
L.L.B., 1939, 1111. clue Firat. 

Liflgtlietic qViJliliClJtitm8 : 1. Urdu, 2. Hindi, 3. Gurmukbi, 4. p-u., 
5. Arabic, 6. Italian, 7. English. 

IlHIrftaliltil; u:ptrience: 5 year., Editor, "POitaI 

Matriculation Punjab Univerllity. I.A. Special 
Clala Engli.h, I.A. Firet CIa... Higher 
A. S. "r Education "Distinguished o. 

A ~ ". 

CluB, I.A. 1_ 
8tandard Urd •. 

Dr. Ita l1d41ll ~I  Sir. I RnI Ruthorilled bv t,hf' HonourablE' Member 
(Shri Sri Prakasa) to ask these qU8stionil (4flR-66)-' 

.... Preatdlllt: I understand there ill no frellh all t·horit:v . 

()OORl>INATIO)i OF RANSKBIT STunn:R. 

tMa. *Sbri Sri PrIbI&: Will the Honourable Member for EdUCAtion b. 
pieascd to state: 
<a) if it is a fact that there i'l no oo-ordiD1\tion of SAnskrit studies in tt.. 

oollDtry; 
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(b) whether different institutions and ~ . ~ fully Ruth.orise.d ... 

recognise or not the corresponding degrees of other mstltutIons and uDlvermtlea; 
md \ 

(c) whether Government propose to mflke flrrangements for the setting up 
of uniform standards for differ<>nt, negrees in Sanskrit for the whole country so 
that one institution may he hound to recognise the degree of another institution 
and fHi!l1it fituncnts for higher (Iegoree!' ,,·hE'1l ~'  with the hallmark of 
requisite qualification from another institut.ion? 

The Honourable Sri a. Rajagopalachari: (a), (b) and (c). The Honourable 
lIlember bas 'probably indicated the position fairly. Tbe study of Sanskrit in 
bigber stageR ~ conducted by Indian {Tnivcrsities and the degrees granted by 
onf' are generally recogniHE'fl hy other Universities. Indian Universities enjoy 
Rutonomy in their functions. They recognise courses of instruction provided for 
in educational inRtitutiol1s in aceordance with their Rules and Regulabions. The 
Inter-University Board of India has been set up to co-ordinate courses of studies 
in the Universities and it should be possible for the Honourable Member to raise 
the quesfJion before that Board and to have it examined although the need for 
imposing uniformity from without may be less in this field than in othen. 

SARNATH MUSEUM AT BBNARES 

+"4. ·Shrt Sri Prakua: Will the Honourable Member for Education Ite 
~  to state: 

(a) if it is 8 fact that the' Lion Capitol' in the Sarnath Museum at Bensres 
hal heen damaged and badly cracked; and if so, the circumstances in which the 
accid('!nt happened; . 

(b) if any images and other ~ in t.he Museum had bepn sent abroad.; 
and if so, whether nil t.hings hnw Mme hack and heen rflstor(·d to proper 
place,,; lind 

(c) if Goven1ment intpnd to exteud thE' M UReum buildings to store thtc· UlaIlJ 
-.slusbltl images etc., tbat hAve to be kept outside in the open yard? 

'!he Bcmoarable Sri O. Ralagopalachart: (a) The Barnath Lion Capitol,.... 
tlund broken across just above itR bell port,ion and. there were crneks in the 
neaks of the lions when it was dis('overed in 1904·05. It is todnv in exactlly the 
aame condition as it was when it was discovered. . . 

(b) No images and other exhibit!l in thE' M \Iseum have been !<ent abroa.; 
.e latter part of this question, therefore, does not arise. 

(0) No valuable images are stored or kept outside in the open yard. The 
4I]116s\ion of extending the Museum building, therefore, does not arise. 

EUROPEAN MENTAL HOSPITAL, RANOHI 

+681. *Shri Sri PnJraIa: Will hhe Honourable Member for Health be pJeaeed. 
to .tate· 

(a) the annual expenditure on the European Mental Hospital at Ranchi; 
(b) if the patients have to pay anything for their board. lodging and beat· 

· .. ent there; 
(e) if it is reserved for Europeans only; and. 
(d) it Government propose ~ pennit non.EuTopean patients also toO b. 

admitted there? 
•• S. B. Y. Oulmam: (II.) ThE' II.veragl' E'xpenditure in the past five yean 

" •• Ra. 6.89.886 per annum. 
(b) Yes. unless they are certified to be indigent b:v the Uistrict Magistrate. 
(e) and (d). The attentiolJ of the Honourable Member is invited to the 

answer given to question No. 840 .~k  by Reth Govind Das on the 8th Novem-
ber UM6. 
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OBKSOB OY OOBBBSPONDBNOB 

... 
ttel. *Sbrl Sri Prakasa: Will the Honourable the Home Member be ple .... 

to date: 
(a) if any censorl'hip is IllHintumed UII privute correspondence; 
(b) if the eorrespon<iAnce of C'mgresslllcll is being still censored; and 
(c'\ if ~ political Mide of the Urimimtl Illtelligt'llCC Department is still i. 

Kistence; aud if so, its exact duties? 

The Honourable Bardar Vallabhbhai Patel: (a) No censorship of private 
cOlresp(JIldclIl:l' j" lIlailitained as such but, puwers of secret inter('eption under 
iectioD 26 of the Post Offiel'M Act d  ] S08 arc still exercised. 
(b) III oruer to ilafegwml the "ecreel' of interception, Governmeni are no' 

prE-pared to disclose the oe8eriptioll and unture of correspondence which i. 
coosored.\ 
(c) The Honourable Member is presumably referring to the Centrol Intelti-

,ence Bureau. The function of this Bureau is the collection of intelligenM 
relating to the securiiy of India. It iF: not in the public interest· ., rlillCloll6 
6fl detailed eharaow f)f these duties. 

NUTBITION DBPARTMENT 

487. *1Ir. Kadandbart Singh: (a) Will the Honoul'able Member for HeaWllt 
Ite pleased ~ stst,e if the Nutrition D ' R ~  iii' a pennaD('nt one? 
(L) If'ilie repl, ~ (a) is in the negntivp, d(J (}overnment '~ ~;  , .. 1. 'L 

penIHUleut'! • 
(e) Where aN! the ('etltl'OIi for thf' l· ... ~ ' I "  .. 

(d) A ~ thc," full,v sta.ffed? 

Mr. B. H. Y. Oulsnam: (a) llud (Il). Tht"e is 110 Ilutrit.ion ~~. 

Where i(ll all insflitution \mown as the ~  Research Laboratones whlcit. 
ilo administered by the fndian Research Fund Association. The staff of tJQ,. 
ia.ti'ution ill employed on a :vear to ~'  baflifo; in accordance with the . ~ 
., the ASlIOeiation. with the exception of t.he Dirpctor who has been appomted oa 
., .brae year oontraot, Md the Assistant Director. who is on a five year contrsel. 
The Indian Resoarch l<'und Association hlLfI no inient.ion of tenninating tI. 
ae.i-.itiee of tbe insliiliuliioo. 

(.c) ~  nutrition re8earcb ill eODduet,ed in a Rpecial section at the AU-India 
I ' . ~ of H:vgiene and Public Healflh, Calcut,ta. The main centre for ~ 
tioc ~  is. however, the Nutrition ReRt'arch Laboratories at Coonoor, mua-
troiDed b.,. the Indian Research Fund ARs{)('iatioll which receives its fundi fro_ 
the Go-.emmen* of India. The T ndian Reflel\Trh Fund Association allo AnaDeM 
~ Nutrition Hni. III' the Seth G. R. Medicnl Collegf> Bombay and another a • .u 
Daooa Uni-.el'Bity. In addition the 1. R. F. A. gives grants for ten en'1uiriea 

~ nutrition problema oondueted in inst,itutions in various pnrta of India. 

(d) The ltal ft' .he All-India Inshltut.e of Hygiene and Public Heal., 
(Jeleu ... , il adequate. The staff at, the Nlltrition ReReBreh Laboratoriel and ia 
oooneotion with the .anous enquiries iF: ~ '  bv the Indian Reflearch II'uDi 
.tuoeiation. Some ncanciea left unfilled during the war at the Nutritioa 

~. J .. boratoriea M'e now beinj;( filled. The various enquiries are adequa __ 
1IWre4. 
Pftd. •• G ...... : Ale these places being filled by Indian8 or EngliaJune.f 

Mr. S. E. Y. Oallalm: By Indians. 

Ifr ..... 10ldl1: May I ask why the Research Institute is kept on a yearir 
~ and DO' on a pennanen' basiA? Is it an advantage to keep it on a yeuir 

Mr. S. B. Y. 01lllUm: The Association operates on a grant given every yev 
hy the Go-.emmen'. and for that reason, I think, it maintains these laboratori • 
•  a ~  to year basis. They have been in existence for many yeanl. and 'hen 
• DO intention of diacontinuing them. 



'" LlIGIBLATIVB AS8BKBLY ~  Noy. 1_ 
NUMBBB AND LOCATION OJ' AERODROMES MAINTAINBD FOB MlLIT ... BY 

PuRPOSES. 
te •. *JIr. Jladandhari Singh: Will the Secretary of the Defence Depart-

IDsnt be pleased to state t.he number of aerodromes maint,ained for military 
)IIurposes after the war and also their locations? 
Mr. G. S. Bhalla: 'fhe number (If Airfields, Landing Grounds and Flyinc 

Boat Bases under the control of this Department ut the end of war (i.e., the HS.b 
AUb>'Ust, 1945) was 415. The total Humber maintained by the Defence Depart-
ment at the present time is 101, including three :FI,ving Boat BaseR. 
The location of theRe 101 Af'rodrornes is shown in a ~ ' ' . laid on the 
.. hIe of the House. 

Motement 8howing the airfields maintained by the Delefl.ce.Dep<'rtment 48 
on lBt November 1946, and their locatioft. 

Airfield Nl'arest big town 

--.--._._-_ .. _----------------_._._---.... -----------

" Amarda Road 

• Ambala 

• AI'-.ii 

Adilabad 

Agar'-I& 

Agra 

Amarda 

Ambala 

Byd .... badS ... •. 

T.ipuaS .... . 

17. P. 

Ma7UJ'bhanj II ..... 

Punjab. 

IT. W. 1'. P, 

7 Arkon.m Arkon&m JIIHbu. 

• AU"'D8abad. 

I Badbal 

N. GodaYa.l'i Ri .... r .~ •• bad 1hMe. 

R ~ Railway June- Jaipur S .... 

10 Baiaaohi 

11 Banar 

11 Bannll 

13 BaTodll. 

1" Bat'raokpore. 

16 Begumpllt 

II Bhopal 

1'1 Bihta. 

tion. 

Jodhpur 

Baroda 

Call'utta 

~  

Bhopal 

Patna . 

II Caloutta (F.B.B.) (Bally) Caloutta 

II Oempbellpore CampbeUpoN 

10 Chabu& Dibrugarh 

11 Ohakeri 

II Cbakl ... 

.', OIuIkuIia 

N Oharra 

II 0beIa. 

OawDpor .• 

Rawalpindi . 

Obakulia 

Jodhpur State 

)I. W. F. P. 

Baroda Stat-, 

Bengal. 

HydeTabad S .... . 

Bh.ptIIS .... . 

Bihar. 

Bengal. 

»unjab. 

..... m. 

U.l'. 

Punjab. 

Bihar. 



, ~ ~ 

''I'AllaED QUESTIONS AN!> ANSWERS 90' 
leriel 
X •. Airfield N.'arest big town ProvinOE'/B .... 

~--------  .--- __ ._. r ______ • ______ · __ ~ _______ -

H Ooimbato .. Coimbatore . Madru. 

If Cox', B-.a.r Chlttagong Bengal. 

It :0.11 Chakwal Punjab. 

It Delt..dia Dalbandin Baluohietan, 

It !)eoWi Deolali Bomba,.. 

II DI~. Dergaon A..m. ,. Dt..iat Rawalpindi . Pwljab. 

II J)ipi Kidnapore BeD4JaL 

~. D. I.:ro.a D. I, Khan X.·W.". P. 

II D ~ . Dibrugarh ~. 

II Dri,li B.-. Karachi Sind. 

If !)PO •• Chitral N.·W. P. P. .. DudhbNll Kharagpur Delila!. 

It :hI&hjU; • Rawalpindi Punjab. .. "'D ~ F"nny Bengal. .1 Po .... JIde .... Fort Sandeman Baluchie.n. ., OwI'(!llO. • Gurgaon Punjab. 

41 JlMilapn N. Hyderabad Hyderabad S .... .. .JaDdola Wanzai N.·W. F.P . .. Jodhpur Jodhpur Jodhpur S .... -Kelaikuada • Micinapore Bonpl. . , Kanehnpa • E. Hooghl,. Rinr B,engal. .. KbarlllQNr Kharagpur Benpl. 

" KobM Kohat. N.-W.P. P . .. Kolar . Kolar . Kyeoro StMe. 

·.1 Kmabhi .... Silohar .\lAm. 
.1 IAbl»re Lahore CanU. Punjab. 

'1 Lalitpu Lalitpur U.P. 

M Lalmanir Ra' Rangpur Bengal . 
• 6 LaDdikotel Landikhana RI. Head N.-W. F. P • 

• Ledo L.do .l\ssam. 
61 Maharajpllr Owalior Ow-alior State. 
68 Malir Karachi Sind. 
60 Mauripur Karachi Sind. 
60 Kir Ali Bannu N.·W. F. P. 



-..... ... Airfield ~ PJooyiMefB'" 

tl KiraubM · . Bamm . IT.·W .... P. 

•• lIurid Cbakwal Punjab. 

OJ Nal · Bilumer . BikaDer S ..... 

" NimaoJa · Indore Gwalior 8tate. 

fa ODdal. Ondal. Bengal. 

ee Palam • · New Delhi Delhi. 

eT Parachiu.ar ThalTown N.-W.F.P •. 

GI peshawar Peahawar N.-W.F.P. 

eo pbapamau Allahabad U.P. , 

'0 Piahin. Quetta Baluohistan. 

Tl Poo_ . Poona • Bombay. 

TJ Raiohur Raiohar Hyderabad BtaW. 

Ta BampurBat RampurBat Benpl. 

" RaDchi Banchi Bihar. 

9. RaQD8k · Bazmall N.-W. F. P. 

,e Redhilla Lake (P.B.B.) . Kadr .. Madr ... 

7T Bilalpur Nowahera N.-W. F. P. 

'18 :ai_Iwala Lyallpur Punjab. 

T9 Budramacia Bhuj W. Ilidiu State. 

10 Bupai . Dhubri AMaro. 

II 8adi7& Sadiya ANam. 

I. Sala- Jodhpur · Jodhpur lHatII. 

U Se1baDi 8albaDi Beapl. 

" Sambro BeJpum · 8aDIli State. 

N Samu. Quetta · Baluchiatan. 

16 SaraDaD Quetta · Baluchistoao. 

87 Sararogba Razmak N.-W.F.P. 

88 Sargodba Sargodha l>unjab. 

80 Sarwekai BanDu · N.-w.F.P. 

10 ShibpDJ . Tbakkarpoa Bo.zapl. 

.1 800UratiDi • IIakum .AaIam. 

III Spezand Quetv. BaluohidaL 

93 Bulur Coimbatoro . . Aladraa. 

14 Tambaram Jladraa . . Madra •. 

16 TaU Bamm N.-W.F.P. 
.-



STABUD Q1J1I8TIOlf8 AND A1f8WBR8 -
IeriIII. 

1(0. Airfteld Nearest hie wwn ProviDoe Mate 

. .. 'l'bal 'l'balTo .... . . N.-W.I'. P • .., Tromba,. (I'.B.B.) Bomba, Bomba,.. 

IS Tulihal Impbal AMaIn. 

O~ Vizianagram Vizianagram KadrM. 

100 Wane. . Wau. N.-W. F. P. 

101 Yellahanka . Bangalore Kydor., State. 

.' Prof. N. G. Ranga: What will happen to the other landing grounds and flying 

r 

boat bases?! 
1Ir. G. S. Bhalja: 101 landing grounds, etc., are to be retained by the De-

fence Department, 15 have been transferred to the Director General of Cid 
A'fiatioll for civil aviation purposes, and 260 are to be disposed of. 

Prof. N. G. Ranga: May I ask for BOme clarification of that word-'to btl 
~  of'? Are they going to be sold away or are they going to be dismanUed' 

1Ir. G. S. Bhalja: Of these 260 airfields which are the subject of disposal, 
letters declaring them surplus have already been issued in respect of 242. The 
~  18 are under consideration. The intention is that runways, . ~ 

tracks, hard standings, etc., where they exist on these fields will be retained b, 
the Central Government. This will be done as a form of insurance in case of a 
future emergency and because of t:be prohibitive cost of restoring land covered 
by several inches of concrete to its original condition. The Provincial Govern· 
ments are going to be informed very shortly that if the'y 110 desire they may 
take over and maintain any of these works at their own expense. 

Prof. N. G. Ranga: May we have the assuran'ce that these airfields and land-
ing grounds will not be either dismantled, destroyed or sold? 

Kr. G. S. Bhalja: Yes, Sir. I have indioated that if the Provinoial Govem-
ments desire to maintain them, they will be handed over to them for mainten-
anoe purposes and the rest which are likely to be utilized or required for defence 
purposes will be maintained by the Central Government. 

1Ir. llaDu Subedar: May I lmow in how many cases of these military aero-
dromes which were located in Indian States territories, the .erodromell 
have been handed .over to the Indian States and may I know how much 
and why Governmenfl demand payment for these aerodromes from these States ~ 

Kr. G. S. Bhalja: I am afraid I must ask for notice of that question. 
Sr! T. A. Ramallngam Chettiar: Have Government arrived at any decision 

with regard to which Landing Grounds, etc., they are going to retain and main-
~ 

1Ir. G. S. Bhalja: Yes, Sir. I am laying a statement on flbe table of the 
House showing the aerodromes which will be retained by the Delenoe Depart-
Jnent. 

RHeBUIT_IINT TO IlfDLUI CIVIL SERVICE 

~ . ·Kr. Manu Sub8dar: (a) Will the Honourable the Home Member plenst< 
state the total number of men in the Indian Civil Service? 

(b) How many were recruited durmg the years 1943-44, 1944-45, 1945-46 I\UU 
1946-47 (upto BOth September 1946), and bI what process? 
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(c) Have Government reached any conclusion as to the method of reoruitmen' 

in future and the machinery by which they would be recruited? 

(d) Do Government intend to continue recruitment of non-Indians in serviN 
in future? 

The Honourable Sardar Vallabhbha1 Patel: (a) The total number of of&oeJII 
in the Indian Civil Service on 1st Januar.v 1946 was 1022. 

(b) Seven candidates were recruited during 1948-44 by competition and two 
by nomination. There has been no recruitment since Ulen. 

(c) The Honourable Member's attention is invited 10 my reply to 8ardar 
Mangal Singh's starred question No. 71 on the subject on the 80th October 1948. 

(d) The Honourable Member's attention is invited to my reply 110 Pandi, BIll 
Krishna Dutt Paliwal's question No. 821 on the 8th November 1946. 

Kz. Jlanu Subedar: Do Government intend to recruit any non-Indiana under 
~  scheme put. forward by the Secretary of Staoo assuring them after suet 
recruitment of very heavy gratuity and other oharges in addition to all the allow-
ances and emoluments which were given to the old civil I8rvants 1 

The HOIDDDl'ftble 8&rdIl Vallabbbhal Pa.tel: The scheme referred to b, -1 
Honourable friend has nob yet been received. 

RftlBBIIBIIT 011 PROPORTIOIIATB PB!fSIOK AlfD GUTUITIJDS TO I. C. S. ~ 

470. -Mr. Jlanu Subedar: (a) Willlhe Honourable the Horn!' Member plea .. 
tltate how many members of the Indian Civil Service have exercised their right8 
·to retire upon propol'tionate penRion and how many of them have claimed po .. 
tuities under the new rules? 

(b) What are the names of these offil'ers? 

(c) What is the amount of gratuity so paid? 

(d) How mallY officers are affected by the proposed tennination of tbeir .oa-
~  and their re-employment under new conditions? 

(e) Has any decision been reached as to when aDd how this is to be done? 

'1'11.8 B.oDourable SwdAr Vall&bhbhal PAtel: (a) to (e). The Honourable 
Member is presumably referring to premature retirementa in view of .he 
impending constitutional changes. At present there is a ban on retirement. sa,," 
.in exceptional circumstances upto 31st December 1946. I place on 1Ihe table 
.a list of persons whose retirement, on proportionate pension has been approved 
b.\ the Secretar.y of State during ]946. No ticheme for the winding up of the 
Indian Civil Service BDd the Indian Police has yet been fonnulated by the Secre-
tary of State. In pursuance of the conclusions reaohed at the Premiers Confer-
ence, recently eonvened by me, the Secretary of State has been requested to 
~  his proposals in this respect. to terminate forthwith his connections 

with these Services Rnd to fix a very eRrl v date for this purpose. His reply is 
still awaited. The total number of those who would be affected by these proposals 
is 1,022 which is the total strength of the Tndinn Civil Service cadre. The ques-
tion of their rf'-emplo,vment will <trisE' onlv ufter thE' ~ ' of new conditions 
of service if; f!'nmed. As re.gard .. ~ ~  the Honourable Member i" presum-
nhl.\ referring 10 the compensation terms announced for war-sE'Tvice candidates. 
The ScC'retnr,v of State hnfl dpcided 10 fltOp recruitment to the Indian Civil Service 
but before this announcement 31 candidates hod been offered and had RC'cepted 
cmployme!lfl in the Indian Civil ServiN'. The Secretary of State has sanctioned 
oompensation grants amounting' to £11,362-10-0 to these candidates. Since 
recruitment has been stopped, no further liabilities on this account will arise .. 



STARRED QUESTIOl\'''; AND AN SWBftS 911 , 
NMAU all. C. S. officeT8 ",110" applicatio", to retire· 011 Foportiotwlte ,e",. _, apprO'l)e4 

by t.\e Secretary 01 State dun", 1946 

Serial No.' 

1. 

2. 

3. 
4. 

5. 
6. 

1. 
8. 
II. 

10. 

11. 
t12. 

13. 
14. 
15. 

t16. 

NaDI\'l of Officer. 

Lt.·Col. 'It. H. M. Clayton (BoIDb&y). 
Mr. R. A. E. William. (Oris .. ). 

Mr. D. H. Elwin (Madras) .. 

Mr. A. J. Salisbury (Bihal-). 
Mr. T. Bhaskara Baa Nayuda (Madru). 

Mr. L. J. Lacaa (BihAr). 
Mr. R. N. Goodereon (Punjab). 

Mr. W. H. Ja.cka (Ma.dras). 

Mr. E. S. Hyde (Bihar) on leave. 

Mr. J. S. Ra.rdman (Bilnt.r). 

Mr. H. B. Martin (Bihar). 
Mr. N. K. Paterson (,C. P. & BerR!'). 

Mr. J. M. Corin ~ ). 

Mr. W.  W. Dalziel (Bihar). 

Mr. D. C. Elliot.. 
Mr. W. T. Bryant (Madras). 

--------------------
• Thp officer is due to retire in each case after the expiry of leave due to him. 

+. ' ' ~ II' officen are contemplating withdrawala of their requuta to retire on proportionate 
penslOn. 

Kr. lI&nu Subtidal: Will Govel'lllllrnt consider the desira.bility of not reo 
tlngaging any non-Indian who retires from these Services who claims full com-
pensation and who then offers himself for a fresh job under this Govemmen*? 

The Hon.ourable SaMar Va.ll&bhbhai Patel: T ~  has been no such case of re-
~ ."  befor'e Government. at ~  hut the point will be considered when 
~  "\Jeh qUI'F;tion arises. 

"~M L )YMBNT IN PRIVATE FIRMS OF HWH GOVERNIifENT OFFICERS 

f11. ·Kr. Kanu Subtldar: (a) Will the Honourable the Home Member plt.ast) 
state whether Government have considE'red thf' ~  arising out of the negotia-
tions with highly placed Government Sel"Vallls by busine!:ls finns, who offer tht'lll 
jobs either at once or on their retirement? 

(b) Will Government ) R ~  the advisability of enacting a law, which would 
oblige such negotiations to be done wit.h the full knowledge of Government, and 
also whether they propose to tRke powers to pn'vent Government officers from 
being entioed away into private employment? 

(c) Have Government enquired whether inducements for future employment 
given now will not in some cases refltllt in "'pecial favour being showu to such 
parties? 

(d) How many orncers of Government of the Rtatus beginning with and higher 
than Deputy Secretary have, during the last five years, left Government servicp-, 
or retired, and have taken up empln.vmellt with r:rivate finns? Who are they? 

The Honourable Sardar Vallabbbha1 Patel: (a) The number of such persons 
:s comparati:vely small aud consequentl.y there iA no problem of importance whieh 
could claim Governmenb's special attention. 

(b) In view of the answer to clause (a), Government do not consider thut 
drastic measures suggested by the Honoura.ble Member are necessary. In 1111.\ 
case no legislation is required and if any stich contingency arises, it clln be 
covered bJ rules. 



912 LB018LATIV,E ASSEKBLY 

(c) Government are mindful of this possibility 
precautions against it requires consideration. 

[lSTH Nov. ~  

and the question of taking 

(d) The information is being (·ollect.ed and will be placed on the table of, the 
House as soon as possible. . 

Mr .• anu 8ubedar: Will Government as one of the precQutions against the 
inducement given to existing vefy highly placed Government servants offer to 
them an assurance thab the emoluments und the terms and conditions of work 
fv!' high officers of the Indian Civil l:iervice who are now engaged will not be 
altered whatever the change rna\, be with regard to the new recruitment of new 
men who may be taken? 

'!'be lI.oDourable Sardar Vallabbbhai Patel: No change is contemplated. 

1Ir. Jlanu Subedar: Will Government declare their intention of being informed 
ill time that a highly placed Government servant is approached by a businesl 
firm with a proposition of future eervice? In other words, will Government 
declare it as a policy thab negotiations shol1ld take place with the full knowledge 
of Government and not privately. 

TIle Ktmourable 8U'dar VaU&bbbhai Pa'sl: I do not think that' any negotia-
tions can proceed without the knowledge of Government. 

ApPLICATIONS FOR NATURALIZATION FROM Ex,ENEMY ALIENS, REFUGEES, 

ETC. 

472. ·1Ir. llanu 8ubldar: (a) HafO the attention of the Honourable the Home 
~  been drawn to the numerous appliCAtIOns for naturnIizatiC'n from ex-
enemy aliens, refuge6s, stjl.teless people ulld others? 

(b) What is the general policy of Government in this matter? 

(c) Have Government considered t.he Hdvisability of bringing 18gislation on 
the subject of Indian nationality and the conditions under which persons mny be 
admitted to such nationality? 

(d) Is decision on thf':,!e application;; taken independently in Indin by the 
present Government, or is a reference made to the United Kingdom, as these 
people are claiming to become . British nationals'? 

'!'be Honourable 811'dar V&lIabbbhai Pawl: (a) Yes. 
(b) The policy of the Government of India in this matter was announced in a 

press nobe dated the 2Srd July 1940, a cop." of which is laid on the table of the 
House. 

(c) The question is being examined. 

(d) The decision is taken independently by the Government of India withollt 
making a referenoe to His Majesty's Government. 

PRESS NOTE 

In 1940 in war conditions the Government of India .upended the naturalilation under 
the Briti.h Natioulity and StatUI of Aliens· Act of enbject.a of European count.riel save in 
moat exceptioDal circum.tancee. The pOliition hAl now bMn reviewed and applications for 
aaturali .. tion will again be r.oneidered. 

The grant of naturalisation cannot be clllimed autnmatieally on rompletion of the minimum 
period of relidence prescribed under StatutI'; it is ~  only when, after carefnl enquiri8ll, 
It i. established that the applicant is worthy of Brit.ish dtillenahip. 

Such enquiries muel. take time but in order to minimise the inevitablll delay a question-
naire hal been prepared, copiee of which ran bl' obtained on application froin the Home 
Department. NIe"" Delhi. Theee fonns Rhould, on rompletion, be forwarded to the Secre-
tarv to the Government of India, Home Department. New Delhi. 

"When then forms have been acrutiniN!d. if it iR ('onsidpred that an Applicant. ~ not prima 
fari, inteligible for lIaturalisation, he will be. ~  to i\Ul8rt ILJ\ ~ ~  in th,. J'!&perw 
announcing that he hal applied for naturahsa\lon and t.he ProvlDctal GovernmentR WIn be 
requested when thi. h.. been done, to institute the Baual inquiries and to require the 
Applicant 'to comply with th. ~  formalities. 



• 

STARRED QUESTIONS AND ANSWBRS 913 
111'. Manu 8ubed&r: Is it a fact that these people are claiming British 

nationality by naturalisation in India, and if that is so, will Government consider 
how Soon we can have a definite policy formulated of having an Indian 
nationality? 

The Honourable Sard&!' V&llabhbhal Patel: Will the Honourable Member 
repeat the question? 

1Ir. KaDu 8ubedar: These persons who claim naturalisamon in their applica-
tions now are requesting to be admitted as a British national. The term used 
is British, though they are claiming naturalisation in ;India. Will Gonrnment 
consider a policy and consider the terms and conditions under which anyone 
who claims citizenship in this country would claim to be an Indian national? 

TIle BOIlO1U'&ble 8anlar V&llabhbhat P&&el: The question will be considered. 
Ill. KaDu Subed&r: Have Government considered that some of these refugees 

on Bombay side are not of a very desirable type, and do Government ascertuin 
ill each case the source of livelihood and ,the manner and method of their acti-
vities before the applications for naturalisation are passed? 

The Honourable Sardar V&llabhbhai Patel: No application is sanctioned in 
cases in which there is any report against the applicant. 

Mr. Manu Subedar: Is it merely a political report whioh is considered, or 
iF; it the economic activities of such men? Most of them in Bombay side have 
been black-marketing and profiteering and not paying one single rupee as tax 
to the Honourable the Finance Member? 

The JIoDodrable Sardar V&llabhbh&l Patel: Every aspect of the question is 
considered. 
CONSTRUCTION OF QUARTERS FOR L.~ OURE S ON THE PREMISE!-l 0.' }<'ll KL DEPOTS 

IN NEW DELHI. 
+473. ·Sri It. Venk&taaubba Reddiar: (a) With reference to the short notice 

question on the 11th February, 1 {:j46 , and the 'Itarred questiolJ No. ]898 on the 
17th April, 1946, will the Honourable Member for Health please state at what 
stage the construction of quarters for labourers on the premises of fuel depots in 
New Delhi is? 

(b) Is it a fact that the fuel depot owners have submitted thl'il' plans and 
estimates to the New Delhi :M:unicipal authorities about three months ugu for their 
approval but the Municipality have not moved in the mutter till lIOW: 

(c) Is it a fact that the lahourers R ~ put to greaL incol1veuiellC'e foJ' \nlllt ot 
dwelling houses on the premises? 

(d) In view of the approaching cold sonson, will Govemw('IIt eonsider the 
advisability of instrncting the New Delhi Mllnicipality to get the qunrLers elllll· 
pleted soon, so that the labourers may not be exposed to cold and wind? 

Mr. S. H. Y. OulaD&m: (a) In the programme of works of the New Delhi 
Municipal Commibtee for 1947-48 a provision of Rs. 9,000 has been made for ~ 
construction of 24 permanent quarters adjacent to the fuel depots. 

(b) Yes. The plans and estimates are for temporar'y sbelters at the depot" 
and will be considered by the Committee at their next meeting to be held on 
the 19th November 1946. 

(c) The labourers do suffer some inoonvenience. 
(d) Yes. 

AU.)!S'l'.lIIl1S'T TO TFII!: PO,T 011' MUSLIM EPIGRAPHIST IN THE TJRPART)lENT OY 
• AROHAlIIOLOQY 

474. -Mr . .Ahmed 1:. H. J&1Ier: (8\ Will the Honourable Mellll'('r for Ed1lett-
... tion please Itate if it is a faot that recently a post of Muslim Epigrnphillt Wflll 

sanctioned by the Government of India in the Archreological Department:' 
(b) Is it' a fact that one pf'lmlanent :Muslim Assistant Supl:'rintendent in t,hll 

reglllar cadre of the Departml'nt WAS appointed to that post? 

t A ~  to thia question laid on tll'e table, the queationer being absent. 
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The Eooourable Sri C. Bajagopalachari: (a) Yes. 

[18TH Nov. 1\;146 

The post of a Muslim 
Epigraphist' was created 18 months qgo. 

(b) An 'Assistant Superintendent in the regular cadre who is a Muslim has 
!Jeen found fit and appointed to this post. 

REfiT AND REOREATION LEAVE FOR MEN IN THE OFFICE OF DIRECTOR GENERAL 

OF AROHAEOLOGY 

476 •• Jlr. Ahmed E. E. l&fter: Will the Honourable Member for Education 
please ' ~  the names, designation and monthly emoluments drawn by the mem-
bers of tM Director General of Archillology's Office who went on leave for rest 
and recretiiion during the year 1946? 
The HOD01I1'able Sri O. ll.&jagopal&cbari: A statement giving the information 

asked for is laid on the table of the House. 

Statement giving the information relating to the leave of oertain oftloere in the Arohaeologioal 
Department 

Name of Oftloer granted reoreation leave 

1. Dr. K. A.  A. Ansari 

2. Mr. K. Deva . 

3. Mr. M. P. • Baig 

4. Mr. D. R. Sharma 

His designation 

Executive Engineer 

AABista.nt Superintendent 

S ~  

Librarian 

His monthly 
Emoluments 

Re. 
917 

350 

2!1!1 

353 

ApPOTSTMENTS TO .~ ORAR  POSTS 11' THE DEPARTMENT OF ARCHAEOLC(;Y 

478. ·1Ir . .Ahmed B. H. lafter: (8) Will the Honourable Member for Educa· 
tion please state how many temporary or work-charged posts were created by the 
Oirector General of Archillology from January 1946 to date? 

(b) Who were the persons appointed to these posts, giving details of the posts 
Rnd the communities to which they belong showing in each case their monthly 
pay and allowances? 

The Honourable Sri O. ll.&lagopa.l&chari: (n) Since January 1946, fourteen 
t,emporary or-work-charged posts of motor·drivers, store·keepers, modellers, etc., 
have been created hy the Director General of Archaeology. 

(b) Ei!tht posts were given to Muslims  and six to Hindus. A stRtement 
r,iving all the information ARked for is laid on the table of the House. 

Staterunt relating to work-oharged or temuorary posta oreated in the Oftloe of the Director 
upneral of Aroiueology from January 1946 up to date 

1. Hr. Niadar Motor Driver 
Singh. 

I. Mr. Barkat Beg. Do. 

3. Mr. 
Hamid. 

Abdul Store Keeper 

H eaclqtuamr" 
Re. a. p. 

1M 8 0 

1M 8 0 

" 8 0 

Allowanoes Community 

-------

R8. a. p. 

30 12 0 Hindu. 

30 12 0 Muslim. 

21 12 0 Muslim. 
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Name I Post ~I All_I._9 
.ID:t:OGtlGltOfV BrGftCA 

Ra. a. p. Rs. a. p. 
4. Mr. GhuJam Store keeper 69 8 0 6812 0 Jluslim. 
Sarwar. (including Simla 

aDowanoes) 

6. Sardar Din Sub-overaeer 59 8 0 58 12 0 Muslim. 

6. Mr. Kar&Dl Din. ForeDlAn 59 8 0 68 12 0 Muafun. 

7. Mr. Ibrahim Work Alllliaant . 64 8 0 21 12 0 Muslim. 

Ollnkaz Aftan .4"'.quiete.t Mu.llum, New Delh' 

8. Mr. H. C. Jain. Gallery AlI8is· 84 8  0 28 12 0 Hindu. 
tanto 

9. Mr. Fazal Din. Modeller 

.Arohaeologtcal Ohemie' in lndta, Dchra Dun 

10. Mr. R. O. Tha· 
yplyal I Laboratory Aasi-I 84 8  0 I 21 

stant. 
I 

12 0 I Hindu. 

II. Mr. Gaurishan-I Draftsman 
kar. 

Nortliem Circle. Agra 

•  { 104 8  0 I 
Indian MUI.um, Oalculla 

12. Mr. H. K. Bose Teohnioal ABsie- 204 8  0 
tanto 

13. Mr. A. Ghosh . Marksm,an 104 8  0 

Fronttcr Oircle, Lahore 

14. Mr. Abdul Azjz. Modeller 129 8  0 

21 12 0 I Hindu. 

47 12 o I Hindu. 
o Hindu. 25 III 

24 12 0 Muslim. 

AUCTION OF THE PaOPERTY OF RAMTAL ASHRAM, KATHARIA SERAI, MEHRAULI, 

DELHI PROVINCE 

477. *Lala Deahbandhu Gupta: (a) Will the Honourable the Home Member 
ple:.se refer to the list of 76 articles belonging to Shri Gandhi Seu Ashram, 
Ram Tal, Katharia Serai, Mehrauli, Delhi ~  as provided by Government 
in reply to Unstarred question number 216, put by Pandit Thakur Das Bhar-
gava, on the 15th April, 1946, and state the amount realised by Government 
by auctioning the property of the Ramtal Ashram, Katharia Serai, Mehrau1i? 

(b) When was the auction held. and how was it advertised? 
(c) Was the whole lot sold to one m:w? If fJO, what was the name of the 

person? 
(d) Is it a fact that the amount offered by the Local Government to the Pro-

vincial Congress Committee for t.he entire belongings of the Ashram, which were 
valued at more than RI!. 1,000 8S auction proceeds is Rs. 5? Ii so, do Govern-
ment propose to make I.I.n enquiry into the matter as to why such valuable pro-
perty was sold for SUIll of Rs. fi and compeusate the Ashram? 
(e) Is it a fact that at the time of confiscation of the said property on the 

~ 25th August, 1942, a list waR duly prepared by the Police but its copy was !lot 
given to the Ashram authorities? If so, dJ Govp.rnment propose to place it '00 
the table of the House? 
(f) Have Government got a list of the srticles which were retumed to Mailtn' 

Tula Ram oil the lU.h December, 1942, If 1.010, do Government propor;e to place 
it on the table of the House? 
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The Honourable 8arcIar ValJab'bbhai Patel: (a) Out of 76 artioles 35, a list of 
whioh is laid on the table, were auotioned for Rs. 40. The remaining articles 
comprised doouments which were considered objeotionable by the local Adminis-
tration and were destroyed. 

(b) 'l'he auction was held on the 26th May 1945. It was advertised as usual 
~; pasting notioes on notice boards in the Kutcherry compound. 
(c) 'rhe property was sold to one man named Mohammad Ismail Kabari. 

(d) No such offer appears to have been made. 

(e) At the time of attachment of the buildings in question, on the 26th 
August 1942, lists of articles found therein were duly prepared by the Police and 
signed by Tuls Ram s/o Devi Ram Brahman and two witnesses named Qazi 
Mohammad Said Sufed Posh and Kesho Ram Lambardar. The artioles found 
in the buildings were partly oonfisoated and partly restored. A list of the 
articles confiscated was placed on the table of the House on 15th April, 1946, 
in reply to question No. 216. A list of articles restored is now plaoed on the 
tahle in reply to part (f) below. 

(f) A oopy of the list of the articles, which were handed over to Master Tula 
Run on the 11th December 1942, is laid on ilhe table. 

lAlt of Article. AuctiOMd 
l. Wooden charkhas 6 broken. 

2. At&irian 1. 

3. Wooden desk 1 broken. 
4. Coloured' chalk boxes (badly eaten by white·anta). 

5. White copies (blank) (badly eaten by white·ants). 

6. Black ink (i seer). 

7. Small counting frame (wooden broken). 

8. Small wooden black boud (broken). 

9. Iron bar for ringing bell. 

10. Woodp-n hoards (broken). 

11. Table l,eU. 
12. Taqlaa. 

13. Compua (mamnl). 

14. Compa&l (drawing). 

15. Hundle of broken atsiran. 

16. Taqlies. 

17. Atairan taqliee (broken). 

18. Wooden roller (broken). 

19. Wooden fut (broken). 

20. Small almirah (broken\. 

21. Small glabee. 

22. Brasl compul (brokeD). 

23. Broken wooden charkha. 

24. Wooden boxes (eaten by white·antl). 

25. Wooden boards (eaten by white.anta). 

26. Wooden takhut (broken). 

Z7. Hlack board (broken). 

211. Wooden board (broken). 

29. Bed nawar (broken). 

30. 30. Wooden takhut (broken). 

31. Wooden desk (broken). 

32. Wooden rharkha (broken). 

33'. Broken cycle without Dumber. 

3,4. Well. vinlf and 'Pinning material. 
35. Wom out materiall luch al tal.I .. , boriel and charkhu. 



No. 

1. Faraahi narial 

STARRED QUESTIONS AND ANSWERS 

Li,t of propert!! rutM,d 

Deaoription of propert,. 

,. Almirah oontaining two gIMI box. 

3. Brass soale pans 

... Bra. ketori • 

5. Brooms. 

a. :Waste paper basket 
1. Small jute bags 

8. Knife 

9. Big lamp 

10. Small lamps 

II. Small balti 

12. Wooden iron boxes. 

13. Empty small tin boxell 

1 •• Rope made of sunni 

15. Bundle of waste papers 

16. BraBII whistle . 

] 7. Bottle of phenyl 

] 8. Bottle containing ohuran 

]9. Bottle containing narial oil (one chhatak) 

20. Bottle containing one chhatak of hone,. 

!I. Phial Swan Ink i  . 
22. Oil kuppi 

23. Phial containing Jawain . 

i4. Earthen jar whioh is empty 

25. Katori of Chini Matti 

26. Munj khat 

27. Munj khatola 

28. Jar of Matti Chini con$aining lituple salt 

29. Sarnbhar 

30. Bundle of waste paper 

SI. Trunk containing torn out khaddar oloth88 and quilt 

U. Khaddar ourtainl • 

·S3. Khaddar pillow coven 

34. Red Mufflar 

:35. TO'I'n out khaddar ahirtll 

36. Torn out khaddar peti coat, 

37. Tom out khaddar Fari 

38. Bagona brinji 

39. Brass plate 

40. Cup of Matti Chini 

.il. Empty tin 

4l1. Katori of Matti Chini 

4.3. Small iron tuhIahe 
... Big old lamp • 

45. Panaari batta 

46. Pawwa tin 

47. Small earthen jars 

.... Iron sieve 

4.9. Small iron khanmi 

.00. Sil batta 

51. Broken ban8 ohokhat 

.12. Big iron brahi 

No. 

II 

J 

J 

1 

3 

1 
1 

J 

1 

8 
J 

1 

1 

1 

1 

1 

1 

1 

1 

1 

II 11'1. 

1 

I 

3 

2 
I 

2 

2 

1 

I 

I 

1 

1 

1 

• 
1 

1 

1 

3 

I 

I 
I 

1 
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113. Smallloa1e 
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No. 

1 

~~~ 1 

611. Iron battu of one 1eeJ', i _r, 2 obattaka, one ohbat.ak IIIId 
, ohbataka. 

58. Broken woodoD boz •  • 

67. ~  

118. BlUIdle of waste paper 
69. Almirr.ha oontaiDilll big' bottlel. of medioines 

80. Medium lized bottlel oontainiug medioiDel 
61. Small bottlea oontainilll JQadiciDea . 

62. Oardboard boz containiug eursical medioines 

63. Almirab containing big ~  boU)ea 

f". BoUles of big au containing mediciDel 
61S. Empty ama1l phiall 

t 86. Sinall tin boz oontaiDilll medioines 

8'1. TiD boz oontaiDiIll opuation iDnrumeDtI 

68. Tin boz ooDtainina empty 1IlQ&l1 phiala 

89. Boz oontainina empt;r tin boz . 

'10. Bozes oontainiug ointment 

71. Small phials aOntaiDiug medicinel 

72. Small empty phiale 
'13. New phial or g1.;roeriDe 
'74. Bombay onitmeDt stiok 

711. Eye droppers • 
76. Wooden desk oontaiDiug old bandages and ointment of 

Ohemical, Calcutta 

7T. Old Regi8ter . 

78. Bara Singa 

79. Register of out. door patients 

10. Wooden kalamdan . 
81. Pen 

82. Ink.pot . 

83. Iron Rat Traps 

8" White khaddar towel 

81S. Ointment slate 

86. Iron Hawan DaMte • 

87. Stone Kharal . 

88. Enema • 

89. Small Taahtaries of Tamchini 
90. Big tasla of tamohini 
91. CUpil of'1'aznohini • 

92. Soap case of Tamohini with lunlight soap sake . 

93. 8ma11 jug of Tamohini ~. 

s.. Small broken tin filter 
96. Iron Aughithi • 

96. Kettle of Tamohini with oover 
97. Broken tin oan 

98. BIll oontaiDiug aa&i medicines 
99. Wooden boz . 

100. Old broken wooden takht 
101. Folding ohair • 

101. Wooden stool. 

lOS. WoodeD dhnnki 

•  I 

. 

Cotton 

'. 

1 

1 

1 

16 

17 

31 

& 

M 

3 
11 

12 

1 

'9 
8 

11 

11 

S-

5· 

1 

1 

1 

1: 

1 

1 

2 

1 

a. 
1 

I 

1 

J 

1 

1 

& 



No. 
8TAKRBD QUESTION I! ~ D ANSWRRS 

Description of property 

IN. Time Piece Brand . 
105. Wooden boll: oontaining tom out olothes 
lOB. Iron fork 
10'1. Wooden etretoher . 
108. Small broken filter . 
109. Tin trunk oontaining olothe. and dooUJll,entll, e.g., oertificate. 
110. Almirah oontaining torn out old boolu 
Ill. Iron basula 
II!. Iron .iE"ve 
113. Iron batta of ! _1'8 
ll •. Iron bell 
1111. Shrimad Bhagwat Gita 
116. :Monthly Kalyan Rill&la 
117. Kalyan Journala 
118. Bundle ofWMte paper 
I U. Chaki of etone 
120. Big haIti 
UI. Small balti 
122. Garvi 
lS3. Iron pipe 
12 •. Kunj oharpai of bamboo . 
1211. Lamp 
126. Tin oontaining one leer of keroeene oil 
1%7. Iron spade with wooden handle 
128. Wooden spade 
US. Iron bell 
130. Book. in Hindi 
181. Wooden dewat 
182. Cycle Huroules No. 7.6 
133. One ohaddar made oflthaddar 

• 

No. 

1 
I 

! 
1 
1 
I 
1 
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Vol. 
27 

1 
1 

1& 

1 
5 Yd •. 

Prof. N. G. B.a.nga: J n regard to t,hose articles which were destroyed, wilr 
Government COli sider the advisabilfty of enquiring IIbout their nature and their 
e/.lst and ('ompensating the Ashram COllcerned? 

The HonourablAl Sa.rda.r Valla.bhbhai Patel: I think nothing can be done ~ 
the artic;es. They have been destro'yed IIlld it has been considered to be closed 
in the general app(·al of forget alld forgive. 

Lala De8hb&ndhu Gupta: Will the HUllourable Member please enquire into 
the articles numbering thirty-five or thirty-six, auctlioned for a paltry sum und 
find out whether the auction was eonflidpred fair and also find out the reasons 
for doing 80? . 

The Honourable Santlll VaUabbbbai Patel: Well it, was sold in the Ol'din'ln 
cowse and no enquiry would serve an.v purpose. " 

t.Ja Delhbandhu Gupta: Is the Honourable Member Aware that bhis list of 
articles consist(·d of big beds and fUTniture? 

'!'Ile Honourable Sardar Vallabhbhal Patel: Perhaps they might have been in a 
rotten state! 

Drl'lTRIOT BOARD OF DELHI 

'78. ·Lala DelhbIDdhu '(Jupta: Will the Secretary of the Health D"pllrt-
ment be pleased to state: 

(8) whet·her Government are awsre of the fact that the District Board of Delhi: 
consists of 21 members out of which ten are officials and nominated; 

(b) whether it is a fact that the ChaIrman is also an official, namely the-
Deputy Commissioner of Delhi; 
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(0) whether it is a fact that in the adjoining Provinces of the United Provinces 

.and the Punjab the Distrid Boards consist of an overwhelming majority of 
elected members :lnd have non ·official Presidents; and 

(d) whether Government propose to democratise the District Board by making 
suitable changes in its constitutioll? 

Mr. S. B. Y. Oulanam.: (a) Out of 21 members four are officials, five nominated 
,members and twelve are elected members. 

(b) Yes. 
(e) In the United Provinces a District Board has a majority of ~  members 

.and an elected non-official Chainnan. It is understood that in the Punjab the 
majority of members are eleded but in most districts the President of the District 
Board is an official. 

(d) The mabter will be considered. 
Lala DeshbaDdhu Gupta: May I know afol to how long it will k~ the Govenl-

Jllent to come to a decision in the matter? 
Mr. S. B. Y. Oul.lDam: I am unable to say exactly, but the decision will be 

anivt'd at shortly. 
Prot. If. G. Ranga: For the last several years tlhis demand for democratising 

thefle local boards here and especially this Corporation has been made in this 
Hr)Use and with no effect. 

Mr. S. B. Y. Oulanam: There has been a demand in some quart.ers for some 
time. 

Lala ~ D  Gupta: Is it u fllct that Government propose to appoint a 
Cmnmitt.ee to go into the question of having a Corporation in Delhi '! 

Mr. S. B. Y. Oul8Dam: That does not arise out of this question. 
Laa DHhbandhu Gupta: It does. If the Distric·t Board has to be democra-

;til"cd it may have something to do with it. 
Mr. President: Order, order. Next question. 

ROV SIO~ FOR EMPLOYMENT OF RETRENCHED O}'FICERS OF THE INDlA.N ARMY, 
NAVY, AND AIR FORC)'; 

479. ·Seth Sukhdev: Will the Secretary of the Defence Department please 
.. tate: 

(a) how many officers of tht: (il Indian Army, (ii) Indian Navy, (iii) Air Force, 
'have been retrenched since the close of the war; 

(b) the number of Europeans and Indians retrenched, separately; and 
(c) what provision has been made for thl:l unemployed Indian Officers and how 

"many of t·hem have bl:len rehllbilitnted? 
Kr. G. S. Bhalia: (a) The number, of officers demobilised since the clOfle of 

:the war in the three services is as follows: 
Indian Army 

Royal Indian Navy 
Royal Indian Air Force . 

19,1811 
1,820 

140 

(b) The number of EuropeanR And Indian8 demobili8ed in the three services 
is as follows: 

Indi_ Europeaa 

Indian Arrrq ',zea 1',9" 
'Royal IDdi_ NaV7 . 8157 1,083 

iRa,aI Indian Air Foroe UO Nil 
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(c) The Resettlement and Employment machinery set up by the Labour 

I)epartment caters for a.n demobilised Service personnel-officers and other ranks. 
Appointment Branches have been set up at the nine Regional Bmplo)'men\ 
Exchanges in the country to deal with demobilized officers of the Armed Forces. 
The Central Employment Exchange circulates to Government Departments and 
private employers fortnightly Hsts of Services personnel seeking higher grade 
appointments. Officers smU in the Service but likely to be released in the near 
future. send their names for inclusion in these lists. 

Released officers are eligible for reserved vacancies under the scheme for 
advanced studies abroad and for Short· Term Commissions in the Armed Forces. 

Up to the 80th September, 1946, 512 officers were placed in employment of 
whom the majority were Indians. It is not possible to give the exact figure of 
Indian officers without a detailed enquiry which will take time. 

Seth Govind. Daa: Is there any definite scheme for demobi1isation of the 
remaining European army? . 

Mr. G. S. Bhalja: There is a definite scheme for the demobiliaation of 
officers according to the age und service groups. 

Seth OovIDd DaI: By whnt dote mm it be expected th[\t no European offioer 
in the army will remain in this country? 

Kr. G. S. Bhalja: That will be covered b.v the nnnouncement which 1 
referred to earlier in the morning. 

Kr. Sas&Dk& Sekb&r S&nyal: Waf' there any principle followed fOT determin· 
ing the ratio of release as between Indians and Europeans? 

Kr. G. S. Bhalja: No ratio is followed. Both are treated exaetly in the 
same way in the matter of releases. 

Mr. 8aB&Dka Sekhar Suyal: How is it that in the Royal IndilUl Air Force 
tlw number of Indian personnel demobilispd is 240, wheTeas there was no 
European demobiilised? 

Kr. G. S. Bhalja: For the simple reason that in the Royal Indian Ail' Force 
there are no British officers. 

Prof. N. G. R&nga: Why is it that if some people had to be demobilised, 
Europeans alone were not demobilised, in view of the fact t,hat the army is in 
India and not in Europe? 

Mr. G. S. Bhalja: I do not follow the Honourable Member's question. 
Prof. N. G. ll.&nga: Why is it thnt when demobilisation was being decided 

upon !lind some people were demobili!;ed, Europeans alone weTe not demobi· 
li!>ed? 

Kr. G. S. Bh&lj&: As I exphined on anotlher occasion ill this House the 
Indian army is on a voluntar.v bnsis and we cannot keep people in the army 
against their wishes. Those who are due for demobilisation and those who wish 
to be released cannot be retained in t.he armed forces ngail1st their will. As 
regards others there are schemel' for granting permanent and short service 
commissions, but surely ito if; not suggested that every officer who wishes to 
continue should be given a permam·nt. commiR!>ion irTespel·tive of his suitabilit,v 
fol' the purpose. 

Sri X. ban&huaY&ll&m Ayyang&r: Ma,v I know from the Honourable 
Member why is it that the absence of permanent commiaaions ~  Tespect to 
Europeans makes a difference in the matter of de mobilisation ? 

Ilr. G. S. Bhalja: As I said there arE> no European officel'R in the Royal 
Indian Air Force and the question of demobilising them does not arise. 

Sri X. AunthaaJaDAm A11angar: If they are not permanent commissioned 
officers they may be sent out, call them by whatever name you like. My ques-
tion is whv should they not. be sent out, if they are not permanent commissioned 
officers in preference to Indians who hold permanent commissions ond who are 
there already? 
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JIr. G. S. Bhalj,.: As regards Indian officers, I have explained that already. 
As I said; nobody can be retRined against his will in t,he armed foroes and the 
Government must have the right of selectin-g the right type of men for tlbe 
grant of permanent commissions. 

Sri ••• AD&ntha8&YIDADl .Ayya.ngar: Have Government made it impossible 
for Indians to continue .  .  .  .  . 

Mr. G. S. Bhall": Absolutely not, Sir. 
Sri •• ADaIlthulWan&ID .Ayyangar: Then, why 'are they anxious flo go away 

from the armed forces without serving their own mother country? 

Kr. G. S. Bhallli: I think the Honourable. Member is under a misapprehen-
ilion. Government are most anxious that as many Indian officers as possible 
should be retained in the post-war forces. 

Kr. Kanu Subed8l': How will the Honourable the Defenoe Secreoo.ry explain 
t.he fact that when Indian officers running into thousands have been demobilised 
and are being sent away, the Arm,)' Derartment is actually recruiting 2,800 
Britishers to the officers' posts in the Indian army? • 

Itr. G. S. Bhalla: The number of Indian officers demobilised from ilie 
Jndian Army is only 4,208. Probably what my Honourable friend refers to is 
tile scheme of secondment of British officers in jobs, for which suitable Indian 
otfieers are not available at the present moment. There is no intention of 
granting a pennanent commission to any non-Indian in future. 

Xl. Manu Subedar: I have raised this point before in bhis House. Men are 
sent away after good service of several ye.(U's. Why could they not be accom-
1II0dated in the ranks instead of recruiting British officers for secondment? 

Xl. G. S. Bhal.j.: The secondment scheme applies only to those cases in 
which Indian officers in sufficient numbers are not forthcoming or in which 
technical qua.lifications are necessary. As regards Indian Emergency 
Cnmmissioned Officers Government are considering a scheme of giving training 
to thE' existing officers who might like t·o continue in the future armed forces, 
with a view to absorbing a large number of them in the three Services. 

Sri •• Anant.haar.Y&D&m Ayyanga:r: In view of bhe fact that Indian officers 
in large numbers are willing to continue in the anned forces, may I ask the 
Honourable Member if Government is cOIlRidering proposals to attract larger 
number of Indians t{) continue in the armed forces bv giving them additional 
facilities or improving their prospects, so that they may continue in the services? 

Ill. G. S. Bhalla: I do not accept the RuggeRtion that thE' R~ . prospect.s, 
dc., offered to Indians in the arm,v and the other two services are not adequate. 

Seth Govlnd Das: Are the prospects for both Europeans and Indians the 
Bame? 

Kr. G. S. Bballa: Absolutel,v the same, except in the mattl'r of what we 
('all flhe Indian service allowance whi0h is in the nature of overseas allowance 
and an allowance for service with Indian troops. 

Sri K. A.na.ntbas&y&n&m Ayyangar: What is the eause of Indians getting 
away in such large numbers? 

Kr. G. S. Bhall.: Indians are not going awa,v in large numbers. I said that 
n large number of people have been given permanent oommissions and that there 
was a scheme offering short service commissions. It was announced only the 
ollber day that 2,000 shorb service commissions would be given. It is hoped 
that in this way it will be £ou11d possible to retain in the services many of the 
existing ofticers after suitable training. 

PAYMBNTS MADE OUT OF THE AOOUMULATED STERLING BALANCES OF INDIA 

680. ·Seth Govlnd Daa: Will t.lw Honourable the Finance Meplber please 
state whether Government propose to lay on the table of the House a statement 
giving the details of: . 

(a) the amount of sterling balances of India which is accumulated O\'erse88; 
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(b) the amount out of the said abcumulation which has been spent on payment 

on consumer goods imported in India; 

(c) payment for scholarships of the Indian students sent abroad for higher or 
apeeialised studies; and -

(d) import of capital goods? 

The Hoaourable Kr. L U ~ .Ali Khan: (a) The sterling balances acoording 
to the Reserve Bank's re1mrn for the 1st November 1946 amounted io £1218,\ 
million or Rs. 1,625 crores. -

(b) and (d). The sterling balances are a running account and consis1 of the 
surplus arising from India's favourable balance of payments as well Ih dired 
~'  by H. M. G, Payments for imports are normally met by ballklol Ollt 
of the foreign exchange earnings arising from their purchases of exp0l1, billf;. 
It is only to the extent that such payments cannot be met out of the proet ~'  .. 
of exports, that banks buy sterling from the Reserve Bank. It is th('rpfor(' 
impollsible to say to what extent any particular item is paid out of accuIIIlIlll-
tions of sterling or out of the proceed" of current exports. It is only to the 
extent that the value of imports into India exceeds exports from India that pn.v-
ment for the latter will be met out of sterling previously accumulated. 

Separate figures for amounts of sterling spent on imports of consumer goon" 
and capital goods are not readil.v available. For the total amounts speut on 
imports, J would invite a reference to the monthly accounts relating to tllf' 
Spa-borne Trade and Navigation of British India. 

(e) Information regarding the totnl IlJnOU1It expended on the ~ seholul'-
ship;; "cherne is not readily available. The estimated expenditure as provid.,t! 
for in the Buget Estimates is rupees ten lakhs for H145-46 and Rs. 55 lakhs f:.I. 
IB4{)-47. 

Seth Govind Das: If; it a fRet that rel'eIJil .... all sorts of imports nr(' illcrclI";' 
ing'-even of such goods IlS are produced ill T ndia? 
The Honourable Kr. Ll&quat Ali Khan: I would request t,he Ronollrllh:i' 

Mfmber t.o refer hi" question to the Commeree Department, 

lI(r. lI(mu Subeda.r: In view of the importance of Government hllviug full 
information flS to current h'nde transactionI'!. capital movements and speculabive 
movements of exchange, wilI the Honourable Member exercise the powers 
whieh this House hall given to him .vesterdn,v, and direct that each bflnk TnURt 
C'oIlect the reason for the purchase of sterling or any otht'r currency from pVAry' 
bod.v who purchases it and give it to the Reserve Bank? 

The Honourable Kr. Ltaquat Ali Khan: After the Foreign ExC'hange Bill i" 
pa!';sed and brcomes law, the matter will be considered. 

Seth 00vUld » .. : With referenC'e to part (c) of the question, may I kno,," 
whether the sbudents ~ abroad are having practically the same del.'rees whi('h 
they nre having in India or even lower degrees, and in that case will the Gov-
E.rnment think it advisable not to send students for the same degrees or low!'r 
degTees, so that our sterling balances may not dwindle? 
The BODDUr&bIe Kr. Ltaquat Ali Kh&n: Here again I will have to refer .~ 

Honourable Member to the Education Department. 
Kr. '1'Im1zudd1D Khan: Can the Honourable Member tell us how muC'h !';tpr-

li"g balances accumulated in the ('om'se of the current year? 

The BCI1Oar&ble Kr. Ltaquat Ali Khan: I must have notice of that qUf'stion. 
Sri II • .An&Ilt.halay&D&m Ayy&Dgar: Ma,\' I know, whenever any ~ 

which have to be made outside are not able to be adjusted by ordinarv ~  

pxchonge or our surplus balances, and merchant" 1.'0 to the Reserve Bank for 
sterling, the Reserve Bank watches if they are sterling balances or the sterling 
is required for ordinary consumers goods and are not frittered away when ('Bpita! 
WX>ds are required from flhat countrY 7 
fte JIoDoar&bIe Kr. Llaquat All Ith&n: The Reserve Bank hall to make 

exchange available whenever an import license is produced. 
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Sri M. Ananthasayanam Ayya.ngar: Is it for all �inds of goods? Has the 

bank no discretion to refuse to pay in case particular kinds of commodities are 
unnecessarily brought to this country? 

The Honourable Mr. Liaquat Ali Khan: The Reserve Bank has no discretion 
in the matter: it would be for the Commerce Department to exercise any discre
tion, if they wish. 

Seth Govind Das: Under these circumstances, will the Government keep 
separate accounts of the imports of consumer goods and capital goods, so that 
we may be able to check and decide whether we should stop consumer goods 
and utilise our sterling balances for the capital goods? 

The Honourable Mr. Liaqua.t Ali Khan: I am afraid it is difficult to keep an 
f'l,:eount like that. 

Dr. Zia Uddin Ahmad: May I know if there is any definition by which you 
can differentiate between consumer goods and capital goods? 

The Honourable Mr. Liaquat Ali Khan: My Honourable friend is an expert 
at these things and he knows it. 

INFLATIONARY CURRENCY POLICY 

481. *Seth Govind Das: (a) Will the Honourable the Finance Member please
state what steps th0 Interim N:1tional Government propose to take to stop the 
present inflationary currency policy? 

(b) Do Government propose to withdraw the excess money at present in cir
culation in the mtirket? 

(c) Is it proposed to stabilise the prices at a reasonable and healthy level by
initiating and following a sound fiscal policy? 

The Honourable Mr. Liaquat Ali Khan: (a) Currency has been decreasing 
rather than increasing in recent months, but Government are aware that 
inflationary tendencies persist. They are continuing the various anti-inflationary 
measures initiated by the previous Government and are considering furthe1· 
measures. 

(b) Government's anti-inflationary measures include the absorption of the
surplus purchasing power by maximum borrowing, small savings campaign, etc., 
and Government are continuing these measures. 

(c) Yes, Sir.

Mr. Ma.nu Subedar: Have Government considered that if they go on borrow
ing at reduced rates. they are causing inflation in the values of older securities? 

The Honourable Mr, Liaquat Ali Khan: That is a matter of opinion. 

Mr. Ma.nu Subedar: Have Government considered that the volume of borrow
ing which they can pick up from the market reduces as you go on reducing the 
rates of interest, and w,ill Government revise their policy in this direction? 

The Honourable Mr. Liaquat Ali Khan: No. I am afraid I cannot accept the 
contentioD. of t,he Honourable Member. •

UsE OF PE&SIANISEO URDU IN BROADCASTING HINDUSTANI NEWS BULLETINS BY 

THE ALL-INDIA RADIO. 

482. *Seth Govind Das: \Vill the Honourable Member for Information and'
Broadcasting plea!'e state: 

(a) whether Government are aware of the great retientment prevttlent in the
Hindi speaking population all over t,he country on account of the use of the highly 
Persianised Urdu in broadcasting of the Hindustani News Bulletins by the All
India Radio; 

(b) whether Government propose to take immediate steps to introduce the
common men's Hindustani as the medium for these broadcasts; nnd 

(c) whether Government propose to introduce the broadcasting of the News
Bulletins in Hindi and Urdu separately? 

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (c). The whole ques
tio'n is at present under my active consideration. 
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STARRED QUESTIONS AND ANSWERS 925, 

Mr. M:. R. Masani: With reference to part (a) of the question, is the Honour
able :Member aware, that there are other sections of the people who take the 
-view that the very simple Hindustani used in the All-India Radio bulletins is a 
great contribution to the building up of a common national language and that 
those sections do not share my Honourable friend's resentment? 

The Honourable Sardar Vallabhbhai Patel: That is a1 part of the general 
question which is under consideration. 

Khan Mohammad Yamin Khan: Is the Honourable Member aware that the 
programme which is broadcast in Hindi contains so many Sanskrit words that 
even most of the Honourable Members here would not be able to follow it? 

The Honoura�le Sardar Vallabhbhai Patel: The whole question is being 
considered and nothing can be said. at present. 

Pandit Balkrishna Sharma: �fay I know whether the Honourable Member is 
aware of the immense amount of dissatisfaction that has been caused by the 
anti-Hindi policy of the All-India Radio? 

The Honourable Sardar Vallabhbhai Patel: Government is aware of the com
plaints received on both sides. 
bVITATIO� BY THE GOVERNMENT OF INDIA TO ADMIRAL C. B. BARRY, DIRECTOR

GENERAL DESIGNATE OF NAVAL DOCKYARD 

483. *Prof, N. G. Ranga: (a) Will th6 Secretary of the Defence Depart
ment be pleased to state whether Admiral C. B. Barry, Director-G(;neral 
Designate of Dockyards of the Royal Navy, has been invited by the Government 
of India on any Special Mission to Bombay? 

(b) If so, what is that Mission? I£ not, on whose behalf is he coming?
Mr. G. S. Bhalja: (a) No, Sir.
(b) Vice Admiral G. B. Barry happened to be passing through India en

route to Ceylon. During his stay in Bombay he paid a visit to H. M. I. Dock
yard. There is no special significance attaching to this informal visit. 

RELATIO�SHIP BETWEEN THE RUPEE AND STERLING 

484. *Prof. N, G. Ra.nga: (a) Will the Honourable the Finance Member
, be pleased to state the latest constitutional and financial relationship between 
· the Rupee and Sterling?

(b) When will the Rupee be delinked from Sterling?
(c) What is being done to achieve this delinking?
(d) When will India's membership of the Empire Dollar Pool be terminated"!
The Honourable Mr. Liaquat Ali Khan: (a) The constitutional and :financial

relationship between the rupee and the sterling is as set forth in Sections 40 and 
41 of the Reserve Bank of India Act, 1934. 

(b) I would invite the Honourable Member's attention to my reply to pnrt
(a) of Mr. Manu Subedar's Starred Question �o. 87, on the 30th October, 1946.

(c) The matter is under consideration.
(d) The question is linked up with the sterling balances and it will be desirable

to deal with it during the negotiations for the settlement of these balances. 
Prof. N. G. Ra.nga: When are these expected to commence? 
The Honourable Mr, Liaquat Ali Khan: T have made a statement before on 

this matter. The negotiations will be started earlier than my Honourable friend 
, thinks. 

WAR COMPE:N"SATIONS TO INDIAN PERSONNEL OF INDIAN FORCES 

t485. *Babu Ram Narayan Singh: Will the Secretary of the Defence Depart
ment please refer to the reply to starred ·question No. 1396, dated 27th March, 
1945, relating to King's prerogative to stop War Compensations in respect of 
certain Indian personnel of Indian Forcet!, and state. if the prornis,�d slatemeut 

t Answer t-0 this question 111.id on the table, the questioner being absent.

1 • 

• i 
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has since been laid on the table? If so, on what date? 
ment propose to lay the same on the tuble? 

[13TH Nov. 1046 
If not, when do Govern-

JIr. G. S. Bha.lja: Yes, Sir. The statement WHS laid on the table on the 
21st January, 1946. 

IJ.o\SOELLATION OJ!' :.b'IRE ARMS LICENOES IN DELHI PROVINCE 

48S. *Lala Deahbandhu Gupta: (8) Will the Honourable the Homa Member 
be pl(jused to state whether Government propose to lay on the table of the 
House a statement giving the names of the persons whose fire-arm licences 
were cancelled in the Province of Delhi from the 9th Augus', 1942, to the 15th 
October, 1946? 

(b) Is it a fact that mot;1t of the licences were cancelled on the ground that 
no ammunition was purchased or consumed by the licencees? 

(c) There appears to ~ heen no request to licensees to use ammunition 
-requested all licencees to use ammunition very sparingly in view· of t1:ae shortuge 
of supply? 

(d) Do Govel"nment propose to renew all such licences which had been 
~  on the ground that licencees did not buy or consume any ammunition? 

The H"onourable S&rd.a.r Vallabhbhai Patel: (a) and (b). Thl' information has 
been called for and will be luid on the tflble when received. 

(c) There appears to have bc(·n no request to licensees t.o use Hntllnitiol1 
sparingly. 

(d) The matter is engagillg my attention. 
Lala Deahba.Ddhu Gupta: May I bring to tht> notice of thC' Honourable Mem-

ber and know from him whether his Ht,tention has been drawn to a gcneral order 
passed by the district authorities saying-" As he has not purchased any ammuni-
tion after the 27th October 1941, it is evident that he does not need the 
weapon for which he will now obtain a good price by sule. I, hereby IInder 
clause ( a) of section 18 of the I ndiHn Anns Act, 1878, cancel the license"? Is 
it a fact that under this order about 300 or 400 licenses have heen cancelled dur-
ing this period? 

'!'he Honourable Sa.rdar Vallabhbh&i Patel: As mHny 8.1-; 174 licenses have 
beeu cancelled under this clause (a) of section 18 of the· Anns Act which gives 
power in this behalf. 

LrJa Duhbandhu Gupta: Is it Q fact that out of these 174 licenses that were 
~  a large majority-perhaps 00 per cent.--of theRe licenses were of such 
pel'sons who belonged to one particular community? 

'!'he Honour&ble Sa.rdar Va.llabhbhal Pat.el: I am not- aware of the fact; I want 
notice. 

LIla DeshbaDdhu Gupta: Will he kindly inquire into the matter and place the 
information before the House? 

'!'he lI.OIlourable Sardar Va.llabhbhai Patel: Inqlliriell will be made. 
LIla Deshb&Ddhu Gupta: Will the Honourable Member please tell the House 

if he is aware of the fact that the clerk in charge of issuing licenses was authorised 
to collect commission on the sale of war bonds and sllch licensees who bought 
war bonds during the period aud paid commis;;ion to him got thei!" licenses 
renewed? 

The Honourable S&rdar Va.llabhbhal Patel: 1 Hili not aware of t.he fact. 
Lala DeahbaDdhu ·Gupta: Will the Honourable Member mHke inquirieR into 

this matter too? . 
The Honourable Sardar V&Uabhbhal Patel: If the informatio!1 is required, 

inquiries will be made. 
Sri V. O. VeUlDgin Gowuler: Is the Honourable Member aware that there is 

lot of complaint that suitable ammunition ill not. available in the licence depots 
in Madras? 



.. 

~' 'A J  U ;~ ' I) S .\l'ill . . ' .'I ~ H'J 

'!'he Honourable Sa.rdar V&ll&bhbb.ai Patel: Th(' (IUe!'lt.ion 'I ~ t.o De-Ihi and 
1I0t to outside provinces. 

d'T. ·Lala DuhbaDdhu Gupta: Will the Honourable Membtl' fOl' li.l!al*h 
be pleased to state whether it ill a fact that the Delhi Government has propared 
.. five year plan for the expansion of Delhi? If so, do Govornm(lnt propose to 
lay a copy of the same on the table of ~ House? 

. lIr. S. B. Y. Oulmam:Ceriain ~  has beeu called for aud a reply 
will be fumildwd to t,hfl H()nournble Memhflr RA Roon BR (·ompletw> infonIlut,ion ill . 
. availablf'. 

O J ~ OJ/' THE LANDS, ~GS .uw DX81'OSALIS SBBVIOIll!-l UI bwu. 

488 •• Lal& DeshbaDclhu Gupta: (a) Will the Secretary of the Defeuestt 
Department please state whEther Government propose to lay on the table of the 
House a list of officers of the Lands, Hirings and Disposals Services in lDdia, 
together with their full particulars? 

(b) What is the number of Indian offioers in the Lands, Hirings and Dispolala 
Services in India? 

(c) How many Deputy Directors, Assistant Directors and Deputy ASflistan' 
Dinctors (barring those recruited from the Lands and ClUltonment Depart-
ment) are fully conversant with the apphcation of Land Acquisition Acts ic 
India, and Defence of India Rules and cao read and underst,llud revenue records 
to appraise of the correot position of all Il·Q!>ed. bired. requiKitiont\d. ~ I  IlcqUlrecl 
lands and buildings? 

(d) Do Government propose to' take curly steps to appoint qualified IlidiBl18 
to higher appointments in the Lands, Hirings and Disposals Services in IndiA? 

Kr. G. S. Bhalia: (a) A list is laid on the tablet 
(b) 65 of a total of 181. 

(c) All Deputy Directors, Assistant Directors and Deputy Assistant Directore 
are fully conversant with the application of the Land Acquisition Act in India, and 
with the sections of the Defence of India BuIes governing the Rcquisition and 
requisition of property. 

Ability to read and understand revenue records is not oonsidered essential. 
These records are kept by District Offioers who have been given additional staff, 
paid from Defence Services Estimates for work eonnected with requisitiooing, 
and-any information required by Lands. Hirings and Diaposals Service is obtained 
from the District Officer concerned. 

(d) The claims of qualified Indian officers to higher appointments will be dul, 
considered along with those of others in the Service. 

lIr. Manu Subedar: May I know why it was found necessary for the Defence 
Department to import En/llishmen from England for doing derequisitioning after 
the war ceased and whether they did not find any suitable men in this country to 
do this work? 
Kr. G. S. Bhalja: Because the requisite number of Indians possessing the re-

quired technical qualifications were not available. That is why u number. of 
officers had to be brought out from England. I may add that advertisement!; 
appeared both in India and in the United Kingdom about the same tim!' ~ 
almost similar terms. with certain changes . 

Kr. )lanu Subedar: Did the Government consider, when importing these 
men, that these men coming. from abroad know nothing of this country'!' 
geography, cust.oms, law!! or even mBDy?ers in. dealing with Indians and may I 
know whv thp UpfeTlce DepartmE'nt consHiered It nece!lsary still to continue them. 
when derequisitioning bas ~  proceeded to some extent? 

, hinted .. " t\ppflnrlix \ to ih .. Debah8 
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Mr. G. S. Bhalj&: The Government have asked the Secretary of State no' to 
make any further recruitment for this service. 

Seth Govtnd D&I: lEI there any possibility of sending away very soon thoee 
who are already there? 

Itr. G. S. Bh&ll&: There contract is for three ~ five years and as soon ~ 
their work is over, they will go back. 

Mr. Mau Subedar: Did Government anticipate that derequisitioning will 
take three to five years, since most of these men were brought out after ~ 
stoppage of hostilities? 

Mr. G. S. Bh&lj&: 1 am not in a position to say when derequisitioning "m 
be completely over. 

Prof. If. ·G. KaDg&: Who were the people who were in charge of recruitmen"" 
were they Englishmen or Indians? 

Mr. G. I. Bbalja: The Defence Depanment. 
Prof. If. G. Ranga: Does that mean that the Defence Department iefulJy 

Indian today? 
(NO' reply.) 

Dr. G. V. De8hmukh: Is this Bill the result of these derequisitioning oftioore? 

Mr. G. S. Bhalja: The resulte of the efforts of the officel'8 will be noted. in the 
-debate on the Bill which is before the House and which will be resumed after 
the question hour. . 

Mr • .Ahmed I:' B. laSler: The Honourable Member referred to three ~ five 
years contract. Is there not tbe usual clause for the klrmination of the contract 
by three months notice on either side? 

Mr. G. S. BhaJ.ja: I must ask for notice of tJlat question. 

Sri K. AnanthuaY&D&ID .. yyaqar: May I ask whether these are milital'} !Dell . 
or civilians? 

Dr. G. V. Deshmakh: Neither! 

Mr. G. S. BhaJj&: A large number appointed by the Secretary of 8mW! are 
civilians. 

Sri K. .&.nanthaa&yanam ""&agar: What garticular qualificatiotUI were 
insisted on in the case of the men appointed? 

Mr. G. B. Bh&1j&: If the Honourable Membe!' desires I can give lOme of 
these qualifications: Degree in E.tate managemeDt, Cambridge or Londoa Uni-
versity; l<'ellowship, Membership, Associate.hip, Profeasional Associaklship of 
Institutions of Chartered Surveyors or Land Agents; Fellows, Memb'ers or 
Associates of InetitutionR of Auctioneers; officers possessing degrees in Engineer-
ing, Civil Mechanical, Structural or Electrical and SO on. 

Mr . .Ahmed 1:. B. laffer: Moqt of theRe are auctioneers and house MgtIDta! 
imported from England. If so, may I know why Indian hOUR<! agent. and 
auctioneers were not given emergency commissions? 

Mr. G. I. Bh.all&: All officers are not of the category to which my Honour-
able friend refers. As I said earlier in this House, advertisements for tbeae pos. 

~ inserted in the Press both in Indi" and the United Kingdom. 

Ps,\'4' 'l" ,(1' T~' ' )  ["( U 't', 'It ')\1' ' I~ 0\1' ,!,(Ollq 0'" <\ UDI'rOli GI IR~L  DIBlICT()& 

O '~UL "  <\UDIT ~"'D :\OO)UM1'ANT '}lINlIalL, POSTSANDTBLlIIOBAPB8. 

m. 'Sri ]f. Ifarayanamarthi: (a) Will the Honourable thr: FinaDce Member 
~I  state whether it is a fact that trle offices of the Auditor General, 0:.: . 
. ;Director of Raihva:v Audit. and the Accountant General. 'Ptl!;t" and T ~ R  

W(fe permanently locat.ed in Delhi bE-fore the 'War? 

(h) 18 it a fact tht\t on account of shoptslle of R('commorllltion in Delhi, thslSf 
offioes were moved to Simla on the dipt·inct understanding that the, would 
be brought back to Delhi after the terminatiou of the War? 
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(C) Are Government aware that the cluul:I.te of Simla. dOlls not gentlrally suit 
the staff of these offices and in consequence quite a good number of the membel'$ 
of the staff of these offices have fallen victims to such diseases as ~ 
bronchitis, gout and rheumatism? • .. 

(d) Is it I/o fact that at the time of transfer of the abo\t(, officils to Simla, tbe 
.taff of these offices was given assurance by Government that their }jenE. on 
Government residences occupied by them before transfer will be preserved till 
.uch time as they come back to Delhi? Is it a fact that SUbsequently Govern-
ment removed the liens? If so, do Government propose tc grant the pens 
",ain? ' 

'!'he BOII1ODlable 1If. Liaqua\ .All JDaa.n: (a) Yes. 
(b) Yes. 
(c) The Auditor General nab received representations from tl!.e staff of the ... 

offices regarding the severity of the winter in Simla and has dealt sympatheu-
cally with individual requests for t.ransfer on grounds of illness \irttributed to the 
aliDiate. . 

(d) Yes. 
It was decided t.hat it was in the interests of public policy to abolish all sue-

pended lien!'!. 
The revival of Huspended liens will upset all the present allotments and it is 

Dot proposed to revive them. 

DEARNEssALLOWANOE TO MINT WORKERS IN BOMBAY . 

• 90. .1Il8e XuUbeD Kara: Will the Honourable the Finance Membf'r be 
pleased to state: 

(a) whether Government. are a.ware of the fact. that. Mint work an; ill 
Bombay were refused payment of an additional drarness allowance of Rs. 8 
p.m. for the period from 1st July to 31st December, 1944, OIl the ground that, 
while H.M.I. Dockyard workers received dearnes" allowlIlIc" based 1)11 the 
basic p,ay only. the Mint workers received it bru:ed 011 total crnolunltmts. that 
is, pay plus overtime etc., and that the Bombay Mint workers, therefore. 

~  ~ ~  allowance than til'! Dockyard workerA; 
(b) whether it is a fact that the .Bombay Mint workers Union repre8ented 

that. during the period for which the additional dearness allowanc(1 of Rs. 8 
was sanctioned, the Bombay Mint worke-:a actually received lees deem .. 
allowance than the Dockyard workers; Bnd 

(c) whether Government propose to pay the said Mint workers the arrears of 
dearness allowance at the rat,e of R!1. I:! p.m, for the perio.] from 1st J'.lJy U, 
31st December, 1944? 

'l'be BODOlU'able Mr. Llaquat .Ali)[baa: (a) Yes, Sir. 
(b) Yes. Bir. 
(c) No, Bir. 
Kill KaD.tbeIL J[ara: Are the Govemmentaware that the. coat of living in 

Bombay has gone up to 280 and in view of the coat of living may I know ~  
the Government consider, that the mint workers are Dot entitled to the deam818 
allowance 8S demanded by the Mint Workers Union? 

'l'be Honourable JIr. Liaq1lat .All DIa: The matter is under the CODalderatiOll 
<If the Government. 

JIr. If .•. .T~  May I ask when the Government. has paid arrears to all the 
other G ~  employees why the arrears are not being paid to tbe miDt 
workers? What is the reason? 

'!'he KoDomable JIr. Uaq1I&& AU Daa: The poiDt is thi&-that the cmY8lD-
ment ~  the concession asked for for the reasons that had been lltated by 
the Honourable questioner herself. As for the ground urged in part (b) of the 
question Government are not. prel'1U'E'd to agree to the extra RI. 8 deamess 
Allowance from .July to December 19U, because all theee 1ears the DUnt WOI'jrers 
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drew dearness allowan,!8 on the basis of total emoluments and must have there-
fore drawn in the aggregate much more dearness aUown.llCf;l ~  . ~ R. I. N. 
dockyard workers. 

JIiI8 JI&D.1ben Kara: In view of the fact that the Government do not Dace&-
earily follow the pollcy that they followed all these 'years and in view of the foot 
that the cost of living has gone up and they are already paying dearness allowance 
to the other departments of the Government of India, why. should there be &DJ 
difference in policy as far as the mint workers are concerned? 

'the Bonourable Mr. Llaquat AU DaD: It means opening the Whole question. 
As the Honourable Member is aware. there is the Pay Commission which is in 
session and we must await the report of that Commission. , 

IIiJa JlaDibeD E&I'a: Do I take it that this question of tbe dearness allowance 
'to be paid to the ~  ~k  as represented by the Mint Workers Union will be 
oonsidered by the Pay Commission? 

The HonourAble 111'. Llaquat All][han: Not the old question, but the qUestiOD 
wjth regard to the future and the present will be considered. 

111'. N. K. oT08h1: May I ask whether the Pay Commission will consider the 
question of the payment of the arrears from July? 

'!'he HOD01U'able 1Ir. Liaquat AlIlDwl.: No. 

1Ir. N. K. oTOBhl: Then the question ask('d of the Government of India is: 
Why should they not. pay and consider the question now instead of waiting for 
the report of the Pay Commission? 

The Honourable 1Ir. Llaquat AU Dan: I have just given the answer tha. 
the dearness allowance which was paid to the Mint workers was paid on a different 
basis whereby they have received more dearness allowance in the past than ~ 

has been paid to the R. 1. N. dock workers. 

Dr. Zia Uddin Ahmad: Will the Honourable the I"inance Member consider the 
possibility of increasing the salary of everybody in the ratio of 100 to 373, which is 
the present index figure, and do away with the question of the dearness allowanCti 
altogether? 

T ~ Honourable 1Ir. Llaquat .Ali lD1an: 1 think the country should wait for 
. ahat occasion when my Honourable friend becomes the Finance Member. 

Sri M. AnanthaaaY&D&m AnaDl&l': *ay I ask the Honourable the l!'inanOil 
Member if, he will increase the t.ax on my friend from 100 to 373? 

Kr. President: Next question, 

l'AYMEbi'r OF lNTJUUM ~LIEJ ' TO BOl!UIAY Mll'iT WORltltRS. 

491. *JI1ss KaDlben Kara: Will the Honourable the Finunce Member be 
please to state why the Interim Relief, which is a part of the pay, has not been. 
pllid to Bombay Mint workers in a lump sum? 

(b) Whether it is a fact that the Interim Relief has not been paid to the· 
men in serne.': in July, 1945 but subsequEntly discharged or retired? 

(c) If the answer to (b) above is in the affirmative. do Government plOpose 
to issue orders sanctioning the payment of Interim ReliEf to all men in !>ervice 
in July 1945. but subsequently retrenchp,d. or retired or discharged? 

The Honourable Mr. Llaquat .Ali Dan: (a) It was decided to disbul's(' the 
amount in three equal monthly instillments not only to the Bombay Mint Worke1'8 
but to all Government servants affected by the concession, in order to IIl,rend the 
relief oVf!r a ~  period, and thus avoid the danger ~  step towards 
inflation aR WQS likely if the whole amount was made available for circulntioJl at 
one time. 
(b) flnrl (c). Interim r<,lid jq ~~ ' only ~) t.hose Centr:!! G(;vt!rlllllont 
. ~ who were in service on th,· ~  .TIl]." H'l46. (loverIIIIH:lIt is not. prepurerl: 

to extend t.h., ' ) ~  to othef!;, 

• 
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(b) WRITTEN ANsWERS 
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R •• USAL 0'"' A M ;~ r OF EXPENSES BY GOVBRNJlENT TO ])EPtTTA'tJOl' 0)' HUJtJu.Y 

MINT W OK.K.EK!:i. 

'92. -l11li JIaDlbell Kala: Will the HUlluuraiJlc lill' ~ MCluuel' be 
<pleased ta state: 
(a) whether the members of a deputation 9f a 1'rade Union of the CE.ntraJ. 

-Government employees are entitled to expenses incurred by them while meeting 
*he Government to discuss the grievances of the employees; 
(b) whether it is a fact that members of a. deputation of the H.M.I. Dockyard 

"'orkers Union, Bombay, were paid such expenses; 

\u) jf the answer to the above be in the affinnative, why the members of • 
~  of the Bombay Mint Workers  Union which met the Additional See-
ntary, . Finance Department on the 80th March 1946 were refused the paJ'ment 
of. expenses incurred by them; and 
(d) do Government propose to .~' the expenseA to the deputation of the 

Bombay Mint Workers ·Union? 

fte BODOIIrable Mr. Lbquato Ali D&D: (a) :No, air; but the Government may 
agree to pay such expenses where t.he deputation is specially irivited by them. 
(b) Yes, Sir; bl'CaUS8 t.he deputation came to Delhi at the invitation of the 

~ . 

(c) Because the deputation came to meet the Additional Secretary, ,l<'mance 
Department, of their own acoord and not at the invitation of the Government. 

(d) Does not arise in view of my reply to part (c). 

'fIlo SoALlI O. PAY ~O T aJlPOBABY (J£VBII OIr .BOJIBAY MINT EIO'LOYIlM. 
'98. -IIJII JIaDlben Kan: Will the Honourable the Jo'inance Member be 

peased to 8tate: ""' 
(a) whether (iovemment are aware that ~ queltioD of giving permanent 

etatus and monthly time aoaIe of pay to the temporary cadre of the Bomba, 
NiDi ,·mployees having long and continuous lervice was discussed at a mEeting 
bet,\':e,e:1 a deputation of Bombay Mint Workers Union and the Additional Sec-
retury. Finance Department, on the aOth ;March, 1946, at New Delhi and 
that, t I·" deputationists were assured that the matter will be examined care-
fully II: oonsultation with other departments; 
(tol ·.,hether Government arc aware of the Mint Malter'" proposals lor 

eon8tilouting a pennanent cadre of Mint workers and regardiog terms nf f;trvioe 
for permanent personnel Bnd the selection of the cadre; , 
(0) whether it is a. fact that the question of security service and monthly 

time SCAle of pRy is being actively considered by Government; Bnd 
(d) if the answers to (a) to (0) ~  are in the affirmative, have Govern-

ment of India taken any dt'cision on t.he subject and ir not, when do they 
p!'Opo!'e to do 8O? 

!'he lIoDoar&ble 1If. Liaquat. Ali Da1l: (a), (b) Bnd (c;), The .nlwers are iD 
the affirmative. 

(d) The Government of India have accepted in principle the proposal -.0 creaM 
• pennonent cadre of Mint workeI'M and arrangements are in trBin for implement-
iDg ~ decision at an early date. 

PAYIdNT OJ' WAB BO'!ftTS TO BOMBAY MIlfT EJlPLOYlIJD8. 

~ *Klu KaDlbell. Kara: Will the Honourable the Fillance :Member he 
pleasP'(j to state: 

(n') \\hether it is a fact that War Bonus sanctioned by the GO"Iemment of 
India t q aD temporary Government employees haa not yet been paid to the 
Bomh:I': Mint Workers belonging to the temporary cadre though otheTII ha" 
D ~  ii long "RO; 
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(b) whether it is a fact that the Bombay Mint Workers Union was advised, 

by the ltfint Master i.hat the question of War Bonus to mint workers had be$n 
refArred to t11e War and Industries and Supply Department; 

(c) whether it is a fact that the Bombay Mint Workers Union repeatedly ",,-
quested the ;Mint Master to expedite the payment of War Bonus; and 

(d) the cause of the delay in payment of War Bonus to the Mint Workers, and 
when it is proposed to be paid? 

'l'he Honourablellr. Llaquat. All Dan: (a) War bonus is payable to temporary 
men only on the dat.e of discharge, whenever this may occur, in respect of eligible 
&enioe up to the 31st October 1945. This rule applies uniformly to eJl stnft whose 
paJ is charged to Oivil Estimates. Payment of war bonus has been made 
promptly flo all Mint worke", who qualify for it. 

(b) and (0). Yes, Sir. 
(d) In vipw of the reply to part. (a). this pari, of the question does not, arise. 

O I ~ATOR  AI.LOWANOE TO GOVERNDBNT SBRV.ANTS IN I"IETT OF SUPPLY 01' 
FOODSTtJ"FPA .AT CON0'JII8S101fAL RAfts. 

'96;··iliII MIIIibBa. En: Will the Honourable the Finance Member be, 
pleased to state: 

(a) whether it. is R fact that a oompensatory allowanae of Rs. 3-12-0 p.m. is 
being paid with effeot .from' the lst.July ~  to Government servants in such 
areas where (':rOVflmmenthave not beeD ~ to arrange supply of ~ d . 
eoncessional rateR; 

(b) whether it ill K fact. that supply of foodstuff could not be arranged at COIl-
eessional rates to certairi Bombay Mhlt workers. while other Mint workers were 

~  foodstuff at concessionsl rates from the cheap grain shop in H. M. Mint, 
Bombay; and ' 

"(0) in view of thtJ fact that the Mint workers referred to in part (b) above are 
~ recently being given Rs. 8-12-0 p.m. as compensatory allowance with ef{r,d' 
from .the 1st July 1945, whether Government propose to oonsider t·hf, pUYllIent 
of the said a.llbwano& to the aaid workers With retrospective effeot, i .•. , since the 
supply of commodities at oonce!lsionllJ rnte WRS made availablt" through cheap 
grain Rhop in til£> Mint to ~  ~  workers? 

'!'he HOD.OUl'&ble JIr. Liaquat All Dan: (a) Yes. Sir, subject to 8 pRy limit. 'af 
•. BOO per merisem. 

(b) Yes, Sir, hut wbete a worker W86 so placed &s not to be able to avail of 
the benefit of'the concessional foodgrains supply scheme, he was granted a 
monetary allowance in lil'u in ()rof'r to bring hhn on 1\ Pill' with other M;int em-
ployees. 

(c) No, Sir. I have alroady. expluiutld in my reply to part. (b) that the', 
~ . was made aftilahle to all Mint. employees, whether in kind or in cash. 

RELJI.A8E OF INDIAN PBISONERS OJ<' WAR OF T ~ GoVERNMENT OF INDIA. 

6 •. -Mr. SuloDk& Sekhar Sanyal: Will the Secretary of the Dl'fence Depart-
ment hI' pleased to state· . 

(a) how many IndtanB are still pristiners of the GovernineIit of India (or of • 
'P!ovincial Government, if any), t.ried by eourt martials or military courts for 
(i) contact, with the Am Powers during the war. Ilnd (ii) participation in. or 
eollaborution with the Indian National Army, Indian Tndopendence League· 
and similar other organisations; 

(b) the policy of the Government of India with regard to the releaRe of lUcri 
prisoners; and . . ' . . 

~ whether Government propose to grant. reJnlB810n of the wlexptred portlona 
of sentences of suoh prisoner.< :\R hap been OJ ~ in the ~ ~  which hall been referrecl 
to in the flmwer !liven by t.ht' Honournble the Rome Memopr to ~ '  'llw.tioDr 
No. 88 of thp ROth of O~  1!+W? 
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.,. G. 8. Bbali&: (a) No one was tried by court. martial or other military 

801ely for the reasons mentioned by thp Honourable Member. 
Th.:lre are, howevpr, 15 military ex·! .N.A. persouncl serving sentenCll!! in 

jails in India for thp offpn('.f'R of ~  wllr against thl' King. cll'i'lprtio' I , 
hurt and murder. 

There are, in addition, two civilians still ill IJrison for wuging WBr agKim1t. t;ht> 
. These were convicted under Ordinance xxxvrr of 1943. 

(b) and (c). With regard flo those tried by court martial, I would refer U ~ 
EI U ' ~  Member to the reply to part (e) of gf;arrcd qllPRti(lTl No. !lR asked 011 

30th October 1946. 
AI? regards the two civiliant-:o triP qlleRtioll of t.hf'ir n.'it'lIs,· it! nndt·r bht\ eon· 

Ijdera.tion of Government. 
S L J.J ' ~ V;)a 1'HS ~  01' I!lOOKa·TAx OlrI'WlD8. 

'91. ·Sri V. Gugaraju: Will the Honourable the Fmance Mernbtlr btl plea!;ed 
to state: . 

<a> whether it is a facit that the Central Board of Bevenue has, in September 
... advermed for shoo. 200 posts of IDaome TalE InspeotorB; 

(1) whether it is a fact that GOvernment ha'f'e reoeived applioations from 
peiIObiI who have qualified for the Indian Audit and Aocountll Servil:il!; ond 

(0) whether Government propose to give preference to those appUcuta wliO 
have already qualified for the Audit Bnd Accounts Service in the matter of selee-
tlt)ft; if not, why not? . 

fte lIcIIIour&ble JIr. LlaqU&t AllIDwl: (a) No; but (ill oovertissment Wllh 
:iilsued ~  the Ditector of Inspection (Income"tax), Central Board of :Revenue, on 
_ 80th AuguBt 19'6, inntiug applioatiom for appointment a8 temporary Iri-
8Ome.tllX OBieen, ClaBII II. Tht'i number of post!; availab:e for teoru:tment was 
DOt indioated. 

(b) 1ea. 
(0) As already stated 'in the advertisement special consideration will be given 

for thoBe obt8.in.ing qualifying marks in the Indian Audit and Accounts Bnd Alliod 
SerriceB examinabion. Governmem cannot, ~ 'V '  give ptefel'enBe kt Buoh 
Mildidatee irrespeeti,.e of th.u- CJ\ber qtlsll:ftcatioufl "i.-G·"i. otber applielllita. 
RMTOlU.l1lOR 01' AGBIOULTUIU.L LAND AOQUIBIlD I'OB WAft PUBP08E8lN B.lRIIlu.-r • 

DulTaIO'!'. 
41M*- *Ij\. SRb. DamDd.w IWIbop: Will the Stlcrettu1' of tbe Defenoe Depart-

ment be pleased to state: 
(a> it it is a fact that agritluiturallands were aoquired by Government for war 

putpoB68 in various parts 01. the District of Bareilly (United Provinces); 
(0) if it is the intention of Government to ~~ the lands back to the 

tenants now when the W8r ha. .. come to "n end and that .the laRds acquired are 
no more required for war purpoCJeR: and 

(0) if the answer to (b) above is in the affirmativ(' whether Govemment propose 
., issue necessary instructions Oll the point., so t·bat· the p60f tnJlaDU; .!{at Lack 
~  lands for cultivation purposes? 

a. G •••• halj': (a), (b) Bnd ~). T.and for (Jnt' airfield WIW< I ~  hy 
Govemment in the ~ Distrie •. 

As bhe land wall acquil"tld. ~  not. requillit;ioned. part" (b) lind (0) of t.he qlleR-
tioD do not arise. 
"t'RAN'RPJlJR (),. STATIONS 0 .. 'I·w.: AlUlV R."OUNT DJdPAR'I'MES'r PROV CHlINAB AM.A. 

1'0 MON'!'Oo.BRY DISTBIC'I', 

'". eOap\aiD I,ed Abld aa.ID: (a) Will the 8ecr6tary of the Defence 
Department pteaee lItat-e if it is A fac' t.hat the Army RemouDt Department h!lJ; 
aiDce • long time, heen keeping ~  stallioDtl in the I ~  Area 
(Ly"Upur, S~  etc,), ftt hol'SP hrf'f'ding ~  
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(b) 1A it Q ~ that ~ hAve given great impetu8 to Horse-breeding ill that 
a.ma? 

ee) Is it. II. fact that Government have recently shifted t,hf,se thoroughbred 
:stallions from Chanab Ares to the ;Montgomery District? 

(d) Is it a fact that ~ Chanab Area has been one of the main nur!;eriea for 
·t,he I'upply of first cl88s horses to the Army as well as to other breeding districts? 

(e) If the answers to (a) to (d) above be in the affirmative, do Government pro-
VOSI:l to reconsider their decision regarding their transfer or at least a part of them 
particularly "When the interestg of' breeding "l'e already being fully met in the . 
Montgomery Area? 

Mr. G. S. Bhalja: (a) Unhound horse breeding, i.e" voluntary breeding on the 
part of breeders which was carried out in the Chanab Area was discontinued in 
March 1941. A small number of thoroughbred horse stallions was, however, 
allowed to remain so that breeding could be carried on by those who wished to() 
-continue horse breeding on a voluntary basis. 

(b) Yes, Sir. The allocation of thoroughbred stallions has helped to some' 
exknt to preserve the industry built up in the late ShBhpur Area. 
(c) Yes, Bir. As a result of the reduction in the Army's pos1;-war require. 

monts the small number of horse stallions in the Chanab Area baa been reduoed 
and ~  thus'rendered surplus have been withdrawn for disposal. There bu, 
also been certain inter-area t,ransfer of horse stallions between Chanab and 
),{ontgomary . 

(d) No, Sir. The Chanab Area. being an unbound horse breeding area was 
nflver the source of.supply of good hOrRes. . 

(e) No, Sir. The Honourable Member will appreoiate that owing to \he pro· 
gress of mechanization fewer horses are required for military purposes and eonse-
quent.ly bound horse breeding in the late Shahpur Area and all unbound horae 
breeding conducted in the Chanab Area had to be abolished. As the requirement 
of the Army in horses is on the decrcasa, there is every possibility of a further 
l'Aduction in the number of horse a\alliona atl present maintained in that Area. 

ASSISTUTS IN TRII GOVIIBNXBNT OF I:KDU SBOBBTAlUA.T • 

•• ·Sar4&r M&DI1l Siqll.: (a) Is the Honourable the Home Member aware 
"that it was originally decided to fill permanent posta of Assistants in ths Govern-
• roent of ·India Secretariat during 1942, from amongst the candidates who queli-
iied I\t the Assistant's Grade Examination held by the Federal Public Senice 
Comminion in 1941, and that, subsequently. during 1942, it was decided not t.l 
fill these posts on a permanent footing during the war time, with the result tha\ 
most of the 1941 qualified candidates (including those who had secured bigh 
pofIitions) were appointed to temporary post,(l jn which they are still continuing? 
(b) Is it a fact that these Assistant.IJ, though already qualified, are being Asked 

to hit again for an examination which is to be held shortly to fill the quota of 
permanent vacancies reserved for temporary Government servants? 

(c) If the answers to (a) snd (b) are in the Ilffirmativt" do Government propose 
to consider the desirability of confinning 88 many 8uch candidates as possible in 
permanent vRcanciel:l of Assiflhmts without nn:v further examination? 

The Honourable Bardar Vallabhbbat Patel: (ft) The position is that the 
Ministerial Sen-ioe (Assistants' Gradel Examinr.tion. 1941, was held to recruit to 
one half of thtl pennnncnt vacancicfI occurring in the AssistantI'; , grade in the 
Govemment of Indin. Secretari!\t and itt< At.tached Offices during the period be-
i,ween t.ht': lilt December HU1. and the SlRt December 1942. The other half "'. 
filled, as usual, by promotion. The orders which banned permanent appoint.· 
ments during the war were issued on the 29th Juno 1942. One half of ~ 
pennlUlent vacancies which had oc,cul'ted before that date were filled by candidate. 
l1uccessful nt the 194,1 D ~ ; and one quarter of the penn anent TaClUl_ 
which occurred aft,er the 29th June 1942 and before the 81st December 196 
~  also filled by rnndidnt-t'!' qUl\lifiod in that examillaiion in fll'W of t,b" fa«. 
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4Ih .. t they had not been wamed at tbe time of appearing for the examiual-iuu that 
some permanent vacancies would be reserved for 'war service' candida •. 
Between the 29th June 1942 and the 31st December 1942 these oandida_ 
secured five permanent vacancies. They could, therefore, have got five IDOI'a 
permanent vacancies only hlld the.re been no ban on permanent apP9intmentB. 
To compensate them for this los9 they were, however, given six permanent V8OaD-
<lies which occurred during 1948, though they had no olaim to these vacanci •. 
The candidates can therefore have no legitimate grievance. Some of the other 
candidates, who could not secure pennllnent. vacancies were appointed in tem-
porary vacancies. 

(b) Candidates appointed in temporary vacancies will be required to qualify ill 
the ensuing examinations for permanent appointment . 

• (0) As will be evident from the ADSwer to part (a> normally these. candidates 
would not have got permanent appointments on the result. of the eumination ill 
which they qualified. Govemment do not therefore consider that any injUltiee 
will hp, done to them if they are asked to qualify again  for such appointment. 

S.LBOTION Jl'OB ADIIDIl8TB4T1VJI R88.BVB BY THII F. P. S. C. 
aOl. ·Sardar Jlaqll SIDgIl: (a) Will the Honourable the Home ; ~ ' 

please state the principles on which selectIons for the Administrative BeIerfoe 
. recently made by tobe Federal Publio Service Commission are based? 

(b) Are Government aware that senior members of the Imperial Secretariat 
Service who are fully qualified for holding administrative posts and are aet.uaJl7 
holding 8ueh posts have not bt.ler. selected for the Reserve, whereas temporRJ 
Government servants and others who are much less qualified and whose 8ub811aa-
tive pay is very low have been selected? 

(c) Are Govemment aware that the selections already mafie by the Fed ... 
Public Service Commhlsion have crellt.ed periouR anomalies in the several Depart-
ments of the Government of India? What steps do Govemment propose to talm 
to rp,move these anomalies, so that the intereElts of the senior and ' ~  mem-
bers of the Imperial Secretariat Service are aafeguarded '/ 

'!'he Bc:m0ll1'&1U Sardar VIlJabb.bhIl Patel: (1\) Government PI"E'ACribed iIb. 
qualifications, while the Selection was made by the Federal Publio .Service Com-
mission as a result of an interview. I regret I am unable to enlighten the Honour--
able Member on the principles which the Federal Public Servic.e Commiuion 
adopted in making the selection. 

(b) and (c). If any anomaly exists in individual ~  it is not the fault of 
the selection, but the effect of qualifications prescribed. The recruitment to this 
Reserve has been stopped under my instnlctions, and the Reserve will automati-
elilly disappear after five years. Anomalies if any will, therefore, be of onlr 
temporary duration. Government, therefore, do not consider that the intereata 
of senior and qualified members of the Imperial Seeretariat Service will neoes-
IW'ily be affected by appointment made to the Reserve. 

Apl'OTN1'MJlNT 01' UNDJIJR SlICBlITA.RY8 DOK THE ADMINISTRATIVE lhSJlJRvlt KA.D. 

BY TBB F. P. S. C. 
&02 •• 8ardar K&Dp1 SiqJl: (8) Will the Honourable thr Horne ld:&mber 

please state if it is 8 fact thAt future appointments to the grade of Under 
becretary in the various Departments IJf the Government (\f Indin Mfl int.-mdN 
to be made mainly from the AdminiRtmtion Reserve recentlv made b-{ the 
Federal Public Service Commission? .. 

. (b) Th> Government propose to take step" to increu!!c thp quota of TBCBIlme. 
10 th.e gr.ade of Under Secretary-reserved for memberR of ~ Imperial Secretariat 
Sel'Vlce ID order t·o enRure faIr ('hanceA of promotion tn dt.>R{'rving memben at 
f.hat Rervice? 

(c) Is it 8 fact that so far the namer.; of I)nh-thin.y-six persoof: have heeD 
announced? When do Government propose to annoUnce tht'l nomeR of t.be 
remaining lixtyfour to make up the total of ODe hundred Blready announeec11' 
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(d) Ale Government I.ware that the majority of the persons already selected 
beJoog.to S ~  India? Was there any dearth of suitable persons belonging to 
other Provinces or communities, or the latter were not considered suitable for 
the Reserve? If not, why not? 

(e) In view of ~  fact that there is 110 dearth of qualified Sikh officers in flbe 
penllanent employment of the Government of India, why has not a single Sikh 
been selected so ~  Do Uovernmellt propotie to take into consideratioll the 
olaimR of this minority community when the next selection i!' made? 

The Houourr.ble Sard&r V&1la.bhbhal Pa.tel: (a) No. 

(b) The matter is under consideration in connection with the ~  of 
tile Government of India Secretariat nnd the propoeed formation of a Centml 
hntariatService. '. 
(0) Si) far forty-three officers haTe been seleoted for appQintment to the 
_em. It is not proposed to ma.ke further selection of oftioera for appoint-
ment to the Reserve. 

(d) Of the candidates selected seventeen appear to be from .South India. 
Selection W88 made on .merit and Government have never aooepted the principle 
of tel'l'iOOrial representation in their serVices. 

(e) The Federal Public Service Commission did not reoo.mmeDd any Sikh 
-.udidate. In view of what is stated in reply to part (0) of the quet;tion the 
question of! a.ppointing any Sikh to thE! Reserve does not arise. 

HINDI AS COMMON LANGUAGE WOB HIND'US!'AN 

608. ·Ib, Ahmed •• B. lI!er: Will the Honourable the lIome )lember be 
pleased to state if it is a faot that Government have under oonsideration 'proposals 
" make Hindi the ,common language for Hindustan? H 80, bow many are there 
_{the whole of India who now speak only Hindi? ' 

'!'he Bea.oara.ble Sa.rdar Vallabbbhat Patel: The answer to the tirst part of tbft 
quesMon if' in the negative. The latter part does nob arise. 

R'ISE IN Houg·TAX IN DBLHI 

506 •• .,. Jladadhart Siqh: Will the Secretary of the Health Departrmmt. 
be pleased to state: 

(a) whether his attention has been drawn t{) the enorn-lOUS riSfl in hOlls{'-tu: 
in Delhi; 

(b) whether it is 1\ fact tbutJ it h. risen four fold dr evell moftl; 

(0) the reason for this abnormal rise in house-tax; 

(d) whether it is a fact, that a Fin&Dce Sub-Committee ia to llit lOme lime 
ill November 1946, to settle the question of fixing house-tax for the year 1947; 
aDd 
(e) whether Government propose to give assuranoe to this Houae that tbIa 

)'inance Sub-Committee wU1 took into the grievances of the citizens of Delhi and 
afford some relief to the poor? . 

. 1Ir. S. B. Y. OalaDam: (a) and (b). The house tax in the Delhi Munioipality 
WIllS raised from 8l per cent. of the annu& value t.o 61 per oent. with eft'eo' 
froID the lat January 1944. \ 
(0) The house t.ax WB!! inoreased in order to enable the budget to be balanced 

and to meet rising expenses due to fresh liabilities. 
(d) and (e). The Honourable Member presumably refers to the Finance 

Sub-COIDmitttlt' of the Delhi M.unicipal Committet'o The grievances should be-
:represontod to the Delhi Municipal Cnmmitt"e. The Government does not 
prop"''\!' t.o tnkC' ~' lid-ion in ~  ~ . 

~'OR. S SCHOLAH.:-!HII'S TO STUDENTS }I'}LOM BOMBAY PRO\,ISOE 

5OIi. ·Shri D. P. J!ta.ramarkar: (a.) Will the Honourahle Mf,mher for EduCQ.aOll 
he 171eaSt,d to ;;tate how man:v f(lreifll1 scholarship!' have been awarded by the 
GOYl'rmm'nt. of Indif\ to "tudellts from t·ht' Bornh"y Proviner in lM4, 1945, 19-46?' 
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(b) How llIUllJ of the above· hay£, heen awarded to stulients from the 
Karnatak Area in the Bombay ProvIDce, namely tht' Dharwar, Belgaull'l, Bijapur 
aM North Kanar8 Districts? 

(0) In view of the educational backwardness of the abovtJ Karnatak districts, 
dd Government propose to consider the advisability of ear-marking a defiuitt 
Dumber of foreign scholarships for students from these districts? 

'!'be Bonoar&bie Sri O. B&jagop&lachad: (8) Apart from the 20 OVtlrseas 
Scholarships awarded in 1945 Bnd 33 in 1946 on behalf of the Bombay Governmelit· 
~ students domiciled in the Bombay Province, the number of students belongillg 
to Bombay Province who have been selected for the award of Overseas Scholar-
ships on behalf of the Central Government in 1945-46 and 1946-47 are 22 and 
nille respectively. In addition, seven students from Bombay Province were 
selected in Hl45 for the award of S ~  Caste Owrseas I ~ . No 
seholarships were awarded in 1944. 

(b) Of the 22 Bombay students selected tor Central ~  in 194,,)-46, 
1lwo belonged to the Karnatak area of the Bombay Province. None of those 
selected in 194647 came from that area. One of tliose seleoted for Scheduled 
caste Overseas Scholarships in 1941) belonged to the Kamatak. InfonnatioD is 
nOt available here as to how many students selected ao fal' by the Bombay Go.,.· 
erntnent hfllong t.() the Karnatak area of the Province. 

(c) The ;~  CBn most appropriately be eonsidered by the Bombay (to\,-
tlniment who are no douht fully ~ of the' condition and needs of the ~ 
diatricts in the Province. With rE:garil to the scholarships awarded on behalf of 
the Central Govenlment., I would invite the Honourable Member's att.entioll to 

. parts (a) and (h) of the repl:v given by the Education Secretary to starred quea'ioD 
No. 1898, by Seth Sukhdev in this House on the 17th April 1946. The object of 
ilhese overseas ScholarAhips is to train as quickly IlR possible high grnde personud 
urgently required for progress in the execution of varioU8 plnns of devolopmeJ1t. 
Selections for these OverseQ.!:; Scholarships must be made therefore on cousidE:.l'I,-
tions of merit without reference to tho aren to which a candidate halonged. It iN 
diftjeult at ony rate to go further down than the present "dministrative )"~ 
ill the allocation of these Scholarship". 

N UMBER OF CHURCHES MAINTADI E lJ 1'0)( BRITISH TRco}'!" 1]11 T NIH A 

508 .• Kr. JladaudbNt 81DgJa: Will the Secretary of the Defence Depan. 
ment pleBlle !>tate: 

(a) thf' number of Churches maintained for the British Troopil in India; 
(h) to what organisation t.hey will he handed over when thE> Britil'lh troop/; 

withdraw from India: and 
(0) the number of ' '~ ve8tprl in the Crown \I!wd b.' (i) Conformists, ariel' 

~ ) Non·conformists? . 
. 1Ir. G. S. Bh&lja: (41) and (c). rht' ageucy respollsible for' dealing with 

Churchef: hus ~  the ~  b!"_'11 the Provincial Governments as agollb; fur the· 
Central Government, and thll Central Government has at present no up·to-Jatt: 
information ~ t,he numher of nlilintllined churches of denominations f)ther 
1haU Anglican. The infonnat.ioll hat,: alreudy Leen called for ill conu€Ctioll with 
ansngemcnts which arl' being wade to end all ecclesiastical expenditure, and a. 
$tatement will he laid on the tabk oi tIl(' House in due CO\ll"!lf'. 1'hl' nnmher ·)f 
Anglican military churches moint.ained h:v (}ovemment· ~ RO. 

(b) 'rl1P intontion is to hund over all churches to the authoritit)f.; of their relj-
pective denomination itt rll(' lIcnr fntllre. iTTf'>;pecf.ivl· of the Il" h· whl.n ~  
trobPfI leQve Tndiri .. 

-OPTIONAl. SUBJJiJCTR IN Sl'XJONll.4.RY CLASSJo:H IN A,TMEB·MI:RWAKA 

101. *Pu.dit Ihkut BIhad Lll Bharlaft: (a) Will the Honourable Member 
for Education please state if it iR a fact that in Ajmer-Merwam, Secondary 
Education il4 being impnrted in Aocordance withtbe United Province. (',{)dc of' 
Education, \l'hich provides R very wjrlf' f'hoic'(' in optiorlflJ ~ k .  £01' Rturlcntt<? 



~  U'A.HtlL'\'1·lV)'; .'lHIJlJollILY pHn: ~ I . '~ 

\b) It! it. & lact tiliat, uotwithstanding this. the Education D ~  i!! pro-
viding for ouly two or three optional !lubjectg ill 8econdllry classes, with the result 
. ~ no choice is left for students and ~ optional subjects stand on the same 
footmg 8S compuls?rJ one:>? III how nlUuy schools hand spinning and weaving, 
;arts ~  crafts: agnculture and ~R ~  j!'; provided ill secondnry clu!;!les ~  the 
.Provmce of AJmer-Merwara? 

(c) Do Government intend to provide for all these useful subjActs in L ~  

.'Middle Classes in future? If not, why not? . 

The HODOUrabl. Sri. O. Baiacopalac.har1: (a.) If the reference is to )liddle 
:SOOool Education the reply is in the affirmative. ;Middle education of the Anglo-
Vernacular type bOrTow!; bot,h ,from the United Provinces aud the Ptmjab but the 
:wh()le is so framed us to suit. Local requirements, and ultimately the reqniremen. 
-of the Board of High School and Intermediate Education, Rajputana, Central 
India and Gwalior to which the High School ~  in Ajmer-)lenrara ii" 
dliated. There is no public examination at the end of the middle stage in 
'V f'mllcular School!'! in Ajrner-;Merwam .. 

(b) and (c). The Education Department is providing for four optional 8ub-
jects, namely :M;anual Training, Agriculture, Arts and Crafts and Rural Science in 
Boy!!' Vernacular· Middle Schools, and Domestic Science with, Child Study and 
'Hygiene in Girls' Middle Schools. Arts and crafts are tBught in BeVen IChool. 
,and Agriculture in five. Spinning, weaving nnd Carpentry were not ~  

·taught in Bny of the Middle Schools. But Government have decided that eduoa-
·tion in the age group 6-H yearl! should hr t,hrougb creath'c activities of thC' kin4 
:mentioned in the question. 

D'\'IPPING Oll' ENGLISH AS OPTIONAL SUBJJCOTI'S ClDRTAIN SCHOOLfoI 111 AJIl •• -

'MBBWABA 

•. ·PlDdtt Kant Blbart Lal Bharpva: (8) Will the Honourable :Member 
:-for FAucation please state if Government are aware that Educational autboritiea 
in Ajmer-:Merwara have dropped English as on .optional subject in Deoli, Pisangan 
.-and other Kasba Schools of Ajmer-Merwara? If so, for what reaso.n? 
(b) Are Government aware that there is great resentment against this policy 

;aDd . that the rural population has been put to great. inconvenience, with ~ 
'l'esult that a large number of students had to migrate to urban areas for receiving 
education in English? Ii so, do Government propose ~ ~ English 8S 811 
-optional subject in secondary classes of all schools? 
'!'he BODOUr&b1e Sri. O. BaIIlCOPlJacharl: (a) Yes, Sir. 
It was felt that the time spent. on the teaching of English. which would not 

·really be of much value to pupils of these Middle schools in later life, could be 
'more usefully employed in the teaching of pract,icnl subjects and the moiiher 
ton{,,'uc. It was therefore decided not to e.ontinue English as an optional subject 
·.in these Middltl schools. This was in accordance with the considered meom-
'mendations of the Committ.ec of the Central Advisory Boord of Education. 

. (b)Tbe L~  Administration have received It few 'applications Il.sking far 
·the re-introduction of English as an optional subject in these schools. The 
information with the Administration docs not w8lTant t.he conclu!lion that. there 
bas been an exodus of large llumberR of pupils from ~ rural to the urban Qre&II 
with a "iew to obtaining instruction in }::nglish. But if there be such nn e¥odus 
·there is no harm caused. English is provided for in thl' Anglo-Vernacular I!ehoole 
-of the urban areas to meet allY demand for English. 
AnOP1'ION ow UNITED PBOVINC1!lS ~D  0)1' EDUCATION IN A.nU:B-MBRWA:aA ' 

CURRIOULUM 

609. ·Pandit Kukut Blhart LaJ. Bhargava: (n) Is the Honourable Member for 
'FAucation avmre that the Ajmcr-Merwlll'u Educational currid\.JJuIn for primary 
'018ssl:.'8 prescribes a four-yelu COUl'H'. onl.". a\S contrasted to thE' five-year·course 
.prescribed in tlie United Provinces? If so, what is the reason for this distinction, 
'particubrly when secondary education is hE,ing imparted nnder I\Jld in accorcianoe 
,witb the United Provinces Code of Education? 



STABBED UII~T O  AND AJfSWng 93. 
(b) Do Government contemplate to lUllend the Ajmar-Merwtiru curriculum for 

prim .. .., classes ann bring it into lim· with that of the United Proyinee!l? . If noL 
wlly not? 

The BonoW'lOble Sri O. Bajagopalacharl: (a) Yes, Sir. The ourriculum in 
primary classes in Ajmer.Merwara is based on local requirements. The Primary 
and Secondary Courses foml tll'O separate and distinct units. There is therefore 
DO reason for the Ajmer.MerwarB primary oourse to be identical in length with 
that of the United Provinces Code. The intention of the four year courso was to· 
induce parents in rural areas to let their children complete the full primary OOlll'8E\' 
in the curtailed period. 

(b) In the Post·War Schemes of Ajlller-Mcrwara, provisioll has been made for 
the establishment of Five· Year course primary schools in accord811.ce with the 
principles laid down in the Central Advisory Board's Report on Post·War Educa-
tional Development in India. 

I 

EXPIIINDITUBB 01' BBAWBBMuNIOIPALITY ~ PBUlA.BY EVUO,4.TIO}li 

D10. ·P&D4lt Xukut Buwt La! Bhargafa: (a) Will the Honourable Member 
lor Education plel\se state ~ Ilmount the Beawar ~  (Aimer. 
Ilerwara) is spending annually on primar:v education and whether Government 
make any contribution to the Beawar Municipality for the purpose? If not, 
why not? 

(b) What percent.ag(· of the expenditure on primary education is borne by the 
Looal Boards and Government, separately, under the Code of Edu{'ation, and do, 
Government propose to take steps t,o provide for a requisite contribution to LOCH I 
Boards in Ajmer.Merwhra? 

The Honourable Sri O. RajagopaJach&ri: (a) 'fhe Beawar Municipal Comnlll-
tee is at present spending ;Rs. 18,786 per year on primary education. No contri· 
bution· haH been made by the Government. The Board is generally required to 
lpend ten per cent. of its income on provision of primary education. The present 
expenditure of the Beawar Municipal Committee on education amounts to 1\ little 
over ten per cent. It has, therefore, now ~  for Government grant, the· 
award of whioh will be considered jf and when an application is received. 

(b) No such percentage has been laid down in case of Ajmer·Merwarn 80 fnr. 
The question of a grant will be considered when an applioation for such assistalloe' 
ia made. 

PROVISION 01' GOVBBNHENT BUILDINGS :rOB SOHOOLS IN RUB.L ABBAS IN ClrN-
TBALLY ADHINISTJIlBlCD AlClC.S 

I5U. *Pedlt J[ukut Blh.Irl Lal Bhargava: (a) Will the Honourable Member 
for Education please state what progress has been made towards providing 
buildings for schools at Government cost in urban and rural areas in Ajmel'-
MefWRra as promised by the Educution Secretary in answer to starred question 
No. 1918 asked on thtl 17th April, 1946? • 

(b) Are Government aware that time has come to make primary educat;oo 
free and compulsor.v in the Centrally Administered Areas and particularly in 
Ajmer.Merwara, where there has heen a long .tanding public demand for ;;be 
.. me? If so. what steps have Govemment taken or contemplate taking in 
future towards the Q(',hievement of thnt end 81'1 early as possible? 

The Honourable Sri O. Rajagopalacharl: (a) A provision of R3. 85 Jnkhs ~  
been made for educational development in Ajmcr·MerwBm during the ~  
quinquennium; suitable builrlings for RchoolR 81'1 fill' as possible will he prOVided 
for in the development programme. 

(b) A provision of Rs. 18 lnkhs for the introduction of compulsory basic 0001:'" 
iion in Ajmer-MerwarB has been made in the five yeai'll plan. 

D LOT.U~ OF THlil DELHI Por.TTEOB}(JC 
612 •• Shri Kohan La! Swena: (a) Will the Honourable M ~ ~  Edllc,," 

tion he pleased h) state what steps hRve heen tnken to secure recogl1ltlOn f(lr Plf' 

certificates and Diplomas of the Dfllhi Pol.vtechnic? 



'NO LKOltlLA'!'lVB ASIIBMBLt 

(b) What t;teps, if auy, have been taken to 
Btudents of the 1'olytechOlC ~ 

[18TU Nov. 194& 

secure emp;oYlllent for the 

(C) Have the various Departmelltt; agreed W reuognit;e the certificlI.te!! b.ud 
pipJomas of the .Polytechnie'l 

The BonourableBri O. B.alaaopalacbari.: (a), (b) and (0). Two t\t,atemell\'!'; ..re 
laid on t,he table giving all the mtonnation Bsked for in detail. 

i:j tuteflWi'lll, .. A " 

'1'116 DeUli Polyt.echnic proviuel' -courseR for; 

(i) All-India. Diploma. in J!:ngineering, Commerce, Uhemical Engineering aud 'fecbD01oIJ, 
.. and Architecture (J<·ull-time). 

(ii) All-India. Certitica.tIaR in Engineering and Commerce (Part-time). 

(Ui) Polytechnic Diploma.s in Textile 'l'echuology and Art (Full-time), Imd 

(iv) Polytechnic Certificate in Art (Part-t.ime). 

The All India. Diplowaa &nd ~ wel·e, till recently. awarded by Hoards of 
Studies S\}t up by the AlIeociation of Principals of Technica.l In6titutiouB (India). The.All 
India Council for Technical Education ~  :iecided with the concurrence of the AeIoeiat.ioa 
of Principals of Technical Inititutiollll (India) to take over these Boards of Studie. ~ 
to re·conatitute them as under ita own :.uspices. ' 

The PolYWchnic was Btarted with the· object of providing courses. in Te('hnolog;. of lJuiw 
a high Btandard with grea.ter courses in T ~  of qlUtt-a high ltandard wit.h grt!&ter 
emphasis on the practical aide ao tha.t qua.!ified students could be employed. in Industry wit.b 
the minimum amount of additional training. Such employmeDt devends on the gradual ~ 
cognition by indllltria.l employers of the meritl r,f the young men trained in the inatitlltiqa. 

The foUowing is the preaent position in rega.rd to recognition of Diplomas and Certifica .... 
for which tlra Delhi Polytechnic prepa.res student" ;- '  , 

1. All India Diploma and All India Certificate in ElIgineeTing.-The Certificate and the 
Diploma have been recognised by the Government of Bengal, the latter as equivalut to t.lw 
Diploma of t.he Bengal Engineering College. The Bengal Government have a.lao n!lcog.nj.led 
the C6rtificate of this Board. 

At the luggeation of the Chairman, b'edera.! Public lService Commia..ion, the lnatitutiOJl of 
Enginellrl (India) wererequeated to accept the Diploma for exemption from Section A andB 
of the Aa80ciat,e Membership Examination. The matter was considered by the Council of 
the lnltitution at ita meeting in Bemba;' on the 31st October, 1946, and t.heir decision ia 
awaited. In the ewnt of a favourable decision, the Diploma will receive automatic recogni-
tion for rt'Cruitment to Superior Engineering Services in Iudia. 

The different Depa.rtmellt.& of the Government. ... f Indis concerned with thll 6Plployment. of 
Engineers have bt.en approached al80 to evalua.te the Diploma, and make I\1Icommendation6· f" 
provisional recognition. 

2. All India Diploma and All India Certijlcate ill C"",mcue.-The Diploma with Auditiag 
a8 a apocial subject has been llilcognised by the Government of India a.s equhalent to Fi..-
B. A_ Examination and for pnrposel of Rule 61 (2) (iv) (b) of thf' Income Tax Act. 

The Auditor General in India has a.!ao recogni8ed tbi. Diploma..aII equivalent to a degl'ee of 
an lndian UniV1ilnity for purpOl\C!lll of recruitment iD hiB office BI well as in Audit, IIIId 
.~  Offices Bubordinate to him if the Diploma Holder ~  taken . D~  Audit.iDg and 
AOCOUDtancy all Special lubject.. 

The Certifica.te courlle is deaigned to give part-time theoretical inatructioDi 1.0 JI4IllIIIm 
a.!rea.dy IelOploYf'd in Cemmercial undertakings, 10 that. tbey could he more _fuI to tJMir 
prof_ion. It euables them to get into higher aDd more reaponlible pol". 
3_ All /radio Diploma ill CA_ical EfI(liflurifl(l arul Tech!lology.-ltemgnit.ion of die 

Diploma in thi. aubject. hal to come from IDduatrialiet. who have been approachedior 
employment and traininl! of paHed studenta of the Delhi ~  &Ild almost all .u._ 
have been suitably p1ace4. 
4. All /radio Diploma i • .tt,.cAitectvre.-This course is a five )'Ur COUT" and t.he founla 

yar elu. haa commenced only this year. The Chairman of t.he AU India Board bAa __ 
up the question of recognition of thl" All India DipJomR with the Indian In ... it. .... of 
Architectl!. 

5 .. Polytechllic Diploma in Tt.ztile Tuhnolo(ll,·-Thl" induBtrialiBt.& IImployinr TBlIt.ile 
TeebnoloRi.ta hold the view that as in the ~ .  of t.be Victoria Jubilee TechniMa lIIIt.itut.e 
Bombay. the Diploma. of tbe Polytechnic will receive .tue re<'OllDition wmm the at.udl!llt.e .r 
the Polytechnic hllve been tried for !lOme ;eara aDd found _fu1. . 

6. ~ ""  Diplnmn 11ft" . ~  in A,.t.-So far tM!toe lItudenta have completed t.be 
three-year Diploma and Certificate cour.e and allot them have been l51litabl, eDmJond, 
The COUl'lltlS hRVe " ~  ~ I'I"Or'!ani.en n8 live· year courlleS and no ditllcu1ty il &IIt.icipat.ed 
in reprd to the racoI(Dition of th_ ~. .  . 



STARUD QUBBTIONB AND ANBW1lRB 

8CGCe_t "B" 

, 
Nl 

Altopt.her 106 Itudente have qualified in full or in part. Of theae 48 bave beau emplofed 
.fter baving aatisfactorily completed tbeir entire course including practical training; 10 bne 
been employed before completion of practir.al training; 18 are .till undergoing practical t.raiII. 
iIlg; 6 have declined to take prartiral training; 19 art> proaecuting further studi .. elMl",ber\> 
and information regarding the remaining five ia inadequate. 

The authoritiel are con&tantly in toucll wit.b p088ible employers aDd an 4IDlplo,._t 
register ia maintained. 

Detailed information wiD be found in the ADneIlGre to t.hie ..... t (below) : 
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STARRED QUESTIONS AND ANSWERS N3 
CANOELLATION OF GUN LICENCES BY THE DBPUTY COKKISSION1I8, DBLBl. 

518. ·Shri D. P. Karmarkar: Will the Honourlilble the Home Member please 
·state whether the Deputy Commissioner of Delhi cancelled the gun licences of 
those who did not purchase cartridges during the preceding year? If 80, what 
is the number of such licences,. and the provision of the Arms Act under which 
'his action was justified? 

The BOIlO\U'&ble Sardar Vallabhbhal Patel: The Deputy CommiBBiOL01 of 
Delhi cancelled 174 licences on the ground that the holders had not purchased 
'any cartridges (or had purchased less than 50) during the last five years and 
consequently appeared to have no need for their weapOllS. Action was taken 
under Rule 48 read with Rule 80 of the Indian Arms Rules. 

TAXATION OF INOOME OJ' HINDU UN-DIvIDlIID FA.MILY 

514. *Pund1t Thakur DII Bbalgava: (a)" Will the Honourable the Finance 
Member kindly state if Gov!lrnment are aware that the inequity of taxing 
the income of the Hindu un-divided family as such has been pressed upon 
(Jovernment for the lut twenty yeara; that many Finance Memben, while 
admitting that there is a case worth looking into have refused to consider thd 
question on merits at the time of the Annual Finance Bill and that on the lu • 
.occasion 'the Honourable the Finance Member suggested reference of the ques-
tion to the proposed taxation Inquiry Committee which has not been appointed .0 far? 

(b) How much amount would it mean to the exchequer if the ~ of the 
Hindu undivided family as such was not taxed and that only individuals BS in 
the case of other communities were ta.ud? 

(c) In view of the faot that the Taxation Inquiry Committee has not been 
.appointed so far and recommendation by luch a Committee, if any, are not 
going to be made and acted upon in the near future, will the Honourable Mem-
.ber consider the advisability of this question being examined by .. amall oom-
mittee of officials and non-officials before the Budget Session? 

The JIDaoarable Kr. Llaquat .All Du: (a) and (c). The taxation of the 
Hindu undivided family would be a suitable subject for examination by ~. 
'Taxation Enquiry Committee, the setting up of whieh is under consideration. 
I do not consider it necessary to set up a separate committee for this purpose 
alone. 

(b) The attention of the Honourable Member is invited to the reply ,riven 
'to part (d) of question No. 829, dated the 18th February 19411. 

ExUIl!fATION 11'08 TBHPOBABY EKPLOYJI1D8 nr TR1D MImSTlII.IAL B •• VIOB OJ' TR. 
G9vlllUJ(lIINT OF INDIA. SJDORlIITA.BlA.T. 

1516. ·1IlII K&D1beJ1 Kara: (a) Is the Honourable the Home Member aware 
-of the resentment among the temporary employees in the M.iniaterial I8nioe 
m the Government of India Seeretariat, in being &&ked to appear for an .,."",In" 
tion for permanent appointment and of the various representations they have 
made on the subjeci? • 

(b) Is he aware that such a procedure will ultimately lead to the discha1p{e 
{)f a majority of such employees, irrespective of the fact that they have I8I"t'8d 
Government faithfully during the six years of war. under most trying condi-
'tions? 

(c) What does he propose to do in the case of such employees who are tli.· 
-charged, as a result of such an examination? 

(d) What is the purpose for asking these employees to sit for a purel.v 
academic examination, even -though they pORsess University diplomas and 
Certificates? 

(e) Is it a fact that even those employees who had attained merit in luch 
examinations as were held during the war, are being asked to appear for .D 
examination again for a permanent appointment? 
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(f) Is it a fact that even those who are employed temporarily against perma-

nent vacancies due tv their rank lit an examination already held, do not stand 
any chance of being absorbed permanently without appearing for another 
examination, in spite of the fact that they were assured favourable considera-
tion in this respect after the war? 

The Honourabla SardaI' Vallabhbh&i Patel: (a) I have seen some representa-
tions on the subject. 

(b) T,he number of vacancies aV!1ilable being much less than the number of 
temporary employees in service, ~  is inevitable that the surplus employees 
should be diSQharged. As to how many would be discharged find wheJl, wvuld 
depend on the extent to which temporary employments would continue and the 
temporary employees could be absorbed in permanent vacancies, 

(e) Those who fail to secure permanent employment will have the Sallie 
facilities of being absorbed in alternative employment through Employment 
Exchanges as the demobilisM war-service personnel. They wonld also get" 
subject to certain conditions, gra.tuity according to the prescribod scales, 

,(d) The e,]!:8miDJ!,tion is intended to a,ssist in, ~ suitable persous for 
the allotted number of vacancies from amongst the . ~  

(e) Yea. 
(I) In regard to wu-time vaoancies there is a definite reservation- both for 

war-8el'Vice candidates and temporary employees. Vacancies for the latter 
will be filled only by those temporary employees who obtain a sufficiently high 
rank at the proposed examination. 

ADMISSION OF STUDlCNTS FBOM ASS U 'I~ COlrLBOB8AJ'J'lLUTBD TO B1DIUBES 
HINDU, ALIGABH AND ])BLBI UN'IV1DBSITIES. 

518. *Sreejut ~ Kumar Ohaudhurt: (a) Will nhe Honourable Member 
for Eduoation be pleased to. sta.te as to how ,many students from the Province 
of Assam 'have beeD. admitted durfug the last; three years into Collegea affiliated 
undel' the following Universities: 

(i) Benares 'Hindu University, 
(ii) Aligarh University; and 
(iii) Delhi University? 

(b) Does any Provincial Government in India make any monetary eon\ri-
bution to these Universities l' If 110, wqat is their yearly contribution? 

(c) Does any of these Universities mentioned in part (a) above reserve ;m,Y 
teat· for students belonging to provinces at_ than ,the province in which 
these Universities are looe.ted? If so, what is ~  quota of each Province? 

The Honourable Sri O. BajagopaW:bad: (a) Infonnation asked for in ,regard 
to ,the BenBles Hindu University and Delhi University, during the last three 
years.ia placed 'OIl the table of the House . 

. (b) The Benares Hindu University receives an annual grant of Rs. 1,01,000, 
from the United Provinces Government. No other Provincial Government con-
tributes towards the funds of the University. The Delhi University receives 
no eont,rlbution from any Provincial Government. 

(c) The Benares Hindu University and the Aligarh Muslim Universit.y 
reserve seats for students belonging to the several Provinces. A statement 
giving the quota of each Province in .the Benarei Hindu University is placed 
on the table of the House. The Delhi U ~  reserves no leo.te on a Pro-
vincial basis, but students from other Provinces are ~  tc the Uni"ersity 
and its Constituent Colleges, subject to the general rulep of admissiol'i, 
prevailing. 

Information relat.ing to the Aligarh Muslim Univenity in respect of (11.), (b) 
.nd (c) is being collected and will be furnished to the Honourable Membf.\r. 



STAlUUID QtmfiI'l'IONli AND ANSWERS 

StaHmeat .iowing n_beT of Studentladmitted jTOfA the PTOl1'1tCe of ,4,,_ to tAe B,,,a, .. 
Hind" Unil1eraitJl and Delhi Unive1lity 

BenareI Hinda U,pvenitJ' 

Central Hindu College 

I!IoieDoe .0011. 

00Uep of Teobaolo.,-

~. O  

OoU.ge of JIizI.iIII aDd ~ 

oon .. of Apiaultural ~ 

00JJ.p of Law • 

00Uep of .Ap:v.ed . 
DeDai uP1nn;.tT 

M. 8topbeDa OoD ... 

ID4apNnba oon.,. fOIl WOIIMIIl 

... ' 
9 

,I 

11 

• 

. -.. 

1 

1 

11 

Ie 

• 
~  

8 

J 

. 1 

1 

18 

II 

I 

1. 

1 

1 

I 

I 

1 

S ~ ,lwwing gvou. (lj ,eatl "e,en/ed fo, the l1af'1DtU p,.011ifIC8I in the B'fI4f'81 HiM" 
U I " ~ 

-- ~ 
IndU8Vial ::=r::: Chemiltry 

AIAIQ . , 1 1 

BeDpl 111 e • 
Bc:Qba1 . . to 10 I 

Bihar e J I 

Central PrOTiDe. . I I • 
IIadIu .. 1 • I 

om. . I • 1 

.IS.·W.F. P. I 1 1 

Punjab 10 e I 

Bind • J 1 

United Provino88 80 11 8 

ADMISSION' OF STUDlIINTS nOH INDIA IN COLLEGES IN U. S. A. AND V. K. 
611. *Sreejut RabiD1 ]tamar (Jbau4h.url: (8) Does the Honourable Member 

for Education propose to give to private  studenta, i.B., Itudente who have not 
been granted stipends either by the Government of India or a Provincial Govem· 
ment, assistance in the matter of securing admission into educational institu· 
tions in America and United Kingdom, and booking of paaaages for their journey? 
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(b) What is the number of students who have either been granted stipends 

or deputed on study leave, for studies in America and United Kingdom this 
year who have not seaured admission in CoDeges or have not obtained passage 
for their voyage, province by province? 

'l'he Honourable Sri O ..... .,op&l&cbarl: (a) Arrangements already exist in 
the United Kingdom and the United States of America for giving to privalie 
students all possible assistance in the matter of securing admission into educa-
tional institutions in those countries and also for looking after their general 
welfare in the same way as is done for students proceeding on Government 
icholarships. 

The Government of India enabled a large number of pl'lvate sLudents to 
secure pa886ges to the United States of America in 1945 and to the United 
Kingdom in 1945 and 1946. Passages to the United 'States of America were 
decontrolled at the end of last year and passages to the United Kingdom also 
have now been decontrolled. There is nothing that Government can do by 
way of assistance in regard to passages. Arrangements must be made with 
the shipping companies or Travel Agents. 

(b) Two statements are placed on the table giving the information askeJ 
for. 

Lilt 01 ,tudtnt, atDm'dtd Olle,.'taI ,eTaolat',Aipl 10f' 194647 bJl tAe GOllef'nfMftt 01 1Mia tDAo 
Aalle eitAef' ftOt ,teuntl atlmil,io" in OoUegu in tAe UniUd Kingdom 0,. tAe United 
Statu 01 A fMrica Of' Aalle not obtainttl 1JlU,agt fOf' tAe;,. 1I0yage aeco,.tling to promneu. 

Number of aaholanhipe awarded-Ill. 

JIeDpl 

Bihar 

Bombay-

O. P. ADd Berar 

IIacUu . 

N. W. F.P 

Orilla 

PaDJab 

Sind 

U. P. 

Delhi 

BhopU 

J'1oIJ&UIU 

J'aipur 

Karauli 

Number of 
nadm.who 

D~ 

-.oancl 
8dmiai0ll in 
OoU .... intht 
u. a. A. and 
theU. K. 

1'7 

1 

a 

1 

a 

18 

I 

10 

I 

1· 

I 

I 

11 

8 

8 

I 

4. 

I 
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ToW 

Number of 
etucientl who 
have Dot 
_ured 

admiMion in 
Colleget in the 
U. B. A. and 
theU. K. 

, 
1 

83 

Number of 
studentl who 
have 
IIe01lred 

acbI»l8ion but 
are awaitiq 
JI&:II8I8 for 
their voyap 

NOTB.-In addition, "ven etude .. have been lI8lected in 1946-47 for advanced .tad_ in 
Australia. Out of thi. number, two have alreadf. left and the remaining five have be8Il 
admitted and are required to reach in AUitralia eIther towar •• the end of January 1947 01' 
middle of Feb. 1947. 

Numbef' 01 ecmclidatu ,uMud ill 1946 11" tM Provi"cial Got'emmem. itICluding IpOrt.IOf'etl 
Studen" and Deputatiotlirt. ",10 Aa1Ie Mt ,olaf' bee" able to f1"oceed abf'oati lof' lac'" of 
atimirsiOtl Of' -par,age. 

Number of 
Number of oandidate. who 

!erial Number of oandidate. whe have I80Qred 
No. Provinae oandidatel have Dot admilliOD 

.. leoted _red but have not 
admi.lion _iJed 

1 A .. am · 21 18 6 

J Bengal 'I. 63 6 

I Bihar .. 6 I , Bomba,. · 81 18 11 

6 O. P. &Berar 16 II 6 

8 1Iad .... . 66 10 5 

., N. W. F. P •• ., I 1 

• On- · II III , 
• Punjab · II 10 • 
10 Bind · · 11 10 J 

11 U. P. . 18 J6 ., 
ToW · 178 . .. II 

OJ'J'IOBRS OJ' THB PBOVIl!iOIALlJIvn. SBRVIOB OR ON THB LISTED POSTS SERVING IN 

Go'VBBNlIIBNT OJ' INDIA. 

618. ·8neju& Bob.IDi Kumar CJh&1Idharl: (a) Will the Honourable the Home 
Member be pleased to state as to how many Officers formerly belonging to 
the Provincial Civil Service or to the listed posts in different province. are noW 
working in the Secretariat of the Government of India as Secretaries, Under 
Se('retaries, Deputy Secretaries and Assistant Secretaries? 
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(b) Is it a fact that no such officer has up-till now been recruited from the 
province of Assam, for service in the Secretariat of the Government of India? 
If so, do Government propose to give the Assam OfficerS" a chance? 

The Honourable Sardar Vallabhbhai Patel: (a) A statement containing inform-
ation in respect of officers of and above the rank of Under SE'cretary ill placed 
on the table of the House. Infonnation in respect of Assistant Secretaries is 
being collected and will be furnished when it is complete. 

(b) There is no such officer from the province of Assam in the statement 
reterrE'd to Bbove. I would, however, explain that these posts' are net filled on 
a territorial basis . 

• 'ltaumtnt 'holDing the namt. and pm'ftctdar. 01 P. O. 8. 0(R,eu, lwlding po'u 01 UNr:r 
S ~ ' I and above ill the GovemfMIlt 01 lrulia Secretariat. 

Names of olll.oel'll 

1. Khan Bahadur nut HusaaiD 

Provinoea to whioh 
they belong 

Central Provinoes 

Appointments held 

Deputy Secretary. Oommon· 
wealth ReiatiODll Department. 

t. Jlr. G. P. Bhutt Central Provinces. Under Beorf'tary. DefeDD8 
Department. 

I. Mr. SaDt Ram MaiDi PUDjab 

,. KhaD. Ba.badur Saiyid Ahmad Ali United ProviDoee 

I. Rai Bahadur H. K. Mathur United Provinces 

8. Mr. H. J. StOOD Madras 

.,. Xr. E. U. Damodaran Madras 

8. Raj Sahib P. N. M ~ Bihar 

t. Rai Sahib N. B. Ohatterji Bihar 

10. Rai Bahadur N. O. Ray Bihar 

11. Mr. B. G. Murdeshwar Bombay 

Under Secretary. Food De· 
partment. 

Deputy Seoretary. Home De. 
partment. 

Deputy Seoretary. Food De. 
partment. 

Deputy Secretary. Home De. 
partment. 

Under SeO"8tary. Defenoe De . 
partment. 

Under ~ . .. Common. 
wealth Relatione Department. 

Under Seoretary. Wow. 
Mines and Power Depart-
ment. 
D,'Puty Seorotar)". LegiaJative 
Department. 

Deputy Seoretary. LegleJative 
Department. 

DBPUTATION OF C. 1. D OI!'FIOI!lRS OF TEIB Cml'iTRAL GOVERNMEI'iT TO PROVINOES 
FOB. D mrmorION OF A.~ES OB' CORRUPTION, ETC. 

~ . "'SrMiu' RoIdD.i Kumar Obaudh1U'1: Will the Honourable the Home 
Member bE' pleased to state: 
(ll) how many C. I. D. Officers attached to the Central Government were 

deputed in the years 1944, 1945 and 1946 to different Provinces to detect cases 
of corruption and misappropriation by Government servRnts; 

(b) the number of cases sent by them for trial in each ProvUioe; 

(c) the nwnber of cases ending in conviction; and 

(d) the total expenditure incurred by the Government of India on such 
deputations? 
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The HOIlourable Sazdar Vallabhbh&l Patel: (Il) None: but a Special l)olice 

Establishment was created by the Gover!lment of India ill HJ43 for thu dett c· 
tion and investigation of cases of bribery trnd corruption ill which employees of 
the Central GovErnment and their contractors were involved. The IJtaff W&8 
not posted by provinces. The total strength of investigating ofticers was 58 in 
1944, 58 in 1945 and 56 in 1946. 

(b) and (c). Records of trials and convictions' are not maintained by pro-
vinces. The total number of cases sent up for trial, including thole reported 
for departmental action, up to BOth September, 1946, WSQ 004. Of these 488 
ended in convictions or departmental action and 124 C88es ure still pending. 

(d) The total expenditure on account of the speciaJ police staff wal 
:as. 6,50,000 in 1944-45 and Rs. 8,75,000 in 1945·46. The provision made for 
the year 1946·47 was Rs. 10,11,000 of which about Re. 4,58,000 was spent up 
to the end of September, 1946. 

EXOIsBI DUTY ON BBlTlIIL·NuT8. 

1520. *Sreejut Rohtnl Kumar Ohaudhurl: (a) Will the Honourable the Finance 
Member be pleased to state the total Excise Duties levied on betelnuts in each 
Province from the 1st April to the 80th September, 1946? How much of this 
was levied on uncured betelnutB? 

(b) Is he aware that levy of thi8 tax has caused great hardship in Provinces 
where betelnuts are not cured, particularly in Assam where the incidence of tax 
on growers comes to nearly five times the land revenue paid by them? If so, 
do Government propose to abolish the imposition of tax on llncured betelnuts? 

The Honourable 1Ir. Liaquat Ali Khan: (a) Information regarding the amount 
of Excise Duty collected on betelnuts in each Province during the period 1st 
April to the 30th September 1946 is being collected and will he laid on the 
table of the House in due course. The Excise is levied ouly onbetelnuts which 
a.re C'llred. within tlle meaning of Section 2(c) of the Uentral Excises and Salt 
Act. 1944. 

(b) Reprel'entations to this effect have heen received from A!;SIlfIl. The 
duty is intended to fa.ll on the consumer lind Dot on the producer. The diffi-
C\11ties experienced b,v the latter clln be overcomf' not h.v the aholition of the 
duty but by an improvement in bis bargaining position vi'-(J-vi. the middlemen. 
For this purpOSe a grant of Ra. five lakhs a year has been made and special 
m()!.surefl to secnre a fnir price to .the hetelnut grower for bis produce are· ot 
prE:sent under active consideration. 

R1JJl'IREMIIlNT OF OFFICIALS ON FULL PENSION AlI'TERSERVlN023YEARS. 

1521. *Kr. Ahmed E. B. lafter: Will the Honourable the Home Member 
please state whether in view of unemployment Government propose to con sidor 
the question of retirement of nil thoBe officials who have put in 25 vears of service 
with full pension benefits? . 

The Honourable Sardar Vallabhbhai Patel: No. Sir. 

WITHDRAWAL OF EXTENSIONS GRANTED TO OFFIOIALS. 

522.*Mr. Ahmed 1:. H . .Ta.fter: Will the Honourable the Home M ~  

please state whether extension ~  to the officials already in service .vill 
be withdrawn to provide employment for the younger generatiOn? 

The Honourable Sardar VaJla.bhbhat Patel: As a measure of U ' ~'  

relief J doubt whether the advantage of such n Rtep would be appreciahle. Apart 
from this it is not pOBsiblf for Government to terminate employment in such 
cases before the expiry of the stipulated period save for disciplinary reasooa or 
unless tbere is a. Rpecific clause for earli<!r terrninBtion. I am. however, pre· 
pared to Il8k Departments to examine the case of suoh perlionl' with a view to 
termination of their service where po,;siblc and where continuance of employ-
ment is not essential in the interests ofpuhlic service. 



UN STARRED QUESTIONS AND ANSWEHlS . 
DEARNESS ALLOWANCE TO PENSIONERS. 

ea. Mr. Manu Subedar: (a) Will the Honourable the Finance Member please-
state whether any demand has been made on Government to give additional 
dearness allowance to those in receipt of pensions by Government of IncJia as> 
well as by Provincial Governments? 

(b) If so, have Government considered this matter at all? 
(c) What are the findings of such examination? 
(d) How much money will be involved so far as the Central revenues are 

ooncerned? 
The Honourable Mr. Liaquat Ali Khan: (8) There 'have oeeu applicotionh 

from Central Government pensioners for increases over the existing rat(ls of 
pensions. Provincial Government pensioners would petition their Government-s 
and not the Central Government. 

(b) Yes. 
(c) Since 1943 the rates were revil'ed twice. Afwr the ceFo8ation of hOf'tilities 

t·he matter WIlS cOllsidered again and it was decided not to ellhanC'e the rates· 
further. 

(d) It is estimated that the increases already sonctioned hove cost the 
Central Revenues an additional Rs. 127·5 lakhs. 

DlD'MOBILIZATION AND RlD-EMPLOYMENT OF INDIAN ARMY OFFICERS SINCE V-J. 
DAY 

•• Mr. llanu Subedar: (a) Will the Secretary of the Defence Department 
please state how many Indian officers have been demobilised since the V. J. 
Day? 

(b) How many Indian officers have been re-engaged since that time and how 
do these figures compare with lIritish officers demobilised and re-engaged? • 

(0) How many English officers have found employment elsewhere than in 
Government Departments? 

Mr. G. S. Bhalj&: (a) The number of Indian Officers in the three I)('rvicetl 
demobilised or released since V. J. Day to the 1st October 1946 is 5,005. The 
figure for British officers is 16,087. 

(b) It is not clear what exactly the Honourable Member hal!' in mind by the 
phrase "demobilised and re-engaged " , which, strictly speaking. does not apply 
to anyone. If the Honourable Member refers to the voluntary defermp.nt of 
release, the number of Indian officers who have agreed to defer their release is 
8,970, while the number of non-Indian officers is 2,568. If, on the other hand, 
the Honourable Member means the number to whom permallE'nt commissions 
have been given, the figures are for Indillo-'l 1.245, for non-Indians eleven. 

(c) No record is kept of every officer who finds employment. We know of 
418 British officers whose firms asked for lheir early release on work of m.tionnl 
importance, hut have no infonnation regarding others. Thf! R€settlement Office 
of the Labour Department have found employment for 512 officers in IlIldja., of 
whom the majority are Indians. 

STRIKE BY THE NAVAL RATINGS IN BOMBAY. 

'10. Mr. KaDu Subecllr: (a) Will the Secretary of the Defenae Department 
please state what steps have Government taken on the strike of the Naval 
Jt1.tinga in Bombay 8Jl,d elsewhere and the subsequent disturbaneea? 

( 9lSO ) 
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(b) Are any trials pending?
(ie) Are any officers still a.waiting trials and, if so, for what offence?
(d) Have they been given full opportunity to bring their lawyers?
(e)�efore which tribuna l will they be tried? 
(f) L the Defence Consultative Committee gone into ea.ch oase aa wu

promised by Government? 

llr. G. S. Bh&lj&: (a) The Government of India appo.in.ted a Commi�s�on ?f
Enquir:· to enquire into and report on the_ causes and ol'lgm of the mutm1es m
the R.I.\. at Bombay and other places m February 1946. l'he Report ho.s 
been receivE<l 1md is at present uuder the consideration of Government. 

(b) N'o, Sir .
(c) No, Sir.
(<l) and (e). Do not arise in view of 1mswers to (b) end \c) above.
(f) No, Sir. No such promise was made by Government.

RELAYING OF ENGLISH MUSIC FROM LONJ;ON. 

71. llr. Jlanu Subedar: (a) Will the Honourable Member for Informe.
tion and Broadcasting please state whether Government have attempted relaying: 
English music from London in place of the English music given in India? 

(b) Have Government attempted to relay good Indian music from one oentr& 
to more than one centres? 

(c) Can this be done and, if so, what is the a.mount of saving, which could.
be effected by doing this ? 

The Honourable Sarda.r Vallabhbh&l Patel: (a), (b) and (c). Relays of 
music ure teehnically unsatisfactory and ure not undert,nkeu except on i;peciel 
occasio11�. There are also copyright difficulties involved in relayi11g niusical 
worki,; broudca!'.<t hv the B.B.C. The last 1>ortion of part (c) of tht• qtrnstion doeR, 
not nr�se. 

TIME OIVKN TO BROADOARTS OF ENGLISH AND INDIAN Mus10 AND 

TALKS 

1'2. llr. llaau Subedar: (a) Will the Honourable Member for Information,, 
and Broadcasting please state how much time is given to English ta.lb, revieW9-
t.nd music at each of the radio transmitting oentres in India? 

(b) How does it compare with the languages of the provinoe from which IUOh..
transmiBBion takes plaoe? 

(c) Have Government considered the advisability of reducing the me given
for English music and English talks and increaaing the time given for flt.lb ID, 
Indian languages? 

The Bonoarable Sardar Vall&bhbb.&l Patel: (a) and (b). A statement giving 
the required information is laid on the table of the House. Reviews, hy which 
I underi;tencl the Honourable Member t.o mean commenteries, book re,·iews,. 
etc., are included under the heeding 'talks'. 

(c) The Honourable Member will notice that the amount of Weeten1 music
broadcast is concentrn ted mostly in the four importBnt centres of Delhi, Bcmbay. 
Calcutta and Madras, nnd the proportion of English to Indian tRik11 is also· 
high. There iR demand from listeners, hc,th Europeans and Indian11. for 
Englis? music llild talks, a�d the Honourable Member will appreciate ihat in 
arranging our broadcast programme such demands have also to be given due 
consideration. I am, however, prepared to examine whether the proportioaa: 
cannot be readjusted. 
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Statement ,hawing the time given to Englis}/ and Indian !anglUlge tallel and to Wr .. tcm and 

Indian. ~ U  at 16 different stations of .'ill India Radio during September 1946 . . __ . 
Talks Musio 

• --
English Indian Western Indian 

Bra. Mta. Bra. lIta. Bra. Mta. Brs. Mta. 

Delhi 9 46 13 22 54 41i 11i2 1 

Bombay 8 18 30 12 112 10 224 51 

·Calout .. . '1 " Iii 14 82 28 193 59 

lIadraa 11 9 28  22 26 3 233 68 

Lahore , 110 10 19 , 2 163 9 

Luoknow II 13 16 4 2 41 1416 18 

1friohy 2 M 30 85 2 46 14'7 '1 

Dacca 4 46 6 20 1 30 l'70 111 

.Peahawar • 3 43 Iii 16 I 68 1115 2 

Total .[ 1i'7 3'1 166 " 178 22 170B 3'1 

EI!'J:l'J!lor OF (JOM'4USAL IO ~ [S" .'{ J '~ LI AS"D TrpPERAH IS BENGAL OS THE 

AOTIVITIES OF CENTRAL EXCISE DEPA.RTMENT 

73. Mr. E. O. :R'eo,y: (a) Will the Honoura.ble the Finance Member please 
make a statement indicating whether the actiVities of the Central Excise Depart-
tHent have been affected in any manner in the districts of Noakhali and Tipperah 
in Bengal, due to communal troubles, since 10th October last? 
(b) Has any financial loss been suffered by the Department due to such 

troubles, in the said areas? If so, in wha.t manner and to what extent? 

(0) How many employees of the departmellt, belollging to different raDks, 
were stationed in those areas upto the date of the outbreak of troubles, and how 
·many of them continued to discharge their duties after the outbreak? Were any 
Teports received from any of these employees by the superior officers, relating 
to these troubles, directly or indirectly? If so, to what effect, and what action 
was taken therlilQll? 
, Tha,Bcmourabia Mr. Llllquat All ][baD: The in(ormutiol' is btillg c1.Jllf:cted 

. Rnd will be laid before the House as soon 8s p08&ible. 
SUPERVISORY ALLOWANOE TO CLlIIBKS OF :Mn.rTABY ACCOUNTS DEPARTMENT 

74. Shrl JIGb&Il Lal Sakle.: Will the Honourable the Finance Member. 
be pleased to state: 
(a) whether it is a fact that a supervisory allowance of J;los. ~ p.m .. was 

allowed to all the clerks of Military Accounts Department working In superv180ry 
posts; 
(b) whether any limit was fixtld beyond which, pay and supervisory allow-

andes were not to exceed and if so, whether this restriction waa later on remov-
.edl on ~  made by the clerks affected; and 
(c) whether it is a fact that while removing the aforesaid restriction it was 

.not given retrospective effect, and, if 80, whether Governmen.t .propose to grant 

. the allowance to the clerks with eRect from the date of the ongtnal order? 
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The Bonoarable Mr. Liaquat .All KbAn: (a) With effect (}'Om the 1st May 
1943, all supervisory appointments in the Military Accounts Department were 
classified into three grades, according to the responsibility of the posts, £lnd 
supervisory allowances of Re. 30 p.m., Rs. 20 p.m. nnd Rs. 10 p.m. respect;ively 
were 86Jlctioned for payment to clerk.,; holding those posts. 

(b) (i) Yes, Pay plus supervisory allowance of a clerk in receipt, of the old 
rates of pay was restricted to Rs, 2lO p.m., the minimum sulary of Il11 

Accountant. 

(ii) Yes, this restriction wae later removed. 

(c) The restriction was removed with effect from the 1st I)ecember 194ft 
Normally the policy of Government is not to give retrospective effect to fimmcial 
sanctions and Government see no reason for doing so in this CBse. 

DUT'IES OF ASSISTANT CONTROLLER OF SALVAOE 

76. Paudl& Sri JtrJaII.D& Dutt Paliwal: Will the Secretary of the Defence 
Department be pleased to state: 
( .. ) what; are the duties of an AS8istant Controller of Salvage; 
(b) the number of Assistlmt Controllers in the Salvage Directorate; 

(c) whether any Indian is thete amongst them; if 80, who and how many; 
and 

(d) the rank of the Indian or Indians working as Assistant Controllers? 

Mr. G. S. Bhalja: (a) and (b). There are three Assistant Controllers in the 
Salvage Organisation located at the Headquarters of each of the t.hree military 
commands. namely Northern, Southern ond Eastern Commands. The appoint. 
ment cames tlte rank of Lt. -Col. with the following duties: 

(i) Co-ordination of Salvage Activities d the Navy, Arm,'\' and Air Fone ill 
their Commands. 

(ii) Co-ordination of Salvage statistical information. 

(iii) Control of tltnff Imd act,ivities of ull 8ulvnge inst.allation .. located in their 
Command. 

(iv) Implemelltu.tion of G.H.Q. and Command Salvage policy. 

(0) and (d), At prl'!lent there is no Indian A.lHistant COlltrollt:lr of S ~. 

RS ORT ~ OF L' LES~ ESS IN' CAU1\TTTA AND EASTERS BENGAL PUBLISHED IN THE 

AMI. ITA BAZAR P..4.'I'Il11U 

78. Beth Gov'ID.d. Du: Will the Honourable the Home Member please 
etate : 

(a) whether he has seen in the Amrita Bazar Patrika of the 18th A ~ .  

Allahabad, Seoond. Dak Edition and its issues thereafter, the reports of the law-
lessness which prevailed in Calcutta from 16th to 19th August in pe..rtioular; and 
(b) whether he has seen in the Amrita Ballar Patrik4 of the 19th OctoMr, 

Allahabad, Second Dak Edition, the reports of lawlessness prevalent in the 
Eastern Bengal, particularly Noakhali ana Tipperah l' 

"!'he Honourable Sa.rdar Vallabhbhal Patel: (a) and (h). T hllve seen D ~  

paper reports of incidents in the nreafl mentioned. 

SOIlBDULE FOR FIXINO OF HOUSE TAX IN DEI.HI PBOVINn: 

77. Mr. Kad.aDdbarl 1lD&h: Will the Secretary of the Health Department 
be pleased to lay on the table of the House a copy of the Schedule on the baaia 
of which house·tax baa been fiud in the DeUii Province l' . 

Irr. I. 1[. Y. 0UIJDam: A statement is laid on the table of the Hou,.e. 
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Statement .hO'll1ing the 'Tale. at wMch the l/oUlle-taz i, levied by tAe v/ll'iotu local bodie. in 

Delhi. 

Houae-tax is levied by the various Municipal bodies in Delhi under section 61 of the 
Punjsb Municipal Act, 1911 at the following rates:. 

Delhi Munioipal Committee 

New Delhi Munioipal Committee 

Noti1l.eid Area Committee (Civil Station) 

Shahdara Munioipal Committee 

61% of annual value-
6i% ditto 

91% ditto 

61% ditto 

The definition of "annual vaJua" i. given in sect,ion 3(1) of the Punjab Municipal Aot,. 
1911_ 

POSTING OF ARMED :FORCES IN CALCUTTA AND EASTERN BENGAL 

78. Seth Govind Das: (a) Is the Honourable the Home Member awaXe of 
the repeated outbreaks of lawlessness in Bengal? 

(b) If so, will the Central Government consider the dispatch and posting in 
Bengal, particularly at its nerve centres in its Eastern part and Calcutta. armed 
forces to be in readineBS to take over the administration from the civilian hand .. 
and take prompt action to deal with all attempts at lawlessness? 
The Bonoarable Sardar Vall&bhbhal Patel:,. (a) Yes. 

(L) The Central Government ha.ve been giving aU possible assistance in aid 
e,f the civil power in the affected area. 

POLICY OF GOVERNMENT OF INDIA RB FILLING UP OF VACANCIES IN IMPERIAL 

SEORETARIAT AND ATTACHED OFFICES THRO'UGH THE F. P. S. C. 

79. Sri B. B&l'&1an&m.urth1: (a) Has the attention of the Honourable the 
Home Member been drawn to the various Office Memoranda issued recently by 
the Home Department relating to the future policy of the Government of India 
in regard to filling up of vacancies in the Imperial Secretariat and its attached 
offices? 

(b) Is it a fact that further recruitment will be made on the basis of Federal 
Public Service Commission Examination? 

(c) What is the ~  of Government in respect of those temporary Govern-
ment Servants who had been recruited through the agency of the Home Depart;. 
ment on the basis of the results of the Federal Public Service Commiaaion 
Examinations held since 1940? Are such Government servants required' to ~  
examinations once again? If so, wby? 
(d) In view of the fact. that these temporary Government servants hflye put 

in service for more than two and a half years, do the Government propose to 
consider the advisability of not calling them to sit for such examinations onee 
again? 

The BOIlour&ble Sardar Vallabhbhal Patel: (6) and (b). Yes. 

(c) and (d). Government consider that it is necessary in order to ensure a 
Imitable and equitable method of selection that all ~  Government 
employees whether they have appeared in the Federal Public Service Commission 
examinations or not should appear at an examination to be held by the Com-
mission. The reasons for this decision are as follows. 

Department.al selection would not provide a common ~ R  of selection 
either between such temporary employe£s in the various Departments; or,. 
within the same Depnrtment. between such temporary employees and others 
who have not passed a Federal Public Service Commil'lsion cxamination. 
Secondly. such a procedure would not bA fair hecause t,he proportion between 
the numher of permanent vacanciel'l Rnd the number of employees who hAVe-
passed a Federal PubliC' Service Commission examination varies from Depart-
ment to Department. Thirdly, the lArge war-time DepArtments were staffed 
mainly by men who hnve not passed a Federal Public Service Commission exami-
nation, and, moreover, have few, if any, permanent vacancies. The procedure 
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would therefore mean uneven selection RS between men who have passed P.. 

Federal Public Service Commission examination and the exclusion of men who 
,ha\'e not. 

BROADOASTING STATIONS IN INDIA 

80. Seth Go91ncl Du: Will the Honourable Member for Information &Del 
Broadcasting please state: 

(a) the number of Broadcasting Stations existing at present in India with 
their names and places of location i -

(b) if any extension or development plan to increase the number of Broad-
-e8sting Stations has been formulated; if ~  how many Stations and at what 
places and within what time Government intend to set up either ~  or 
through Provincial or State Government& or through private enterpl'ise; and 

(e) the percentage of different communities in the total number of perBODl 
~  in the Department in its different ranks and Bra.nchea with 1Ihe ~ 
of the respective Sta.tiOD8 to which they are attached 7 
The BCIIlOU1't.ble Sa.rdU' Vallabhbhal Pa.tel: (a) There /l.re at present nine 

Broadcasting Stations at Delhi, Calcutta, Bombay, Madrs!'!. Peshawar, Lahore, 
Lucknow. Dacca and Triehinopoly. 
(b) Plans. both long-term and short-term. have been prepBl'ed for the 

development of broadcasting in India. They involve the installation of trana-
mitters of varying power at various places, and the erection of studio8 where 
none already exist. It is not possible to say within what period transmitters 
{If different types or Btudio equipment will become available. It is even more 
difficult to Bay within what period sufficient trained technical staB for both 
installation and maintenance will be forthcoming. I regret. therefore, that I 
cannot give a speoific reply to this question. I should add that the plana do 
not contemplate that, except in the States. broadcasting should be run Ittnj 
controlled by any authority other than the Central Govemment. 
(c) The information asked for is so detailed and bulky that I would prefer 

to avoid inftieting it on the House. If the Honourable Member will indicate 
whail is the exact point of his interest, I will endeavour to satiBfy his ) ~. 

SHORT NOTICE QUESTION AND ANSWER 

ATTAOK AT DUNA. ON PILGlUK TRAIN nox GAJUI U ' ' I ~ 

LIla DelbhlDdbu Gupta: Will the Honourable the Railway Member ba 
pleased to state: 
(a) whether his attention has been drawn to the report published in the 

Hinduatan. Timee, dated the 10th November, 1946 saying that the Railway train 
11 .oem carrying a large number of pilgrims and retuming from Garhmukte-

shwar was attacked by 8 party of anned men at Dasna at about 
10 A.II. on Saturday, the 9th November, 1946. 88 a result of which mlttny 
passengers died and received injuries; 

(b) whether it is a fact that the driver disconnected the engine from the 
train and went away to Ghaziabad, leaving the train behind at the mercy of 
the a.ssailants; 
(c) whether it is a fact that the Railway line was in no way blockfd and 

the Engine Driver could have as well escorted the whole train to Ghaziabad; 
(d) the total number of deaths and the persons injured; 
(e) how many of the dead and injured have been identified, and what steps 

have been taken to inform their relatives; 
(f) what steps were taken to provide medical relief by Government to the 

injured; 
(g) how many arrests, if any. have been made 'so far _ in this connection; . 
(b) whether the Railway authorities informed the Distriot Police to send 

ample police force tID protect the waylaid paaaengera; 
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~ ) whether the Hailway authoritles wade allY ~ for food, 

shelter aud conveyance of \,he passengers who were so stl'£lllded; 
(J) what steps U ~ ~  takl:!ll .to E ~  the property of the 

passengers which was left behind ill the Ha.ilway tram; and 
(k) whether Uovernment ~ . ~ ~  the passengers for the 

losses incurred by them due to thIS lllCldent; if not, why not? . 
The BoIlou.r&ble JIr. K. Asaf .Ali: (a) Yes, but preliminary enquiries made 

by the railwtl.y authorities l'eveal that it was not a. case of passengers in the 
train being attacked by a party of armed men. There was a scutfie on the 
platform between some of the passellgersin the train and a. party of milk 
vendors ~  to board the train. The main wsturbance how-
ever apparently iIook place lllter near the outer signal of lJasna Station in the 
direotion of Ghaziabad after a number of passengers ha.ci left the tra.inand 
bad Jltar$ed waJ.king along the railway line towards Ghaziabad. 

,,(h) Yes, the D ~ . ~  the ~  and drove it to .O ~ ~; it is 
ata.ted that he did this ill the mterests of tn,e passengers and the railway ill order 
to bring police IIoBsistallce which in tact he was able to do. 

(0) The line was not blocked but the Driver could not haul the train to 
Ghaziabad without releasing the brakes which he could only do by walking 
along the train. This he was precluded from doing because the platform waa 
crowded and the situation was out of control. 

(d) and (e). The information is not available from railway sources since moat 
of th.e rioting took place outside the station limits. The Honourable Member 
will no doubt be able to get reliable figures from the local Civil administration 
based on police reports submitted to them. The only definite OD ~ 
able in this connection is that the two Guards WOI:'king the Police Relief Special 
Traina picked up nine dead bodies and eight injured persons. One railway 
pointaman was also killed at Dasns. Station. 

(f) Certain of the injured were given firat-aid by the Guard of thE' Polica 
Relief Train which arrived at Dasna from Hapur. The Guard was assisted 
in this by some private individuals who had arrived by oar. Injurea passengers, 
with the exception of one lady, were taken by train to Ghaziabadand there 
entrusted to the care of the railway and civil doctors. The injured lady left 
Dasna in a private oar. Such dead bodie» us were collected were brought in 
to Ghaziabad. 

(g) This is not known. to the railway authorities. 
(h) Yes, a wireless message was sent immediately by the Divisional 

Superintendent. Moradabad. through the OffioerComman!1ing, Morad&bad. 
to the Superintendent of Police and ~ District Magistrate, Meerut. At th& 
same time,· a message was sent over the railway Control telephone to the 
police at Ghaziabad and.. at Hapur. About an hour later, a further message was 
sent to the District Magistrate, Meerut, asking for police protection at all 
the six stations between Garhmukhtesar and Ghaziabad in view of the tension 
prevailing among the crowds dispersing from the mela and the possibility of 
trouble in the surrounding areas. 

(i) Passengers who stayed at Dasna station ,!ere looked after and given 
protection in the Station office. On arrival of the police, the train conveying 
these passengers was worked to Delhi after a detention of 8 hours and 17 
minutes. 

(j) The luggage and other belongings of passengers who had left the lrllin at 
Dasna were taken into safe custooy hy the police. Some ,,:ag stored at Da!!nn 
and the rest was taken to Ghaziabad for safe custody pendulg restoration to 
the rightful owners. 

(k) Such damage or loss as may have been sustained by the passengers did 
not ~  fr?m ~ act of omission or commission on the por.t of the Railwa:v 
AdmlDlstra.tlOn or Its Rervants. hut was attrihutable to civil Mmmotion beyond 
the control of the railway authorities to foresee or prevent. While Govern-
ment have every sympathy for the unfortunate victims of the disturbance, 
they regret that they cannot accept any liability for compensation for any 
damage or loss sustained by passengeR 88 a result of thefnclaent. 
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Lala Deahbandhu Gupta: May I know from the Honourable Member whether. 
it is not the responsibility of the Government to provide shelter to those ptlrsons 
who were strandEd outside the railway yard as a result of this mcident1 

The Honourable Mr .•• Aaaf All: I am afraid my Honourable h'icud iR 
referring to an incident the facts of which he does not seem to be quite ~  
aware of. It was not outside the station yard, but it was at some distanoe from 
the station that this incident took plaoe. The distanoe was something like 
two furlongs. 

,J[r. Ahmed le. lLlder: Isit:nat a fact tha.t on several OOOII. ~ tl'8iushave 
been stopped midway by interested parlieR by pulling the alarm chain" and 
Muslim passengers have been asked to get down and then they have been 
attacked? 

The HOD01U'&ble JIr. Il. Alai AlL: Sir, that question docs not . ~  arise 
but I mayitdorm my Honourable 'trisnd.,tbat SQohincidents ,hAve. taken plaoe 
and the Government ha.ve· taken definite steps to stop this kind of interference. 
Railway Administr&tions have been called upon to disconnect sla.rmcha.ins and 
thereby rob these mischief-makers of one opportunity of creating any kind of 
trouble, 

JIr. Ahmed Z. H • .Taler: H&ve the Govemment oonsidered the question of 
providing armed guards to travel with the train in case there is internal trouble 
in the oompartment between people of both oommunities? 

'.l'.b.e Hcmou.ra.ble :Mr ••• AlatAU: We are doing our level best at the time, 
and in fact steps are under active consideration today to increase ihll armed 
forces which the railways ought to employ, But it is obviously impossible for-
the railways to provide armed guard to every single compartment? 

Khan lIohamDlld Yamin lClaD: Does the Honourable Member' not think 
that it v..-i.ll be I/o very dangerous prantioe to disoonnect alarm chains? 

'l'heJlonoarable 1Ir .•. .AI&tAU: It is much more dBDgt'lroulII to allow people 
to pull alarm cha.ins,stop trains and murder people. 

Srt •. ADanthuayanam. .A.1)'&Dg&r: May I know if it is a general order 
affecting all railways and all trains allover India? 

The Honourable Mr .•• AAr All: It is a general order, but discretion ~  left 
to ,'the General Managers who will choose. the section where they might apply 
thIS order, 

Kaharajkuma.r Dr. Sir Vijaya Anuda: Are the Government satisfied with 
the explanation of the Indian dr'-'er! 

The Honourable Mr. K. AIaf AU: I have already stated what information 
we . possess at the time, and if our enquiry reveals any delmqucucy on the po.rt 
of the drivel', Ruitable Rction will he taken against him, 

SreeJut Rohln1 Kumar Chaudhurt: What is the name of the driver? 
The Honourable JIr. II. Aaaf Ali: I enn assure my Honourable friend that 

I do not know the name myself. 
L&la Deshbandhu Gupta: There is a great de&l of resen+,rnent on this point. 

People feel that it wse deliberately disconnected a.nd taken tQ Ghaziabad Jeaving 
the passengers to the mercy of the 8ssaiIaJlts. 

The Honourable Iilr .•. Aaa.f Ali: I do not accept the imp1i('.ution of this 
question until the enquiry which we are making is complete. 

Lala Deshhba.n.dhu Gupta: Has the Honourable Member made hims'3lf sure 
that no property has been left behind in Ghaziabad whIch belonged to thelk' 
pilgrims? - . 

The Honourable Kr .•. £at Ali: We have done our befit. 
t.J.a Dellbballdhu Guptl.: Is there aDj property still left? 
The BoDoura.ble 1Ir .•. Aaa.f All: ThE' Honourable M'Jmber may enqui,.. 

from the station authorities. 



.' 
, DEATHti 0.1<' PANDll' MADAN MOHAN MALAVlYA ANV till(. 

tUVA::iWA.l\U AlYAR 

.. The Honourable PaD41' .Tawaharlal Behru, (Leader of the House); Sir, mal. 
1 crave your leave to refer to the passing away yesterday afternoon of a pnt 
.among men, a great Indian, one who was a Member of this Assembly tor a 
long number of years and who was also a Member of the Imperial Legislative 
Council which preceded this Assembly. Pandit Madan Mohan Malaviya died 
yesterday afternoon at the ripe age of 85, and with his passing away, perhaps 
it may be said that a certain age in Indian politics closes. He was one of those 
~  who laid the foundations of modern Indian nationalism, and year by year, 
he laid the foundations and built brick by brick and stone by stone the noble 
edifice of Indian freedom. They laboured in days when they had to face enormous 
difficulties, they had little support and we, who have succeeded to them and we, 
who have in a la.rge mea.sure been benefited by their labours, perhaps hardly 
n&liae ~  conditionJ in which they began this work. Many of us think, looking 
back to those days, that those people who worked then" were not quite so 
advanced as we are, they were more moderate, more accommodating or com-
promising, not realising that the environment in which they worked was 
infinitely more difficult than the one in which we work now. We have changed 
.sinct:! then. We have our difficulties which in Bome ways are greater. Never-
theless, we function in an entirely different atmosphere and it is a little diffi-
cult to capture the air, the atmosphere of those old days. Some of us, many 
.of us, have grown up under, what shall I say, the tradition of some of those 
.elders of the national movement. Speaking for myself, almost my earliest 
lllemoriea of childhood are connected so far as Indian politics are concerned with 
Pandit Madan Mohan Malaviya. Somehow Indian politics took shape in my 
.boyish eyea with Pandit Madan Mohan Malaviya's face lind figure. I remember 
still those early days as a boy when I listened to his brilliant oratory and was 
'powerfully moved. I remember in Jater years, it was 27 years ago in the 
llllperial Legislative Council, when I sat in the visitors' gallery listening to his 
tremendous oration in regard to the l'uniab Martial law events. Whether one 
,agreed with bim or whether one differed from bim. I doubt if there is anyone in 
India. who did not respect him, who did not admire him and who was not a.ffected 
!by his very loveable, kind and gentle personality. 80. now, when this last of 
the old giants is gone, gone perhaps at the right time-one cannot expect any 
'one to live on and on for ever and ever.-nevertheless it is something which 
affects us all very much. as always a brenk with a certain age affects one and 
certainly in regard to a person like Pandit Madan Mohan Malavi:va _who hilS 
been not only a kind of 'father of Indian nationalism but almost a father of 
many of us and under whose shadow we learnt much about public service, it is 
a deep wrench. He was not merely a figure working and speaking in AsRemblies. 
but as the world knows, he left enormous achievements to his credit, chief 
among them being the great University at Benares which he established. 

So, Sir. I think it is fitting' that we should pay our homage to the memory 
of this giant nmongRt men, whom it WAS our privilege t,o meet, t<> work under 
and learn under. May I beg of you to convey on behalf of this 'House to the 
'family of PanditJ Madan Mohan Malaviya our deep sorrow and our conclolenoes 
nt. ~ unhappy event. May I Also mention, Sir, the passing awnv in the course 
of the InRt few davR of another old And respected Memher of this HOllse, Sir 
SivaRwnmi Aiyar .. I would beg of you to conv(ly to his family also our condo-
I '~. 

JIr. P . .T. GrUIltha (Assam: European): Mr. President. this iR the second 
melnncholy OMMion during t.he preRent ResRion on which we hnv.f fmmrl it n(>ces-
sary to mourn Ule passing of a great Indian patriot, a man whose life was decll-
cafed to public service and who in that semce displayed not only ability of a 
very high order. but ~ is still more important unassailable political and in-
t.elleotual integrity. At this present junoture in Indian affairs. when the trans-
fer of power to Indian hands is almost oomplete, when the prooeAS of framing 
·the first constitution of a self-governing India is about to begin, it is diffionlt 

( 9lS8 ) 
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for U8 to recapture the atmosphere of those distant days, that period durini which 
the most accive portion of Pandit Madan Mohan Malaviya's life was spent, days 
when he and those who worked with him ~  working for what mURt often hh.-e 
been only a distant vision. But where there is no vision the people perIsh; 
and all history teaches us, that progress depends on the existence among us of 
people who are capable of seeing those distant visions, people capable of looking, 
not to the things of the day, but to the things that lie ahead. For mOlt of :us. 
absorbed as we necessarily are in the petty things of everyday life, our eyes are 
kept on our feet or on that small tract of land which We happen to be traver-
sing at a particular time; but if progress is not; to perish from the earth, there 
must be among us men who, while they are engaged in everyday things. will still 
Keep tbeil' view on the Delectable Mountainfi aoross which lies the path leading 
'to the Celestial city. It is men of that class who provide the inspiration by 
fwhich the world lives and noefi not ~ . It is men of that class who giTe 
ITise to those ineas which alone can diiferentiat,e between men and the beasts. 
~ I~ is ?ecause Pundit Ma.ln.viyR. belonged to ~  class of men-a.nd indeed ranked 
i hIgh III thnt closs of men-that we reJ[ard hun as II great man and that every 
t section of this House and flvery party and community iu this country, will wish 
Ito join together in paying their tribute to his great memory and his great achieve-
~ . And I would say that in paying honour to that ~  man we but. pay 
·honour to ourselves. We ill this group would wish to be most comptetely asso-

iated with ,the moving tribute paid by the Leader of the HOUle to ~ 
Malnviva, nwi J trmt that yO\!. Sir, will convey '~  sentiments, not only to 
the ~ .  rf'IBtive!=;hut t.o the bereaved. peoplf' of Tndi!=;. 

We would wish also to associate ourselves with whut has been said ~' .  
anot.her well-known man, though few of us in this group had tbe privilege of hill 
perRonal fW!]lIf1.intnnce,-Sir Siv9.swamy AiYRr. In his CRse too we think with 
~  of the death of a man whose life was given to publio sernce. We wish • 
fully to associate ourselves with what was F:Hid ahout him, and we trust that in 
his case, too, :VOU will conyp,:v our feelinA's t·o t,he bereaved relatives. 

lthIoD. Knbammad. YamiD EbaD (Agra Division: Muhammadan Rural}: Sir, 
1 knt:>w J:'lIouUl[, lvlaulW J.VJ.OUIW l\'lIUIIoVl)'Uo lrolU " ~ tim\:) 1 wa:w; at school and lue 
reputation as an educatiomst waa well knowD throughout my province. He 
wus liOt. OUlY tlle loundor of the HOllUNS lllOdu l.J Ulvcrsity but WilO la.id tho 
foundatlou 01 Lhe liindu College there whi(Jh Jater dtlveloped into the University. 
He was II.ftorwards knowll to me as u. member of the Imptlrial Council and I met 
him o(JcaslOllally before the present Montagu-Chelmsford reforms came. !)andit 
Maluviya did llot come to the first Assembly ill 1921-28 but he came here in 
1924. I kllew that there was a big tug-of-war in my .province as well lIS in 
oOther provillces-tbere Gre always differences of opinion in politics-between 
the Swa.raj purty and the Nationalist party. The Swaruj party was led by a 
very emineut person in my province. the late Pandit Motilal Nehru, father of 
the present Leader of the House. nnd PUlldit Malaviya WllS the leader of the 
Nationalist party. In spite of these differences in polit.ics Pandit Malnviya,'s 
respect and esteem was very hi.!;h in t,he -provinee. His great; work in the field 
of education will always be remembered by nil educationists. My Pllrty and 
I fully expl'ess our sympathies with tht' bereaved family, specially our colleague 
Pandit Govind MRlaviya who is the eldp,st Iton of t,he rleceflRed. We want you, 
Rir, to oonvey 0111' sympathies to him and to other members of the tierenved 
'family. 

Bir SivaswRmy Ai:val' was also ~  well known toO me in the first Assembly. 
He W!\ll It nominated member and I WAS an elect.ed member and we uRed Rome-
times to ~; . Bnt I knPw that he Mmmaniled £!Tent ~  in this Houc::e 
nnd nnt 11"1"\\"o"rl viewR which were accentahle to al1 Ritles of the Rousf'!. Ht" 
was in t.l.p RAPont'! ARRl'lmhlv AIRO anil hiR memorv wUl he cheMshed bv all t.hOlle 
who hR-l +1,,, honnl1l' to Rit. with him in t'JOIIA df\"fB an'" h'meflt b"f hill ~  knt'W-
l'lilt"A nf n.,I,lic affait'l'l. T want vou to conve"f OUl' sorrow t.o that bereaved family 
'!tlBo. 
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Ilr. Prealdent: I fully associate myself with all that has been said by the' 
Leaclt'f of the House, thtl Leader of the Opposition and the Honourable D ~  

PJ'esident, and I join the House iLl paying my hom!lge to the great Il1dinll-
Pundit .:\luiavi.va. 

DECLARATIONS OF EXEMPTIONS UNDER THE REGISTRATION OF· 
FOREIGNERS ACT LAID ON THE TABLE 

The B.onourable Sardar Vallabhbhai Patel (Member for HOIDe lIoad informa-
tion and Broadcasting): Sir, I lay on the ·table a copy each of the following' 
Declnrations of Rxernption issued under the Registrll.ti9n ~ Foreigner Act. 
1939:-

{ij No. 1.'2!46·Poll. (E), dated jhe 4th Murch, 1946: 

(ii) Ko. 1 I{ !{(}·Poll. (E), dated the 11th April, 1!J4t1: 

(iii'j ~ . L~ - ' . (E), dated th,' 17th l\fay. l!14o; 

(i\') Nc. 1/4/4C-Poll. (E), dutec1 Ihl' Hr(l .JUIlt', HWi; 

(I) No. ] '1:140-1'011. (E), dakl the 27ft Auu,t. 1(l1t3; 

(yi) }.io. 1/14/'16-1'011. (E), dated the 27th August, 1946; 

(vii) No. 1/16/46-Poll. (E), dated the 10th September, 194V; 

(viii) No. 1,1 14/46-Poll. (E), dated the 17th September, 1946; 
(ix) No. 1/16/46-Poll. (E), dated the 25th September, 1946. 

, 

Sri •• ADaDthasay&D&ID. Ayyangar (Madras Ceded Districts and Chittoor:. 
Non-Muhammadan Rural); Sir, may I know if there are general instructions for 
declaration of ~  01' there are particular cases of exemption in ~  

cases? 

The lIaI10urable Sardar V&ll&bb.bha1 Patel: These are special exemptions; 1: 
havtl no knowledge R.bout general. exemptions. 

Sri •. .&Danthalayanam An'lI1Iar: May I know what genert1 ground there is, 
lor exempting these 111lder the Registration of Foreigners Act? 

'!'he HOII.ourable Sardar Vallabhbh&1. Patel: Exemptions are given on tilie· 
groulI(l that they are geuerally considered to be useful people here. 

UTR ' ' O~R  LAND (CONTINPAKCE OF POWERS) BILL 

Kr. Presldent: The House will now take into consideration the Bill to pro--
vidl' for thl' conti llUUIH.:e of eertain emc-rgcllC,v powers In rdntioll to requisitioned 
land. A II Illllt'lI(hllel1t has heen mOH-d that the Bill lw referred to a S ' ~ 

COlntnittt,l' . 

8hrl Satya Narayan SiDha (Darbhanga ('11m ~ T  ~ -' ). 

Sir. r m(wp: 
"That to the namel given in the amendment the names olPandit Thakur Daa Bhargava 

aDd Mr. S&lAJlka Sekhar SaDyal be added, and that, in place of the naID'I!l of Mr. Abdar 
Ralunan Siddiqi the name of Hafiz M. Ghazanfal'1l11a be &llbstitut.ed, nnd thrlt instead of the' 
words 'on the opening da;> of the next _sion' the words 'by Friday the 15th instant' be· 
aubstituted. " 

Tht' Bill ~' in t·hnt, ~ U  hI' tnken IlP lind n.niRhf'o Oil Monnnv the lAth. 

lthan X1lhammad Yamin lOlan (Agra Division: Muhammadan Rural): We 
nre ;I . ~ '~ ' I  ' ' '~' (lav nno t,hf'n t,here are 80me ot,her confcrenceR. 
For ; .~ '. thpre i., CIl1f' non ff:'rf'11(' (. this afternoon. ~.  will he husv ~' 

pVf'nin£(. 

8hrl Satya lIarayan SIDha: That is the oompromise we have IUTived at. I 
m!'w j"fnnvl th'" Hr'11('O'lf'lh1" 'fpmhAf . ~ ~ .. ... ,hpr" "f thp Rp11>('t r.nmmitt.", 
wili fil,rl t,;""'1' to ~ ~~ " "~" ' ;~"  T "~ ' 

• Print-I'd AR A ppenilix tJ to theRe DehateR 
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Alr. President: Amendment to amendment moved: • 

"That to the llIWlell given in the amendment t.he namea :>f Pandit Th&kur naa Bhargava 
and .Mr. Saaa.uka. Sekhar 811,11,)'&1 be added, and that, in .,Iace of the ~ of Mr. AbdUl 
Rahme.u Siddiqi t.he namll of Hafiz M. Ghazanbrulla be substituted, and that ~  of thll 
warda 'on the opening day ot the next tieH8ion' tbtl words 'hy F)'iday the 15th instant' be 
IUl.!atituted. .. 

Mr. Ahmed E. ll. Jaffer (Bombay Southern Division: Uuhammadan Rural): 
ti:l', J. rJbe LO tiupport whoieJh:lUrLedly tht:l allleH<imeut of lIly Honourable trlen.l, 
"ILl'. ..... , ... ,Ull. \, ,IV has .so ubi) IJH)\,t'.; tJla. ~ . '; lJ;ll Ue I'denc(i W !l be.t\:L CUll, 
HIt".L":.. • II u. very . ~ .  tu ... ",. l.iwl tile Uvl'enlillcllt IS iucliuoo to <leeel'" 
LlII>; ilW.-!II.llllt!lIt, alld·J lillI/>' lh:lt WIlt'O ~ Hill _01:;' II tile ::)e.eet C()Ullll,tle,' 
lilt! L ~  ~ '. ~ de \'tH',\' etll·.·. uiJ,\ ~) ~ ' ~. 

oJ'", L:LS 1:11>1 ii; (j[!ll WIJ;ch ;;eeks to giVe jJc/weIIS io!' the eoutiHuUll':.t: 01 ctrlll:JI 
emergency powers in relation to requisitioned lands. I am entirely againall giving 
1:,(J(;1I I'vl>e1'S LO "11,,, OtiW1II.lIs-to tholStJ who have IUlsused powerli (luring tile cours . 
of this war. Landlords and landowners alike have been threatened and have been 
displaced from their properties during the war, and noW that the war is over I feel 
that this question is one which should be very carefully oonsidered and at the same 
time it should be arranged that the propert.ies whieh were Itl'lui;;;it:oned aro huuded 
bl\(·k to t.he owner;; at. olloe. During the ~ ~;  of the war, as \\',> are nIl A\'·m8. tht.' 
military officers have bean threatening the owners of requisitioning their properties. 
Even an ordinary Lieut,. or CBptflin would go to the owner and Ray 'UlllPS'; ' ~ 

property is hnnc1,>d over to illt), it ~  be requisitioued'. If WP nrp ~~ I  to '!iv,:' 
powers to T I ' "'~ to cont.inne the snnw. I am nfrairl t·hev will be ' I ~  

:lL(nin. \V" wnnt nn A~ ; R ' from the Honourahlf' Memhflr th/lt thelia power" 
will llot j,f' mi':;l1F;Nl; we want, nn ~"' I ' thllt the militar:v officers wi1\ n(',1 
tRkj> shelter unn!:'!' this Rill Ann gO to t.he landlordR whose properties the:\' wRnt 
tJO hire. Rnd tell '~  that jf thE> pronertieR Bra not. sziven t..l tl-ern thev wOlll4i b .. 
requi!'lit;one<i. T t"kp it thAt thil': Rill p!'ovitles onlv for ttl!' (lonr,inul\n'ce of . )~" 
propertiell, particularly lands, which are alrea.dy requillitioned and are in the 
possession of Govermant. I want an assurance from the Honourable Member 
+.hRt. nn fllrt.hp.r propf"l't;if>lI-wh..,t.hpr hllnnl,.,,,,1II nl' lJ1ni!".--u;ll h", rPfllliRit.ioneil I,..,· 
fllture. 

111'. G. B. Bhalfa (Secretary, Defenoe Department): I give that assurance-
straightaway no freRh requisition!; will tftke nln<:'fl. 

Mr. Ahmed E. ll. la11er: I am very grateful to the Honourable Member. 
and T :nn sure this will nome IIR fl, ~  relief to evpr\'hodv conct'r(wrl. But. I 
llHI\' infnrTYI th.· Tf",,,,,,!';]!>:,,, "r .. mpp,· th .. t p,'"n tnrl .. ,· 1 hnvp !"'(>f'ivf'n )eth'r" 
from Poonn (mel Bombay. where ownprR b9.ve hefm threatened bv the rniHarv 
authorities. They lIay ,iif you don't give the properties we shall requisitil)n 
them. .• I hope my Honourahle friend will issue a communi\1ue on this IHlbjectJ 
informinl! the RllthoritieR t.hf\t t.hey hRve no right to threatf'n t.hf.' lRnilloT"'JR likt. 
thAt. T f;holl)rl wl'lr'omf' f\ F;t.fltement. from the Hon011rah)e Memher ol1tlinin1l' tht. 
'Policv of Government on this QIlP!:;tion and RIl'VlnS! thM nn Tlf(')TlPrt.iPR w01lld hn 
requisitioned in future. That will help to allay the great fears which the 
C,'.iviJians all over India are facoo at prr,flent.. 
Now, I come to the question of derequisitioning. As you are aware, thell'.' 

prop8rties wlt'.>11 the.' w(,!'!' ",qllisioll<l!l wer·, l'eqllisit..()Tlr·d fnr t.he rlurnt,ioll of t.h.· 
war and six months Il.fkr. I want to know from t'w Honourahle Memb." 
whether thE'se propert.ies have been hanrled back to the own('T'lI. The ~  

tioniug ord!'rs huyc not been carried out properl:v. MORt of the proptlrt,i,q 
requiRitioned by Governmeut are still in the posFiession of Government irreF;pP,.. 
tivc of the fad. whf'ther they are occur-ied or not. Mo"t of thpm. I know fr01'" 
m:v O'WTl pxperien('P. " ~ ' ~ m;<:l1RP.O. 'fbI" I)thpr il.8v mv HonoUl'"hle frieno 
Mr. Lnw"lon put IJ. question to thp Honourable Member til fumillh informllt,j(,n 
to thf' H om;p on this suhi"ct. linn T Rm ~  to t'"v thRt thRt inf,.,rrnn.tinn A~ 

not yet been furnished. We should like to know what ill the percentage of proper-
ties ~ w"rp rPQ1Jisitiol'l"rl hv GO'\'emmlmt il1Jr1n1l' the course of the WBr hsv<> 
been derequisitioned. From my information I find that only 18 pel' cent. land 
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has been derequisltioneJ. 'l'hlS is a very slliull percentage, and I see no reason 
why Government should keep 82 per Ct·nt. of land in tl1eir possession. When 
-1 deal with that question later on, I shu.ll prove to the House that even the land 
which is no longer required by Government for defence purposes is being retained 
by them simply because most of the officers feel, ns in the case of an islan:t 
11ear Bombay, that the climate is very good and it is a good place for them {,.' 
visit during week ends. This practice ~  btop. 1 lim going to make BUggCA-
tions later on as to how this is going to be done. 

1 ~  know that some properties ill Bomba'y and .Poona are lying vacant. ~ 

J" une 1\}46. When the landlords approached the Garrison Engineer for ~ 

the properties derequisitioned, he replied that bis will be done by the end of 
September. It seems Government prefers to keep the p'rppertles "beant, and. 
they go on paying renil for thOle propert.i.ea which are DOt muu. When flep*em-
ber came, tht·.y said that. they were trying to get orders to ~ effect that pro-
perties would continue to be iIi t.heir possession until such time as they pleased, 
and that' the Defence of India Rules were being ~ . i know that on€-
building ~ Bombay which is in the possession of Govemment is lying vacant 
for the last six months and Government is paying 8,000 a month as rent. Ma:, 
I know from the Honourable Member when' thi!'i money comes from? We tax· 
payers have to pay this amount. I hope the Honourable Member will go intI' 
,his question very carefully. I do not wish to take lip much time of the House, 
but I should like to mention one instauce which concerns three thousand inhabi-
t.r.mtl; of the tiny Isle of Madh in th., Bombov Subnrban D;strict. I hllve got 1\ 
cutting from the Evening News. dRted the 1st Octobf'r H346 and I will read ~ few 
lines in order to convince mv HOllollTRhlt· f .. iend that lands which R.re ;" 
~~ ~R  of the militltrv Rnthorit.ieR are being  misused. n saVR: 
"For the la8t three yeal'l many of them (tAu rtft,.. t() ~ ")-  remained practi-

cally unemployed, living on the payment. made by Govel'!lJDimt either as rent or campen-
..ation for their requisitioned propertie8" .......... '. "ThOBe of them who have no 
land ~ other property have to live on the meagre ~ D  of RI. 6/-to RI. 16/-paid by the 
authonties aa rent for their hom •. II .................. 'Govel"llJD8ll.t has allowed only Re. 2 per 
tree per year to owners, wheftNII a tree, in fact, according to the prevailing rate mould 
bring it..! owner at least RI. 3D a year!" 

A very old man there told this to the representative with which I agree thai "., 
the time when Government is arranging facilities for the return of forei.;neri. ... ~ 
their land, why are we poor people not allowed to come back to our homes" .. 

I have also 0. letter from II very high ofIicio.l of which I should like tu ' ~ 

(lxtrflctR in which he says: 
"There &re ~  Itdly oflieers and men there and from Much confldential conversation .. 

I had with those present, I gather t.hat the only reason why they want to stay there i. 
becau8e it was a very hea.lthy piaoe. They seem to have done a great deal of damage to 
the property of the fishennen; the woodwork haa been broken, the roofs have fallen and 
many valuable trees cut down." 

This is the state of affairs prevailing in a place not far from Bombay. Wheu 
the question of da.mages and compensation will arise the usual reply will be 
thut. the question is under consideration. I suggest that when the propertiea 
are derequisitioned Govemment. should hand over the properties at once, pani-
.cularl." those not required, and when this ill done compensation should be paid 
t.o the owners immediatelv and at a proper rate. 
Secondly I want to know whv it should take twelve months on the part of 

·t.hp militftry A~ t.o think All t.o what properties are required and what ql'l'! 
not. l'pquired. T heRra thi!l morning from the Honourablfl Member's reply to onA 
of the questions that Englishmen hBve been imported 'into India, some oJ wbom 
R"'f' hOl1"'f'-II.!!".,t,FI <tnt{ R.lJl'tionN"1'A. t.n I'onsinflr i;hp 1l1H''!lItioll of Ilerequiaition;nl:' 
of Tlronprtv. T~ t,hpt'EI 1'e811v 8 need to brin!?' Englishmen t,o considel' t.ne " ~.  

-of derequisitioning? Have we not got people in India fitted for these jobs? 'Has 
81'1V Pf'fnt+, heen maCle t.o FlPe thAt pl'OtlAr peoTlle WPl'P f'mnlovt>(I in IndiR" The 
onlvinfl!B for enJt)tovinll thl'! Tleople from 'outsidp ill' to delav mntt.ers. Here t.hf! 
"l1f'1F1f1ion is one of l1!'1lencv "nd eSPE'lciallv ben".l1AA thATe ill t.he houainl!' "cc/'\mmo. 
J"t.;on l"'Oblem. Thi1l mfttt..-r reQuDreti immedia\e attentIon. 
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In conoluaion. I would like ~ make one liuggeation. I suggest that a Non-
officiaL .uoard be set up ill every province by Uovernmeut. before which Board. 
the ulllitary Ilut.horitit!s should submit their cases for the continuation of these 
requisiliiolled places. If the military authorities feel that here is I/o property 
whioh should continue to be retained. then this Board should be the authority 
to decide whether a particular property or land should be allowed to be retained 
or uot. As you know, the military authorities Ilre interested parties. They have 
taken over the properties in a hurry, giving to most of the owners barely twenty-
four hours' notice to vaoate. They are people who wish to continue occupation 
of these properties mostly for private reaSOllS. I ~  that such cases should 
go before this Board. 'l'his Board should be the only authority to decide whe-
ther a property should be ~  back or retained. 
The question of derequisitioning should alao be placed before this Board. 

If any landlord wants that his property should be handed over to him, parti-
cularly now that the war is over. and circumstance. have changed, this Board 
should call upon the military to hand over the property to the owner. In many 
cases, many landlords who have heen stayin!r away from their places of residence 
want to ('orne hnck to their orilrina1 homIeR. Rut the Government. Ray" that t.h" 
bunga'!ow<:l are !'eQllirp(j for t,he \llIe of the militarv offil'ers. It Flhonld remain 
open t.o t,e"e lanrilorofl t,o suhmit their C/l.Se" t.o thiR B(fI,rn. At prpSE'nt. I know 
from experience Afl to what iF! happeninl!'. The owner !roes to the authoritie!l. 
TIe it'! 'Hmt from Tlillnr toO PORt. He I!'OeF; to thf'> GarriAon Rnl!ineer. then t,o the 
D. A. D.Land!! nnd Hirings .... , then to the Area Commander, nnd then to 
the General Officer Commanding-in-Chief, and the matter takes six months. 
T t.herefore R ~  thnt immeniately. " Ro",.d RltOl1lti ho set. up whil'h should 

~ ~" (lIlA1 wit,h t,hp l'omn1ninF; of lRnd10rdR nn(l 1andownPTR. 
T ~  t.hp 'Hnnonrrlh1fOo l\"'emher wi!! ~ 'I " "" n'lV flll!:"!1'Pflt;O"" f"Vn11rRhh,. 

Dr. G. V. Delhmulllb. (Bombay City: Non-Muhammadan Urhan): I see that 
the House haa pretty nearly agreed to Rp-nd t.his Bill to the Select Committee, 
and therefore I do not. WAnt toO take mnl'h timl' I'f t:hill HOllllle, OtherwiRe, Rir, 
I would certainly have said that I am not satisfied with a Bill of this kind 
giving so much power to the officers. An arbitrary Rill of this kind is not nt 
all necessary' now that the war is over. 
I want to bring to the notice of thiB Homle one aspect of thiR question, and 

it is this, It is not merely individual landlords and their houses whose pro-
perties have been requisitioned. There are public bonies. RlIr-b as the Municipal 
Corporations whose lands have been Required bv thi,; Depnrtment. 
Now I wnnt nn IlRSUrrmr-e from thp-MemhElr in charge who wnF; enger to A'ive 

the as!;urance. (Is he paying Ilny att,ention?) . 

Mr. Prealdent: The Honourable the Defence Secretary. 

Dr. G. V. Deshmukb: In the !;ome wny t.hnt he anflwered with alac-
rity that no further properties will he ~ . could he give me nn 
assurance that the propElrtieR requisitioned from public bodies nnd corptJrations 
like the Rombay Municipal Corporation nnd others will be returned? 

Mr. N. M. loab! (Nominated Non-Official): Of course, one day I 
Dr. G. V. Deshmukh: Not one day I But now. Why J am I k ~ this 

question is for this reason. I know that· a hody like the Bombay Corporation 
is very nnxious to increase the number of beds for the sick in Bombay becaue. 
they want toO increase their medical relief. But what is the position. A big 
piece of land like Taraway where they wanted to have a hospita.l hall been 
requisitioned by the military authorities and when they S!et a Bill like this the 
military people will E;Ry. no we do not return it. Therefore my reqllf'st iR thaf 
we have many Corporations who BTl) suppl.yin!r public amenities and doing use-
ful work for the public and that their 1ann should be returned. But to uive 
you a defini.e case. What is it that the military autlwrity want? I know that 
the Bombay Municipal Corporation wRnts to bave a !reneral public hospital on 
this site. If that is returned surely it will be for the good of the puhlic ot 
Bombay and yet according to this Bill what is goinp to happen? The Honour-
Able Member in charge cannot deny that f01' eveTy bed that they have had in 
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this institution they are wanting Rs. 900 from the MnnicirKI Corporation. Is 
that correct, eir'? 
Kr. G. S. Bhalla: I apologise, I was engaged plsewhere. 
Dr. G. V. DeBhmukh: I do not know if it has ('orne to his ears. These 

bodies which are doing useful work for the public and who have been put to all 
these disadvantages on account of war, (even if the Department bAR to suffer 
a certain amount of loss, they ought to be  willing to bear i.t), should have requi-
sitioned properties and lands returned to them. Look :It, the amount of IOSR 
they have put not only to the public but all these public bodies during ~  war I 
'l'herefore. if bodies like the Bombay Municipal Corporation asked them to give 
fl,1l this equipment free they ought, to be prepared to ito it. considering tbe ~ 

amount of loss that they have put all these aifferent corpol'lations to. 
Under the circumstances. if the Member in charge is ~ to give an 

assurance like this. I am very glad that my friena. Mr. Lawson moved this 
amendment .. because you can see in what direction t,he mentality of the DepBrt-
ment is working. Tnstead of the mentality working on the lines of iterequisi-
tioning and coming back to civil life as soon as pORsible, they want to continue 
in an easy way so that they can requisition alld do what they like aR in times 
of war nna emergellciE's. '.Yhnt, is t,he explnTwt,ion of t.hE' 1\f ember in (,hnrge? 
His explanation is that warlike conditions are going to continue. Can he tell 
us when these conditions are ~ to discontinue? 1'he war ended n ~ timl 
ago IUld it i, no good coming before this Honse and putting forwin·a ,:;ncb 
excuses that warlike conditions are going to continue. You want to make it 
very easy for yourself. We know that the Inilian Rrmy which used to be 
150,000 is going to be half a million. Does t,his ilepflrt,ment want to cater for 
this increase in the army by menns of emergency mefumres? I think it is very 
unfair that they should try to make it easy for themselves nt the expem:e of t,he 
civilian population. The Member in Charge will say that he wants more ftats 
for their military officers, because they Rre going to hAve n. I ~  number of 
officerB, and therefore they must continue to have thiR power of ref{uisit.ioning. 
They will come and say thflt they want, clubs and 'Ill kinas of ~  amenities 
and luxuries, for the increa!led anny and therC'fore t.hey want. thiF: power. I 
think no public body worthy of its nl1me and certainly not this Assembly. will 
consent to this easy way of pampering the military department at the expense 
of civilian life. 
There are a kood many things tha.t I could have brought to the notice of the 

Member in Charge. I do . ~ appeal to him that though not in the case 
of private landlords, at least in the case of public bodies which serve public 
purposes he will make it a point of giving them back the lands Qnd buildings 
which they hnve taken over. I huppen to be on the Select Committee and hope 
to express my views there. 

Sardar Sampuran Singh (West Punjab: Sikh): Sir, perl'ol1ally I think it is 
a misnomer to call this measure a la.w at all, because, strictly speaking, every 
body has the right of possessing his ~  and using it as he l}kes; and to 
use force in any fonn, may it be of law or otherwise to take the property of 
another person. I think. is illegal. Such provisions are meant for special pur-
poses and the Government had the advantage of this provision for the period of 
the war. There is no emergency now and there is no special purpose for which 
they should continue enjoying that facility. It is Buch a 10llg time since the 
war is' over and yet we learn that the military department has only derequiai-
tioned 18 per cent. of the property which they had requisitioned during the \var. 
Is it not wrong? Is not the machinery of Government moving very 81owly? 
And does that Government which has moved so slowly deserve this t;rentment 
from us, that we should allow them to continue to have those facihties which 
thsy had for a special occasion. It is not only that individuals are suffering 
but great. nation-building institutions are suffering on account of these provi-
sions. Buildings of colleges, schools, hotels, corporations, municipal and 
diairiot boards have been requi!litioned and all those bodies are suffering for 
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-want of accommodation and they are not able to help the public and carry on the 

pr01)oses for which those institutions were renlly estaulished. And in that way 
to ce.rry out one purpose, you are thwarting so many other purpOl;es in the 

· "ounflry, and it is the duty of the Government to see that no such lll.w is 
· allowed to continue for a single day longer than is absolutely necessary. I think 
they have had enough time and if they want prolongation of these provisions, 
they should have it wit.h the detennination that they are going to· stop their UBe 
&8 soon as p06sible. 

lIlr. Abdul 'R.a.bman Siddiqi (Calcutta and Suburbs: Muhammadan Urban): 
Mr. President, in the language of the Secretariat I have nothing further to add 
to what 1 said the other day about this mischievous propensity of the present 

· Government to prolong the WRr into civil life. The Honourable Member who is 
-spee.king on behalf of the Defence Department perhaps does not look at the 
· civilian aspect of requisitioning. Sir, I hope f,he ~  Committee will come 
out with a report that the Bill be thrown out, because we shall not have really 
justified our existence in this House, if we allow this kind of liberty and license 
to be taken with the rights of the Indian citizen. "The aftermath of the war" 
'is perhaps a vel'.v ,rood phrase t.o use but, Sir, docs the Honourable Member 
realise that the aftennath of making this remark leads me to the conolusion 
t,hat there is incompetence "ll over the requisitioning ~  

Mr. Presidcnt, the Honourable Member should realise that in blocks of fiats, 
'. sometimes 10 and sometimes 12, only one was occupied and the remaining 11 
were vacant. when every man, woman and child in Calcutta was mad to find .. 
room to live in. Sir, I know of a big building in Calcutta which was occupied 
by the Americans first and then was passed on to this Department, over whioh 
the Honourable the Defence Member presides. The owner has agreed to let it 

· to " party but the Department has left two tables in that huge building snd 
.,refuses to remove those two tables; and this is requisitioning I 

Kr. If .•. JOIhi: Take possession like the squatters in London I 
Kr. Abdur 'R.a.b.man Siddiqi: Sir, it will perhaps surprise the Honourable 

Member t,hat the civil and military officers who tflke these flats have been taking 
advantage of the Rent Control Act in the cities. I know that the owner of a 
house could not get back into his flat, because it ~ requisitioned for an officer 

-who has now been transferred from Calcutta. Before going he sublet the flat 
to a friend of hiR. The result is that the owner cannot come back to his own 

"house. 
In this wonderful imperial city of Delhi full price was paid for 8 piece of 

-land to the Government of India. The purchasers were told that they would 
not, be given possession of the piece of land so long as the war was on and six 
months -thereafter. Sir, a good many months after that I tried to get this piece 
of land. not for private use, but for the UBe of a public organization. 1 was 
asked to see the Honourable the Labour Member. I went to him ond he said: 

· "1 have nothing to do with it: You better go to the War Department." I 
went to the War Department and they sent me to some office--I forget what 
it was-with headquarters at Agra. We approached that office and we were 
"ellt to the Khyber Pass, near Delhi, to see its representative here. I did that. 
Nohod:v k ~  where this piece of land was. I took him to it. He SAid he 
would look into the matter, ani! the answer came back the next dav t.hat I 
«hollli! approach the Labour Department. I went to the Secretary . of the 
department Rnd he said "No, no, Mr. Siddiqi; you are mistaken; you had bet.tel 
go to the War Department." I went back again to the Will Department. If 

this is not incompetence, what else is it? I hope the Government 
I 1'. If. of Ini!ia will muster courage and put the army back in its proper 

place. This kind of intrusion into my rights as a citizen, if allowed to go on, 
my fear is that these encroachments under the incompetence 01 a government 

·that does not think in terms of the rights of Indians, will widen: they will 
-increase. The aftermath may become the tail of .. comet-incomprehensible and 
-immeasurable. It is all very well to talk glibly 8J\d with one's tongue in hi. 
·.cheek. The main problem is, when are you going to get out of the bouaee of 
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private citizens? I do not know why a Select Committee is being set up for" 
under the present mental attitude of my colieagues in this House. whether you, 
have a Select Committee or whether you have the Secreta,ry of a Department 
speaking, everything that comes from the official benches will go through. and' 
the poor Indian citizen will be trampled under foot like the worm. But I hope-
the worm will turn, if not during this session then in the next one . . . 

Dr. G. V. Dellhmukh: Before Friday evening I 
Mr. Abdur Jl,ahman Siddiqi: I again 9uggest the Government will see to it;; 

that an Opposition is created; otherwise our moral stature, our political stature, 
and even the constitutional stature of this Assembly will be dwarfed and 
shortened and I doubt if the Constitution-making Body will be able to pull us· 
out of the bog. 

Sri K . .An&ntllu&yanam Ayyangar (Madras Ceded districil!! and Chittoor: 
Non-Muhammadan Rural): Sir, J am only reminded of a story said of an' 
Irishman who was shipwrecked On an island and who when he met the first man, 
asked him if there was a government j and on being told 'yes', he said he was; 
in the opposition. My Honourable friend Mr. Sirldiqi, whatever the from of 
government, will always be in the opposition-he has an itching for it. He' 
accuses us of joining this government and giving support to any measure that 
is being brought forward. I would ask him to consider dispassionately whether 
it is non right to place individual or self-interest afte'l' the interests of the 
community as a whole. I come from a small town and I know how, without 
any rent control order, it is impossible for anybody to get a house. Rents go 
up enormously andperson!l who have got houses to let are being represented 
here: are their interests to prevail over the interests of the community as a 
whole? Have we got out of war conditions yeti? The W8ll might not have been 
over normally but for the atom bomb. It collapsed on that account prematurely 
but war conditions are still prevailing and we nre in Il WOrRe state of affairs than 
during war time. 

It is hue thftt there may haVf! been excesses committerl. flnn tllP militarv 
may not have looked into ~  detail of the requisitioned buildings; the need' 
for a particular house may not be there; but the need for continuing requisition 
as a whole is still there. Possibly some of these hOllses or buildings have to be 
acquired permanently. Is it not therefore necessary to hflve a stntute of this 
kind? We must arm ourselves. Let us not be constantl:>' under t.he impresRion 
that some other mnn is trying to rule us; nor am I going to say that every piece 
of legislation which follows in the wake of the rules and regulations that were 
framed under the Defence of India. Act !lhould aut.omnticaJly lapse or iF. centl 
per cent bad. I am not going to be a wholehogger merely becsuF.e it is some-
how relat-ed ~ the Defence of Indio. Act. This will go to the Select Committee 
and the angularities may be rounded off; it is for that purpose that we fire 
sending it to Select Committee. I agree with Dr. Deshmukh that so far 8S 
public builnings which have been used for cbaritnble purpoReR or as educutional 
trlll'lts or colleges are concerned, they ought to be derequisitioned as early aa 
possible. I nm aware of a case where the Ramjas College ~  in ~I  ~  
was requisitioned a long time ago and the Rtudents had to RhIft to prIvate bUlld-
ings; Bnd in spite of repeated requests the military say t,hey have. put up 
enormous buildings and therefore they have not been able to return It ,Yet. I 
want the scope of the Bill restricted. Mdlitary purposes. ought to be defined. 
If they were requisitioned for a. particular purpose let It not be open to the 
autho;it.ies in chnrae of thoRe buildings to enlarge the f;cope and cliwrt. it for 
other uses now. If the original need no longer exists. the buildings or lllndll 
should be Rutomatically returned . . . . 

Dr. G. V. ])ea'bmukb.: Irrespective of the monies spent on them? 
Sri K . .AJWLthaayanam AnmIar: As far as that is ooncerned, what,ever 

amo\lD.t might ha.ve been spent and whoever spent it" it is his money ~  r;'Y 
money; and therefore if lakhs of TUll(WR have. been !lrent ~ n small ~ II  
that was requisitioned. is ~ reasonable that thiS should be gIven as a gIft? It; 
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is not proper. If the improvement can be separated from the original building. 
let it be separated and the original building returned; or if the original building 
is so small that it can be easily acquired and a substitute can be given. let a 
Bubstitut-e be given. In allY case these are all considerations of details f\nd 
they may be left to the Select Committee. Generally the grounds on whioh· 
the derequisition may be allowed or requisitioned houses temporarily may be 
made penn anent should bE\ considered. That is all I want to say for the 
present. 
On the other point of ~  of houses in Delhi, I would like to say • 
~. Large ~  of ?U11dmgs. were constructed here for lodging troopa 

commg from forelgn countnes-for lDstance the American troops. In the-
Canning Road I find huge blocks of buildings are lying vacant. The Americana 
have left. What has happened? Questions were put on the floor of the-
Assembly; and an Honourable Member Bsked whether these HouseR could not 
be given for the use of other officers in the civil services here, and the answer 
was that the Anny Deparlment would be referred to. But persons going that 
Ride hAve found that for a long time the doors have not bAen opened at all. If 
they were housing tbe anned forces of other countries, they have gone; nnd 
our own forces have not increased after the war; whnt then is the need for 
keeping them for army purposes I am unable to understand. There does not 
seem to be any liaison. or co-ordination between one department of government 
and another. It is rather unfortunate that that is so. It is e88Y for one 
department to pass it on t.o another department. In that way I entirely agree 
with the oh!;ervations of my Honourahle friend Mr. Siddiqi. In spite of the 
change of government 1 am reall:v sorry to see that the secretaries are F;till 
moving in the same old rut: they do not move; they do not, care to know or to· 
remove the inconveniences that people are suffering from. If lots of buildings 
are no longer in use, why do not the military give them over for civilian pur-
poses? There is so much of delay in diF;pensing with or derequisitioning even 
in proper CURes where  buildings are no )onl{er necessary for the purposes for 
which they were taken originally. In all tlH'Re matters general rules should he 
laid' down and puniilhmpnts should he p'h'f'll to ) ~ who lire illdifferent or 
uno1JJ:v dilator.v in (fealing with t.heRP mntters. 

Mr. Manu Subedar (Tnilinn '\ff'rehant.s r:hamher nnd Bureau: Indian· 
Commerce) : How cftn you punish import,ed British perRonnel who have been' 
brought here to derequisition these ~  

Mr. G. S. Bhalja: Sir. T rC'lllise t,he strength of feeling in this House on 
thiFi subject; Ilnd out of defl'rcnce to the wishes of the HouRc I aece.pt the 
IUflPndrnpnt. moved h:v lTIY HOI1(llIrllblf' fl'irnd, with thip, addition that my 
Honollrnhle fritmrl l\lr. Gokhnl!' nliI\' IIIF;v he put, on t,he Select Committee. 
Perhltps the HouRe ip, aware that it iR not only ihe Defence Deportment which 
is in posRession of this large number of requisitioned propertiell spread through-
out the country. I propose t,his [l.drlitioll Jwenuse civil df'pnrtmentFi of Govern-
ment of which t.he Department of Works, Mines 'lnd Power is particulBrly 
important. hnve to anRwer for n lnrge number of buildings which have not vet 
been derequisit.ioned. 
It if; forgot,ten that thiR is not 11 permanent measure 011 the Rtatut.(l honk. 

AF; waR point.ed out :vesterda:v, itR operation at the moment, will he' fwtmn.,tic 
onh' up to Oc·toher 1947, after which by an order of tHe GO"~  General it 
woilJd br extenrlerl h,' another" year after which hy a vote of both HOllS('F; of 
thE' L ~ -' in ~ U. K. it could. be extended to 1\ mRximum period of five 
vears. -So all the vehement and Rtrong lAnguage used by Rome of my Honour-
~  friendR that Government were trying to encrollch upon the lihertiel: of t"'e 
individ lIRI for ever waR rllther miRplaced. 
T F;hnJl ~ very briefly the progres!'! which hnR heen nC!t,ualJ, mflljr in 

derequisitioning t.he properties up to the eml of Repte.mh('r ?fl4ft O~  of 
10,689 propertieF; whieh were requisitioned and which were In OR~ ~  ?r 
Government on the termination of the war, there are now 6.803 propertleR st.1H 
in their po8session. We have therefore alrendy derequisitioned nea.rl:v 4.3O(}l 
propertIes. 
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Xr. Manu Subedar: You will take another two years at this  rate. 

Mr. G. S. Bhalja: I hOJ;e not. I explained to the HOllse veFlterdav why 
it was that. the progress of derequisitioning was not as rapid us ~'  had ~  
it to be. I pointed out in particular that the strengt.h of the armed ~' Was 
:st.m roughly one million, that is one half of t.he total number of men in the 
forr,es during the war. I also pointed out that we had large movements of 
troops On the E ~ and the West. The House is aware that we have large 
numbers of forces In overseascs theatres and when they come back we have t.o 
'provide for transit cnmps for them. We have to provide for ~  accommo-
dation and we have to provide for a number of other things. So, Sir, I am 
glad to notice that the House has accepted in principle at any rate t,he neces-
'sity of continuing powers of possession of requisitioned properties. I repeat, 
·the assurance which I gave ~ ~  nobody is tnorl' a.nxious than the 
Defence Department to derequisition all properties with the'. utmost speed 
'possible nnd with that end in view they will examine all the suggestions whioh 
'have been made in the House today including the 8uggestion of. appoiuting 
nOll-official Boards. 

Mr. Pre!ident: The Honourable Member may continue his speech after 
Lunch. Beforp we mliourn, I might jl1st mention that the )Joint of the attack 
'was that, t,he requisition would be permanent and even if the legislation is 
. temporar.v , power is given to deprive owners perreT,ually o! certam propertit>s 
'in their hands. That seems to require attention. The Honourable Member 
'may reply to that point when we reassemble at 2-80. 

, The Assembly then adjourned for Lunch Till Half Past Two of tbe Clock. 

The ASRemblv re-assembled after Lunch Rt Half Pllst Two uf the Clock, 
'Mr. President (the Honourable Mr. G V. Mavalankar) in the Chair . 

• 

.Kr. G. S. Bhalja: Sir, in the mornini( I mentioned the 1st of October Hl47 
6R the period up to which these powers would be automatically ill force. The 
-correct date is the 1st of April 1947. I inadvertently mentioned 1st of October 
1947. 

I shall now briefly mention the various classes of properties which Govern-
• ment have been in possession of. I shall say straightaway that it· wss some 
mont,}lIl f\g"O that Go\'ernment, i!'!'111'(:1 sppciril ~ R for th" ' ~ R  of (Ill 
·educational institutions nnd I am glad to say tbat. uut of the eoucutional 
buiJdina-f; "'hich Weri' in PORsPRsion of Government OJ] the lsi of Reptenlber 
1941), few. if (Ill". 1101'.' ('ontinllP 1.0 IH' ill their posF;e8'!ion. 

AR regardR hospitals, only those which are required until the strength of 
the ilefence servioe is decreaseci to a figure which will enable us to curry en 
"hOflpitalisation within our own premises will be retained. I unilerst-alld t hah 
·only fOllr premises are affected in the whole country. 

As regards public buildingR and institutions and commercial and iudustria! 
. undertakings. in most cases they have been retained to accommodate the 
increased staff and will be releAsed in proportion "s demobilis8tion pl'OgreSSE'II. 

ThE' next, da!ls I IIhall refer to is the A~  accommodation. Here unfor-
'1iunatelv I oannot hold. out hopes of very early release mainly for the reason 
that w;, hAve stores of the value of crores of rupees in Revernl places in India. 
1n nddit,ion, the ~' has undertalcen the responsibility of looking after 
American !<lITphlS ",torE'S which til!' Government of Inilin h(lYE' pllTC'hns€'d And 
for which u('commodation will be required so long as the storel!l are not tin ally 
>disposed of. As regards the residential buildings and other buildings. including 
. hotels I must emphasise that until the strength of the armed forces IS brought 
down 'spmewhera near the pre-war figure, Q large number of them "will have to 
'be continued in possession., • 
I do not wish to take much time of the House now. But I would lib to 

"'Ulake one 6nal plea. Several instances of individual hardship ba'Ve been 
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brought to ~  on the floor of the House. I am not in a posit.ion to reply 
to ~ allegations made about these individual cases because I huve not bad 

~ tIme .to make the necessary inquiries. But mav I suggest that the House 
nllght have a proper perspective in this matter? It" should be realised that the 
nUII.1ber of properties in,:olved ru?s into thousands and they are spread all Clver 
I ~ . ~  there .IS executive ~  there is a possibility of some abuse. 
It IS ~ busmess of thIs House to ventIlate the grievnnceR in individual cases 
.and I gtve an assurance on behalf of Government that these individual cases 
of grievl1l1cPB will be looked into very carefully anri will h8 illvpstiglllPd ann. 
where substantiated, remedied. 

Sir, r shall end by saying that in this matter the interests of the inrlividuals 
'should be subordiml1;pd to the larger interests of the State for which alone 
~  wish to retain these powers of continuing the possession of requi-
'sltlOned property. 

I forgot. to answer the question which you ~ . Sir. nameIv, "lll'tht'l' till' 
properties, although the Act wili cease to operate. will continue to be in PORC:;'lR-

'Sion of Government under certain circumstances. The rosition is that, where 
acquisition has taken place it is of a permanent nature, and there thfl pro-
perties will pass permanently out of the possession of t,he owners. But may 
I assure the House that in this matter, particularly in reference to sub-clnllse 
(c) of clause .5 (3) where it is stated that, the appropriate Government, ean 
l'equire properties for the maintenance of defence services or for the mHinten-
Dance of supplies and services essential to the life of the community-so fllr 
:88 the Central Government are concerned, I can give the assurance that. these 
powers would be most sparingly used and only when there is no other alterna-
tive available to serve the public purpose in view. 

Kr. Manu Subedar: May I request my Honourable friend to make it. clear 
why in addition to the ordinary land acquisition powers which Government 
have already got is it ~  to provide under clause 8 that lands which 
were requisitioned for the war period and for the, war period alone may be 
acquired'! Why this power is neCeE'SRry? 

JIr. G. 8. Bhalja: I suggest, that that point may be gone into in the 
'Select Committee. 

Kr. Ahmed E. H . .TaJrer: Mav I ask the Honourable Member whether he 
IS ~  to consider my suggestion that· he would be good enough to Ret up 
'IIome machinery in the provinceR whereby the ordinary landlord of the property 
<ean approach the Board and have his grievances redressed instead of approo.ch-
ing the Government of India? 

JIr. Prealdent: Now that t.he matter is going to the Select Committee all 
these points can be threshed out there. 

11&11 Abdus Battar Ball Ishaq Seth (West Coost and Nilgiris: Muhammadan): 
Sir, J wish to suggest a small change in the name!'! of the Select Committ.ee. 
I suggest that the name of Khan Muhammad Yamin Khan be replacfld by the 
name of M:r. Abdur Rahman Aiddiqi. I am sure the House will have no 
objection tt> it. 

JIr. Presldent: The original mover of tht' amendment motion is Mr. Satya-
narain Sinha. Is he agreeable to this chlUlge? 

(Mr. Satyanarain Sinha was not in the Chamber.) 
In that ca86, the fol'D\ of the amendment will be: 

"That the name of Hafiz M. Ghazanfarulla be Rubstituted in place 01 Khan 
Mohammad Yamin Khan." . 

I think the beRt course would be to put the amendment like this: 
"That. to the DaIlIes given in the amendment, the names of Pandit Thakur DAII ~  

aJld Mr. Buanb &.khar SaDvel he added, and that in place of the name of Khan Muham-
mad Yamill Khan the name 'of Hafiz M. GhaunfaraDa be lobnit.uted and that inatead of 
the word. 'on tb. opening day of the next _ion' the word. 'by Friday tha 15th ioatant' be 
.~ ... 
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JIr. G. S. Bhalj&: May I suggest, Sir, that the name of Mr. B. K. 

Uokhale be included ;n the Committee? 
Mr. President: There is the original Motion before the House 

collsideration of the Bill, and there is the amendment for reference 
Select Committee. To that there is the amendment of Haji Abdus 
Haji Ishaq Seth. The quesUion i.: 

for the-
to the 

Sattar' 

"That, to the names given in the amendment, the namee of Pandit Thakur DaB Bha.rgava 
Mr .. Saaanka Sekha.r &nyal, and Mr. B. K. Gokhale, be a.dded j and th&.t in place of the-
name of Khan Muhammad Yamin Khan the name of Hafiz M. Ghazanfarulla be substituted, 
and that in.tea.d of the words 'on the opening day of the next &elision' the worda 'by Friday 
the 15th November, 1946,' be subltituted." 

The motion was adopted. 
JIr. Pra8i4ent: The other Rmendment of Mr. Sinha drops out. I will now 

put to the House the amended amendment of Mr. LaW!lOll" 
The question is: 
"Tha.t, the Bill be refl'rred to a Select Committee consisting of Sir OQwasjee Jehanp:ir. 

'Mr. P. J. Griffiths, Mr. Ahmed E. H. Jaffer, Ha.fiz M. Ghazanfarulla, Mr. Manu Subeda.r, 
Mr. Abdur Rahman Siddiqi, Dr. G. V. Deshmukh, Pandit Balkrishan Sharma, Pandit.. 
Thakurda.s Bhargava, Mr. Sa.sanka Sekhar Saoyal, Mr. B. K. Gokhale and th.., Mover with· 
inatructions to report by Friday the 15th November, 1946, and that the number of M~ ' 
""hOlle presence IIhall be n8CellAry to conltitute a meeting of the committee aha.ll be five." 

The motion was adopted. 

FOREIGNERS BILL 
'!'he lIoDourable Sar4&r VaUabhbhal Patel (Home Member}: Sir, I move: 
"That the Bill to confer upon the Central Government ~ .  powprs in respect of' 

foreignera be taken into consideration." 
. Sir, ~ moviDJof for. the conRideration ~  this Bill, I do not propose to go 
Into details of thiS Bill for the House will remember tha.t in 1939 when the 
Registration of Foreigners Bill was brought before the House, in the debate 
strong opinion was expressed by several Honourable Members that 8 more 
comprehensive measure with greater powers to be given to Government should' 
be brought in. The Home Department then took up for consideration the 
formulation of such a Bill. In the meanwhile the war intervened and an 
Ordinance was therefore paBsed. Now, immediately afterwards the Home' 
Department took up the consideration of the Bill but it was then thollght 
advisable that the Act should be limited to the period of the war and six 
months after. Now the period of this Bill expired in September last and 
again the vacuum has been filled by the passing of an Ordinanee. It js there-
fore necessary that t,be measure which was contemplat·ed to be passed and 
which the House general1:- wanted to pass should bl' brought before the HOllse. 
Theretore this measure hus been drafted embodying all the suggestionI'! and is 
practically wholly or more or less in the llame form as the Act of 1940. 
In 1939 Act. the R ~  of Foreigners Act, when it was passed, pro-
vided onlv for the registration and certain re;;trictions. bllt it WI\S found 
very ~ . Before this Act was paRsed, you will remembElr thnt 
t,here was onlv one Act and the old one, known as t.he Foreigner!' Act. of 1864. 
Thllt Aet, inRt£'M of dealin/! with foreigners, probablv waR lISf'd or nbused for 
treat,jng' IndinnR Ill'! foreigners in Indin. Therefore the definition was revised 
in 1940 anrl the revised definition has been incorporated in this Bill. There-
fore there is no such danger of any abuse of that nefinit.ion .. Now, the ~  
would like to know what, are the number of foreigners In ~ country. H IS 
very difficult to sav because t.here is no proper Rt.atistics .ahout t,hem. HOII!?hly 
there are five lnkhi; of ~ 'R in this country, of which number about three 
lalths "rEI people who nre not, considered E ~  but .who are more or !eRS 
Indians or semi Indians, that is from Nepa! .ann surroundmg areas. Thus there 
are three lakhs of these people, some Nepalese, some Tibet'RTls who n.re exempt 
from registrntion: then there are nbout 26,000 Chinese aod ~OOO A ~  "nd 
one thoU8al1d Persians. The total number of European foreigners IS ~' 
14,600. Theoretically all these people would come under the Act. but l;r.Rcb-
cally very few would be affected. The Bill now drafted takes two addItional 
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~  ~ those given under, the Act of 1940. .I!'irstly power is giveu im}!Osiug 

~ '; S on masters of t;hlpS a.ud hotel keepers or restaurant keepers to give 
mformatlOn about the movement of these people since' it would be necessary 
to check suuh movements. The other power that. has been given is for the 
- ~ ~ ~  ,of ~ ~ J . Where there is a doubt as to the qu"stion of 
~ O  It 1S qwte, ~ that a ~  ~  ~  his D ~  as it suits 

him, and It would be impossible to Walt for a JUdlcla.l deoision of the proDOUDoe-
ment of a court. It is therefore considered ne0e8s&ry that on the facli8 that 
may btl produced GoverIlIDent should have power to determine the natioDMlity 
-of the person concerned. 

Except these two provisions the rest of the provisions are a.ll in tact. This 
Bill therefore should not be considered as a war-time measure on a war-timtl 
legacy. 'l'he Bill was contemplated even before the war but the war intervtlned 
and therefore the emergency was tided over by the Ordinanoe. But a.ll civilised 
,countries have some sort of legislation empowering the Government of the 
day to possess accurate figures of the number of foreigners, their trade, pro-
fession and ca.lling and also about their activities in the country. It is useful 
both for normal &8 well af. abnormal times. Ollcasionally We find these people 
oompeting with residents economically and using their talents somtliJmes for 
very mischievous purposes; sometimes some of them prove to be a danger to 
society. 'fherefore no one will question the neoessity of such a Bill. As the 
Bill contains no new provision and as the necessity for it had already been 
recognised by the House I do not propose to take any further time of the 
House. I move for its consideration. There was no amendment received till 
today. 

1Ir. President: That will be coming after the consideration motion is put 
to the HOUle. 

Motion moved: 
"That t.b.e Bill to confer upon the Cenua! Government ~  power. in I'Hpect. of 

foreigner. be takea into _juration. II 
8)\. B. V. CJaclIIl (Bombay Central Division: Non-Muhammadan Rural): 

Sir, I wish to say a few words on this. I am glad that ille definition of a 
foreigner given in clause 2 (iii) exempts the ruler as well aa the subject of an 
Indian State. In the original Foreigners Aot of 1864 the definition was such 
as to inolude the ruler as well as the subject of an Indian State. I remember 
that in the non-co-operation movement of 1980 and 1982 many Congress wor-
kers were arrested, detained, and deported to varioul Indian States, and some-
times it worked great hardship. I know of a Congress worker from Belgaum 
who was arrested in Poona and deport.ed to Miraj State because his parents were 
hom in that State. But the Miraj State authorities refused to have him be-
-cause he was not; born in Miraj. He could not enter that t.erritory and he 
-could not remain in the railway yard because it was British territory; Then 
he tried to get intn Sangli State but the II.uthorities tht:ore said that &B neither 
he nor his parents were born in that State he could have no asylum there. 
Therefore he followed the only course open to him, i.e., he went underground. 
In 1985 when I was first elected to this House I brought in R BU' to have the 
necessary changes in this Act so that the rulen as well 811 subject. of Indian 
States should be free from the mischief of this Act. At any rate that has been 
done after ten yeoars and now I am glad on that account. 

Another point to which I willh to draw the attpntion of the Honollrable 
Member is that the definition is negative. 'Foreigner' is defined IlII ~  who 
~'  not a natural-bom British subject", etc. It would have becn lOgIcal to 
define 'foreigner 88 one who is not an Indian subject'. TT ~ .c18uflo 2fa)(1) 
Indians are not 'foreignen' becaust' they Bra natural·bom Bntlsh subJectfl, 
within the meaning of sub-section (1) of Section 1 of the RritiRh Nationality 
Rnd StatuR of Aliens Act of 1914. In other words we are citizens of our own 
country because we are ftvintl in a territory which ill under the domination of 
the British Government or ms Majesty's Government and because we owe 
allegiance to itl That is not; the foundation of our citicensblp. The founaatlon 



972 LEGISLATIVE AS8EMllLY [13TH Nov. 194&. 
[Sjt. N. V. Gadgil] 

of our citizenship is that we are owners of this country and we are born in this 
country. But here it is otherwise. Here is an opportunity to break another-
link in the chain that binds India to the British crown. I therefore submit that 
in all future legislation we should not be described as British Indian subjects 
or British Indian oitizens or in some such manner in which the basis of citizen-
ship is not our birth in and loyalty to this country but some allegiance to some 
one who exists somewhere else. 'I'he basis of our citizenship should be our law. 
That should be borne in mind and followed in future. I am personally happy 
about this bill because I did not succeed in my attempt; my Bill came up to-
the consideration stage and it could not proceed further for the simple reason 
that I was not here. Sir, I support the Bill. 

Mr. Jl&D.u Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir, I wish to raise a very small point and bring it to the ,attention of 
the House. The House will remember that during the last session I moved 
a Resolution in this House objecting to the safeguarding clauses of the Govern-
ment or India Act, one of which provides that no disability can be imposed on 
a British subject and no discrimination can be made against him in the matter 
of entry or earning his livelihood or settling down in this country. I know 
that constitutionally those disabilities continue. I also know that this House-
unanimously adopted that Resolution. I am not sure if Mr. Griffiths objected 
to it, but I am sure that this House minus the European Group supported that 
Resolution, and the feeling on all sides was that we should sooner or later get. 
rid of those elections which prevent us from putting our house in order. I 
want to show this House a direction in which this Bill, which is very necessary 
and salutary, leaves a loophole. That loophole is with regard to South Africa. 
Under this Bill this Government cannot treat a South African as a foreigner. 
That is how I read it; if I am wrong I should be corrected. A South African 
being a British subject is not covered by this. At the present moment and in 
the present temper of the Indian people a South African is samething that we 
would not touch with the longest pole. We would not give him any facilities-
or any welcome, and if we had our way we would hound him out of this country, 
no matter what economio or other losses it inflicted upon us. That is the pre-
sent sto.te of feeling in our mind. Our counttymen are being ill-treated there 
and are denied the elementary civil and property rights; and here we have the-
open door. I realise the disability of this Government constitutionally to ex-
pand this Bill so as to cover every person who is not a natural born Indian. 
That is the definition which my Honourable friend Mr. Gadgil is asking for and 
that is the definition which I am asking for; and I realise t,bat at the present 
moment it is not possible, in this legislat.ure at all events, to bring in a law 
which will cover Indians alone and treat everybody else as Ii foreigner. We-
have in this country a very large number of people who have not abandoned 
their British nationality and who still claim Indian domicile and all rights there-
under. There are our English friends. With reprd to these English friends. 
the position will be settled in due course when the treaty between this country 
and the United ~  comes to be considered. Ana I do not wish to raiRe 
it now. But T do raise it with ~  to South African who by this loophole 
is not regarded as Q foreigner. He can enter this country by the open door 
and do what he likell. 

Now, Sir, there is another small point which I made this morning' in ques-
tio11s. T am very happy that the Honourable the Home Member has taken 
notice of this point. People have come to this country-T particularly refer to 
Bombay-who have reduced Bombay to a place comparable with the unsavoury 

3 reputation of Port Said and Singapore at one time .. They have 
'P. M. Rdded to the vice and crime of the city. They have gone in black-

marketing; they have gathered all aV(Ioilable supplies of chemicals, drugs Gillette 
Bladell and varoiull other artioles; they have bribed Government officials on 11 
~  and extensive Rcale and secured licenoes; they have amassed big money 

~  I make this allegation with a full sense of responsibility on t-he floor of this 
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House that they have evaded the payment of income-tax on their income. 
These men who came with nothing, some of them have grown very rich; some 
of them are offering very uneconomic competition. to our own people in various 

~". 'l'hey are not desirable citizens. Many of them, now that these laws 
are being tightened, are applying to this Government for naturalization certm-
cates and they will regularize themselves as British subjects hereafter, and 
their application I understand, are by the hundreds being entertained and passed 
by this Government. I suggest, Sir. most respectfully that this is an issue 
which ~  a much closer examination. I do not say that any man who. 
lives honestly in this country should be interfered with. I do not say that any 
set of people who wish to enter here for travel, for amusement, and for other 
purposes, may not be permitted, but I do say that India's hospitality in giving 
these· refugees a. place to live in when they were hounded out from everywhere 
cannot be abused in the manner in which Bome of them are doing. Some of 
them engaged themselves in anti-social ~. This country in the past 
under the British traditIOn was an open country. It had an optln door; any-
body could come here and do what he liked: anybody could ~ any trade; uny-
body could enter into auy transactions; and even if it was de:eterious 
for the life of our own people we had no power or say in it. 
but that will not bfl the case in future. I therefore trust Government's atten-
tion will be drawn to some of the aspects which we are mentioning. 

Let me mention another class of people who are in this country. There Ilre 
Italian prisoners about whom I have been putting questions; there are Czechs 
and particularly Polish refugees to the extent of 6,000 in Kolapur, but I know 
there are camps near Rampur and Bhopal and all sorts of places. There nre 
thousands of these refugees who are being paid, and Sir, may I tell this House 
the scale on which they are being paid. It is an unconscionable soale. I know 
in Secundrabad there are oertain Czeoh refugees who are receiving Re. 500 /I. 
month ever since they arrived in this country and they are still being paid 
that sum. I want any party on the official Benohes to oontradi.ct this infor-
mg,tion, and I shall be very glad to get that oontradiction. 'i"his is a180 a 
problem. Here is a set of people whom we gave refuge during the period of 
their difficulties. 

The Honourable Kr ••. Alaf AU (Member for Railways Rnd Trnnsport): 
Who is paying this money? 

Mr. )[anu Sube4&r: I suppose it is being paid by the Government of India 
on behalf of His Majesty's Government, and it is adding to the sterling balances 
which is one of our headaches. 

Sir, I want to know whether Government will not,make an effort to remove 
all foreign elements who are costing us in this manner, and to regulate all other 
elements which are left, but in particular to mark out those who are adding to 
the vice of this country and who are indulging in blackmarketing and other 
deleterious practices ~  in tax-dodging in particular. I think the Income-tax 
Department, is normally quite efficient, if I may say so, when it affectR thp, 
Indian section of the population. but the Inoome-tax Department hall hePn alRo 
very sla.ok with regard to these people from Iraq· and Poland and from Gf'nnnny 
and Austria. Some of them have been playin!! hRVO(' with our economio life. 
r know that they will be covered bv this. All Europenn foreigners are covpr!''' 
by this Bill, but, I am sorry that it has not hp,en posRihlp, for Govemmpnli to 
include thp, South Africans whom WI" ",'ould likp to trpnt AS forpil!11prR nnd lln' 
welcome foreignen:; in every respect. 

The Honourable Sa:dar Vallabhbhal Patel: I am j;!lad that, t,hs HouRe hfl.lI 

fully supported the measure that hns been hrought by me. Mv "R'onournblp 
fripnd Mr. Gadgil has reminded mp of certain Indian State suhject!! fhn.1i were 
deaIt wit,h under the old Act of 1864 and were treated as foreigner!;. I mRY 
infonn him that I know more than he does ahout it because many of my com-
rade!'! from KBthia,war who were working with me in Britillh India wp,re dealt! 
with similarly. But furthennore, which nobody perhaps in thill HOUllf' or out-
side knows, a considerable pressure was brought to hear lipan the Th"lrur Rahib of 
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Porbundllr to deport Mahatma Ganahi from British India and keep him in that 
.State because he was a subject of that State. Those days are gone and the 
Biil provides against any such abuse, nor is there any possibility of such an 
,abuse in future. 

He has also referred to the question of the definition. The definition in the 
present circulllstances is of a negative character. It is a definition as to who 
is Q foreigner in this land; not of Indian nationality. 'rhere is no law dealing 
with the Indian nationality at present. ,It is under consideration, but today the 
.law is of British nationality. We have excluded wha.t are called Brit:sh subjects 
in this definition. The scope of the Bill is limited and it is . better that this 
-question shoufd not be dealt with till we have our complete law dealing with 
India.n nationality and until India is as free as any other free country to deal 
with all the foreigners in the manner in which free countries are dealing with 
them. 

'rhe point ra.ised by the Honourable Mr. Manu Subedar is about a certain 
"number of detenus in this country-Italians and others. These detenus were 
'kept in detention from the tim€' the war began. Many of them have been re-
patriated. There are a few left still, but, that is not because they are to be 
kept here, hut because there are no proper passage facilities and other facilities 
for repatriation. But repatriation is kept in view and there are a very few left 
who will soon go. The expense on this account, mostly falls on the British 

"treasury a.nd to that extent of comBe we become the creditor. How the debt 
will be dealt with is a different matter altogether, but if we have lent crores 
!lnd millions and we hav.e not grudged t,hem, then why feel shy at an amount 
'which is very small. 

Sjt. N. V. Gadg11: It may break the camel's bo.ck. 
Ilr. P. J. Grlflltlu (Assam: Europeans): The camel's back is very strong in 

-this case. 
'rh.e ;HODOVable Sardar Vallabhbhal Patel: So the policy followoo by this 

·Oovernment today is tha.t" any foreigner and 'hese pec)ple who are 
prisioners or who are under detention and are mechanical or technical ex-
perts whose servioes would be very useful in this country and whoBe stay here 
in this country would not cause any difficulty Or danger-such men Hre allowed: 
provided the Government of India is satisfied that there is a demand for the em-
ployment of such experts. No other persoD is allowed to remain in this country 
from &.-nongst those people who are under detention. 

I am glad that the House has given almost an unanimous reception to this 
"Bill. 

1Ir. Tambuddln Khan (Dacca cum Mymensingh: Muhammadan Rural): 
·Will the inhabitants of French India and Portuguese India, who are 811 much 
Indians af; We British Indians are, come under the purview of t·his measure? 

"1'he BOIIOuralM Sarda.r V&1labhbbal Pt.tel: Of course. So long as they are 
'under foreign rule they are foreigners. 

Mr. President.: The question is: 
"That. the Bill to ronfer upon t.he C'-entral Government ~ L  powen in respect of 

"foreiJZ1l8n he takf'n into consideration." 
The motion was adopted. 
Mr. President: We may now take the Bill olause by olause. There are 

llmE1ndment.s to clauses 6, 7 and 13 of whieh notioe haa been given by the 
HonourablpPundit Thakur Das BhRrgava. Does he propose to move any of 
them? T find that theRe notices Bre coming in at the "last minute. 

Pundit '.l'h&1mr 1)&1 .harlava (Ambala Division: Non-MuhAmmadan): I 
quite see that I am lnte. Rut we hnve had no suffident 1Jime to study 1Ihe Bills 

·and "'ehad ~ ffO'tlmonlgh them ti111ate in the night. 
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Kr. Preatdent: I shaD put these cla1lses separately and the other clauses by 

groups. 

The Honourable 8ardar Val1&bhbhal Patel: If I may be ~  to explain 
this, perhaps the mover may withdraw his amendment. 

Kr. l'lestd.ent: If it is more convenient, it may be done at ~  time we con-
sider the particular clause. 

So I am taking the clauses by groups. 

Mr. President: Clauses 2-5. 

8arda.r Sampuran Singh (West Punjab: Sikh): I have to say something abou, 
the definition. According to t.his BiII we allow the tribal people the same facilities 
as ~  natives of this land. They are not considered foreigners here though we 
have no facilities for going to their land. As B matter of fact ~  enter in 
northern India in large numbers in winter and compete with labour in ~  pan 
of India and it is a very unhealthy competition .. They lower the rate of wages. 
l'hey should not be allowed to enjoy ~ privilege. Secondly, clause 4 of section 
2 should be removed from the Bill altogether. They are also responsible for 
committing a very large number of offences in Northern India during the winter. 
They kidnap small children and t,hey are a great nuisance to this part of the 
country and the.Y should not be given the privilege of being OODsid6l'ed as nativM 
of this country. 

The Honourable Sard&r VaJIabhbhal Patel: The Honourable Member wan,s 
the deletion of clause 4 of section 2; .. is not a native of the Tribal areas". There 
are certain trihal areas inside India also nnd roundabout t,he borders of our country. 
It is very difficult ·to prevent inter-communication and perhaps it is unwise to 
prevent at this stage intercommunication; it would raisc a wider and more com-
plicated problem at this stage and therefore we have kept the definition as i, was 
because it is more likely to create complicat,ions than confer advantages. 
In the case of tribal people, if they are of a dangerous character, there 61'tJ 

regulations to deal with them, there are the tribal regulations and other laws 
there and it is not proper to denl with this question at this stage. All that I can 
say is that the clause should he mnintninnd. 

Mr. Prea1dent: 'fhe question is: 
"That clauses 2 to ~ ~  part of I,he Bill." 

The motion was adopted. 

Clauses 2 to 5 were adiled to the Bill. 

1Ir. President: Clause 6. 

The Honourable S&rdlol' Vallabhbhal Patel: There is one amendment with 
l'egard to clause 6 and that is with regard to penalty. Now I invite the ~  

of the House to section 14 of the Bill which provides that if any person contravenes 
the provisions of this Act or any order made thereunder, or any direction given 
in pursuance of this Act, or such order, he will be punished with imprisonment for 
1!. term which may extend to five years and shall also be liable to fine, etc. So the. 
provision for punishment is amply provided for and if it is the intention that the 
punishment should be not so ~  then it is a ~  clause and ~  
discretion should be left to the trymg Court. Therefore I thInk the amendOlent IS 
unnecessary and I hope it will be withdrawn. 

Kr. President: He has not moved it yet 

Pundit Thakur Daa Bhargava: In view of what hilS been snidby the Honour-
able the Member in charge, I feel that I should withdraw. 

Kr. Pr8llldent: The pOllition is whether the Honourable Member should be 
given permission to move. But no ~ has. been ~ . I ~ want to 
give the Honourable Member a chance of haVIng his say ill respect to clause 6, 
and not for the purpose of moving his amendwf'nt .. 
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Pundit Thakur Du Bharg&va: Sir, ;dallse 6 only refers t() a sort of duty sought. 
to be imposee." upon the master of a vessel or the pilot of an aircraft. It puts a 
liability on the master of a vessel or the pilot of an aircraft to furnish certain 
information to' certain officials who may be subsequently specified by particular 
ordem. This duty is of such a nature that it cannot be said that it is a very great 
burden upon them and this duty even if flot performed is not such as will endanger 
the safety of the state or in any way endanger the safety of any other person. It 
may be for purely statistical reasons, so that the Government may know what 
persons are coming in or going out of the country. I may, with your permission, 
Sir, point out that similar duties Rre cast by sections 44 and 45 of the Cr. P. U. 
upon the members of the public. Those duties are much more cumbersome and 
at the same time they involve certain consequences to the public. Under Sectiun 
4. of the Cr. P. C .. if any member of the public becomes aware, of the intention of 
any person to commit an offence under Section 121 (a), 302,396. 436, 457 and 
many other sections, it is his d\Ity to inform the police that such aI).d such a person 
~  persons have such and such intention and are ahout to commit such and such 
an offence. Similarly in Section 45 of the Cr. P. C. the headman of n village 
or the village accountant is bound under law to inform the authorities about the 
commission of certain offences which may have taken place or are lik,ely to take 
place. If those men on whom this duty has been hnposed by law do not perform 
that duty or tail to give the information, Section 76 of the I. P. C. says that they 
are liable for the offence to simple imprisonment for one month. My humble 
submission is that section 6 and section 13 (which also provides in sub-clause 3 
that the master of a vessel or the pilot or an aircraft will be liable for certain 
"ffences) relate to two different !lappcts of the liabilities of the carriers. The 
utfence mentioned in Section 13 is much more serious beca1,lse in that case the 
lOan who brings in a foreigner knows that the foreigner is contravening a certain 
provision of the law and therefore he is certainly guilty of abetment: whereas 
under sections 6 and 7 the ollly guilt imputed to him is one of negligence. He 
does not know whether he is innocent or guilty, He does not know anything 
about the foreigner. The only duty that is cast llpon him is to infann the authori-
ties. If he is guilty of an offence it is a very minor one and it is not such as to 
deserve a punishment of five years imprisonment. It is like using a sledge 
hammer to kill a gnat. You will find by that in Bentham's Theory of Legisla. 
t,ion (Rule 8) it is said that if the offences are of a similar nature, but differing in 
degree, the punishment should not be the sume for all. I know that the court is 
quite competent to award any punishment that it pleases. All the same it is the 
duty of the legislature to provide suitable punishments for particula.r offenees. If 
the same punishment is awarded to offences similar in character but differing in 
df;\gree, the smaller offence being awnrderl the same punishment as the bigger 
offence, the offender would preferably commit the bigger offence. I find that in 
the bills that have come before us yesterday and today the punishment provided 
is the same for all offences. As the verse goes: 

"ake 8rr Rhflji. take SeT Klwia. 

(Snme pricD for all kinds of food.) 
'rhese offences under sections 6 and 7 do not invoh-e any moral turpitude. 

If it goes to a court of law the ~  for an offence of this nature would bE. 
imprisonment of six mouths to one year Or a fine. My submission is that the 
rules of Jurisprudence demand that you must provide proper punishment for 
appropriate offenoes. With your permission let me quote from the book 011 
the Theory of Legislation, by Bentham a small couplet: 
"Let'. have a role 
Which deal! to crimes an equal punishment; 
N or tortures with the horrid la.h for faults. 
Worthy a birchen twig. . 
If the keeper of a hotel or a person owning a sarai does not inf&rm the authol;-

tics, the Quthorities have other wa.ys Bnd means to find out what they want. 
1'1wy have got their secret police. The man's onl:v fault lies in not maintaining 
n rf'gi,ter, Therefore my slIhmis!'ion is tha.t if proper punishments Bre not pro-
\ided for proper offences the person committing the offence generally and the 
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puhlic generally will have very little respect for the law courts nor confidence in 
the legislature. 

This is not a piece of legislation which would last for only one year after the 
WQr but it. is 'a permanent piece of legislation and therefore our duty is that we 
should define the offences rightly and at the same time we should provide the 
punishment properly. It is not my intention to say that the provisions of Section 
6 are not necessary. I want to submit to the House that the punishment pres-
cribed is too disproportionate for the offence with which section 6 Qnd 7 deal. 

:Mr. President: The question is: 
"That clause 6 &tand part of the Bill." 
'rbe motion W[lS adopted. 
Clause 6 was added to the Bill. 
Cla.uses 7 to 12 were added to the Bill. 
:Mr. President: Clause 18. 
The Honourable S8ldar Vallabhbhat Patel: I think the original cllmse is more 

happily worded than the amendment proposed in thir, case; the amendment nlakes 
the thing unworkable and impracticl!.ble. Any way, I cannot appreciate the 
amendment at all and I hope the Honourable Member who has giveu notice of it 
will not move it. 

Dr. Zta Udd.iD. Ahmad (United Provinces Southern Divisions: Muhammadan 
Rural): On a point of order, Sir, the amendment has not been moved yet. 

Mr. President: The Honourable Member is speaking on the clause and not OIl 
the amendment. 

Pundit Thakur Du Bhargava: Sir, I respectfully beg to submit for your con-
sideration that this clause 3 of section 13 is of such a general and wide nature that 
one fails to find the reason for it. If the master of vessel or the pilot of an air-
craft is sent to jail for five years he must know what he is guilty of. According 
to clause 3 of seotion 13 the only offence that he is guilty of is bringing a person 
into India or makill&, it possible for a person to leave British India. The language 
of the clause is: 

"The master of any VlIIIsel or the pilot. of any aircraft, .. 'he cue may be, bJ __ 
of which any foreigner ent\lrs or leavee British Ind18 in contra't'lIIltiou of aDl order made 
under, or direction given in pursuance of section 3 8hall-" be deemed to have contra-
vened the Act. 

What will be the ~  if the master of the vessel or the pilot of the I ~ 
does not know that he is carrying a ~  who has gone against the law. The 
mere fact that he is carrying a person who has contravened the law would no' 
make him liable to punishment. My humble submission is that it is the duty of 
the prosecution in every case to prove that the master of the vessel or the pilot 
of the aircraft knew or had reason to believe that he if! carrying a person who has 
contravened the law. In the absence of such a provision, you are only holding 
an innocent man to be guilty. The master of the vessel himself may not know 
who is travelling specially in view of the definitio;n given in Section 0, and in 
the absence of such knowledge, the mere fact that he is the master of the vessel 
or the pilot of the aircraft should not make him liable to punishment. All the 
incredients which go to constit·ute the offence will not be proved against. him. J 
do not think it was the intention of the gentleman who drafted the law thllt. such 
innocent. men should be made liable k Pllnishment. Moreover I fail to see how a 
person can exercise diligence to prevent such a person travelling. He does not 
know I1S a matter of fnet that contrllventi()D has taken place or is about to taka 
place. Therefore my humble :mbmission is that many innocent men will come 
under the mischief of this provision. 

It is again wrong to put the burden on the accused. It must be proved by the 
prosecution that the master of the ves:Jel was in a pOAition to prevent such a 
contravention. The mere pOAscIIsion of a certain knowledge does not malte a mlln 
guilty. It is the intention and the act combined that constitute the offence. 
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My humble submission is that the clause af, worded may bring within its mischief 
innocent men, 'IDless the Honourable the Home ~  suitably amends the 
wording. 

Sri :II. Ananthuayanam AYY&Dg&r (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): With all respect to my friend Mr. Bhal'gava, I do not 
agree with him. The rules of evidence are intended to bring the real offenders to 
book and also to see that an innocent person is not unnecessarily charged. If a 
man travels in a vessel, who else is in a position to know about that man than 
~  master of the vessel himself, who carries him in his vessel. It is his duty to 
enquire whether the man whom he carries has committed a murder or offended 
against any of the rules and regulations which are in ~  the safety of the 
community. It is the duty of the legislature to see that the'pilot of an aircraft 
does not carry a person who has contravened any of the provisions of the law in 
force. Suppose a mun travels without a ticket. Is it not the ciuty of the con-
ductor to see that a man who travels in a public (lonveyance has a ticket or a 
proper passport. The burden is rightly on that mun to show that the passenger 
is a bona fide one. My Honourable friend knows very well that if a person is in 
possession of a stolen watch it is his business to explain to the satisfaction of the 
authorities that he came into its possession in a rightful manner. I say the 
provision is not novel or contrary to the principles of jurisprudence. Likewise it 
is the duty of a hotel keeper to see that he does not harbour a man who has 
offended or is about to offend against t,he law. I would therefore oppose any 
amendment of the kind suggested by my friend Mr. Bhargava. 

Dr. Zia 'Uddin Ahmad: T am not a lawyer and I cannot argue in the manner 
of ~  two speakers who have precedcd me. I like one point to be made clear. 
Suppose there is a stowaway about whom nobody knows. Will the mast,er of the 
boat be liable for the tmvelling of this stow"way? 

"the BODOUfable Sardar VaUabllblllol Patel: If he proves that he has exercised 
due diligence, then he is free. 
Kr. PreIldeDt: The object is to t,ighten up diligence. The question is: 
"That. claula 13 .tend part. of tha Bill." 

'l'he motion was adopted. 

Clause 18 was added to the Bill. 

Mr. PreIld8l1t: Olause 14. 
Srlll. Ananthuay&D&ID Ayyangar: Tt is my turn to request the Honourable 

the Home Member to see whether some change in the wording in this clause is 
oalled for. The expression used here is 'punished with imprisonment for a term 
which may extend to five years and shall also be liable to fine'. My Honourable 
friend Mr. Bhargava referred to this and said that it does not make any difference 
between one kind of offence and another kind of offence. Even a small irregularity 
can be punished by 5 years. Five years is the maximum period that is prescribed 
and it cannot be said that the same kind of punishment can be given with respect to 
all kinds of offences irrespective of their seriousness. I, therefore, suggest that 
instead of the word 'shall' the word 'may' be substituted. It will give sufficient 
discretion to the Judge to impose some fine in addition to the imprisonment or he 
may not impose any fine at all. I am sorry I did not table any amendment to this 
effect, but if the Honourable Mover himself finds that sufficient latitude may be 
given, I would request him to RCcept it. 
Pundlt Thakurdu Bharp": In all the offences that are mentioned in the 

Indian Penal Code the words always are "shall also be liable to fine". You will 
noil find in MV section of the Indian Penal Code the word "may". The phrase 
"shall also be'liable to fine" means that he is liable to be fined. It is not obliga-
tory 'on any Judge to fine him. 'l'herefore. 80 far as the liability to fine is con-
cemed, flhe words 'shall' and 'may' make no difference whatsoever. 

Kr. PnIldent: The only alternative perhaps will be "shall be liable to im-
priaomnenfl for 5 years or to fine or to both·· . 
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The lI.onoal&ble S&rd&r V&llabhbha.i Patel: In this clause what is oompulsory 

is imprisonment. These commercial exploiters do not care for a. fine of ;Rs. 50 
or of Rs. 1,000. That is not the real object of this clause. But in case where 
there is e; heavy fine to be imposed, the 1l1t,itude is given. But the real object is a 
deterrent punishment. If you say 'or fine', it may mean that the Ma.gistrate will 
let them go with a fine of Rs. 5 and that will be useless. Therefore, this provi-
sion is deliberately put there. 

IIr. Preeldent: The question is: 
"That ciau.ae 14 stand part. of the Bill." 
The motion was adopted. 
Clause 14 was added to the Bill. 
Clauses 15 to 17 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
The BOI1OU1'&ble Sardar VaUabh1:Jbai .Patel: Sir, I move: 
"That the Bill be paaaed." 
Mr. President: The question is: 
"That the Bill be passed." 
The motion was adopted. 

SPECIAL TRIBUNALS (SUPPLEMENTARY PROVI,SlONS) BILL 

'l'he Honourable IIr. Jogendra Bath lIudal (Law ;Member); Sir, I move: 
"That the Bill tc. make certain proviaioDB in Niation tc; aentencell and ordara paued by 

Special Tribun&le constituted under the Criminal Law Amendment Ordinance, 1943, on SUCh 
Tribunal. ceaBinl1," to function, be tabD into conliderat.ioD." 

The Bill is very simple. It is intended to replace the Special Tribun .. ls 
(Supplementary Provisions) Ordinance No. 28 of 1946. The Criminal J .. aw 
Amendment Ordinance No, 29 of 19·18 provided for the constitution of Special 
Tribunals for the trial of specified cases allocated to them by the Central Govern-
ment. Two of these Tribunals ceased to function on 1st of Ootober 1946. h 
questions were bound to arise 118 to the courts which should be considered cOIn-
petent to succeed thORe tribunals 'for the purposes of the Criminal Procedure Code 
such as directing execution of sentences and receiving orders from the High Court 
on appeal or revisirJll, it was considered necessary to make express statutory pro-
visions for the determination of such questions before these Special Tribunals 
oeased to ~ . As the Central Legislature was not then in session. the ne::ces-
sary provisiollR were enacted by the promulgation of an Ordinance, namely, the 
Special Tribunals (Supplementary Provisions) Ordinance, No. 28 of 1946. As I 
have stated hefore. this Bill iq intended to replace thut OrdinanCE;. It seeks to 
make provisions where any special tribunal ceases to function that the sentences 
and ~ passed by the Special Tribunals f;hould be deemed to have bt'('ll passed 
by the Court of Session within i,he locBI limits of whose jurisdiction the offences 
charged in the ~  were ('ommitted. If there may be more than one Courts of 
Session, then by such Court as the High Court may determine. 

This Bill also repeals the Special Tribunals (Supplementary ProvisionR) Ordin-
ance, 1946. It is very simple, IlB T have stntRd. SOllie apprehcJJsion llIight, arise 
in the minds of some of my Honourable friends as to the functions that were 
pntrusted to thosc Special Tribun::lh:. I would like to make it clear that certllin 
categories of offences were ulIot.ted to th0f1e Special Tribunals for trial. 'rhey hoi 
nothing t.o do with political offences. Certain offences that were comrllittl'd by 
high officials, f;urh as, corruption, ~'  embezzlement and miaappropril1tioll 
of monev were allotted for trial hy these courts. As one of my Honourable friends 
pointed 'out to me, I can tell him that nl) political prisoners were either tried or 
convicted by these special tribunsls. I would again like to make it clear that 
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no political ofi"enct-R were tried by these tribunals. . I commend my motion for 
'he acceptance of the House and 1 hope Honourable Members will agree with me 
'hat this Bill should be passed without much debate. 

Kr. President: ~  moved: 
"That the Bill to make certain provisiona in ralation to aentenoell and order. pUled by 

Special 'fribun&le constituted under the Crlmina.l Law Amendment Ordinance, 1943, on such 
Tribunal. cea.aing to function, he taken into conlliderat.ioD." 

an ••. A!umthuay&ll&lD Ayyangar (Madras Ceded Districts and Uhittoor: 
Non-Muhammadan Rural): Sir, somehow, I am not able to reconcile myself to 
the passing of this Bill, whoever might be the target of attack under this Bill. 
It is said that this Bill does not cover political offences, JlUt offences committed 
by public servants in the discharge of their duty, such as bribery etc., sections 
Hil to 165 etc. But ordinary courts were not allowed jurisdiction and when 
cases were launched before ordinal! courts, after Special Tribunals came into 
existence those cases were transferred to thobe Special Tribunals. You will 
see from the constitution of the Special Tribunal and the manner in which 
the Special Tribunals disposed of ooses, whoever might be the accused, that 
we ought to make it clear to anybody who is charged with the offence that 
the law is equitable and just, that the dishonest people shall be punished 
that merely in the hurry of the war, no man shall be convicted unless he is 
given a fair opportunity to defend himself at the tl'i.u.l. I am trying to proceed 
on that principle. Now, kindly refer to clause 4 of the Ordinance which this 
Special Act is trying to revive or restore in a degree. The Special Tribunal is 
to consist of three members of whom one shall be an officer of His Majesty's 
forces. I take very serious exception to an officer of His Majesty's forces being 
one of the Judges, whatever might be his other qualification, to decide upon 
cases of misappropriation by high public servants, misappropriation or corrl,lp-
tion. Why should a member of the Forces be chosen for that purpose. That 
is my first objection with regard to the composition of this tribunal. Then as 
regards powers of appeal, clause 7 of the Ordinance says thut there shull be 
no appeal from any order or sentence of a Special Tribunal. 

Sir Gaorge Spence (Secretary: LegiBlative Department): My Honourable 
friend is quoting from the Ordinance as originally promUlgated in 1943. It was 
subsequently amended in both respects to which he is referring and in parti-
cular section 7 was amended so as to render all the ordinary appellate revisional 
jurisdiction of the High Court exercisable. 

Sri •. ADaD.tha8ayaum Ayy&fJl.&r: I would ask the Honourable Member 
who has signed this Bill to refer to the Statement of Objects and Reasons 
whether he haa referred to any amendment at all there. It simply says:-

"The Criminal Law Amendment Ordinance 1943 (XXIX of 1943) provided for the conltl-
tution of SpllCial Tribunala for the trial of specified cuel allotted to them by the <Alntral 
Government ... 

Sir Gaor,e Spence: The reference to the Criminal Law Amendment Ordi-
nance means the Ordinance us amended up to the date when the Statement 
of Objects and Reasons was signed. 

Sri •• ADanthalaJanam A"lD.gar: He has not even placed a copy in the 
library IIond does my Honourable friend expect me to carry all these in my 
brain or carryall these books with me. He must make the Statement of 
Objects and Reasons self contained. Assuming that what he says is a fact, 
I would ask the Honourable the Law Member that now that there is a change 
of Government to review all these cases and find out whether in pa.rticular 
oases persons have been judged wrongly or not. Otherwise there is no mean-
ing in delegating the powers to Special Tribunals and continuing the same 
kind of tragedy to which .these persons have been exposed. A number of per-
sons are noted in the Schedule, I do not know how many have been convicted 
for whom Special Tribunals were constituted. One is in Calcutta, and the 
other is at Lahore. A list of 14 persons were put up before Lahore Tribunal 



SPBCIAL l'RllIUlIALIi (SUPPLBMENTARY ROVIIIIO ~ BLLL Ita! 
and 20 before the Calcutta tribunal. 1 would urge upon the Honourable Mem-
ber that before he wants to continue the Special 'rribunal by vesting that 
jurisdiction in sessions courts to 1Ill1ke sure that these convictions are just and 
proper and to see to it that the sessions courts exercise the jurisdiction vested 
in them by removing these conviction or vacating them and delegate the 
powers of special tribunal to sessions courts only with respect to other persooiJ. 
m other cases. 

The Jlonourable lIr. Jogendra Bath lIandal: My Honourable friend has com-
mitted one initial mistake. This Bill does not propose to set up any Speoial 
Tribunal. 

Srt M.. Anantb'layanam AnaDiar: Continuing. 
The Honourable Kr. Jogendra Hath Mandal: Not at all. Two Speoial Tri-

bunals ODe at Lucknow and the other at Amraoti have ceased to function. 
They have disposed of all cases allotted to them. The sentences IIrnd orders 
passed by those Special Tribunals have got to be exeouted by some courts. 
There was no provision in those spechtl tribunals ordinances and no provision 
anywhere in the criminal procedure code which enabled the execution of sen-
tences. Hence certain enactments is necessary to provide for the successor of 
'hose two special tribunals which will execute those orders and sentences passed 
by the Special Tribunals. Now this Bill intends to give power or appoint as 
their successor the session court within the local limits of whose jurisdiction 
the offences eharged in the case were committed. Therefore r feel that a' 
this stage there is nothing to be criticised. What was done was done at the 
time of the pasHing or the promulgation of these Ordinances, namely Ordi-
nance XXIX of 1943. Now, theRe Special rrribunals pussed certain seutences 
and orders and it is fair auel reasonable that ",Ollle courts ~  execut,e those 
.orders and sentences. 

Sreejut Bohini Kumar Chaudhuri (AsRam Vlllle.v: Non-MuhuDlIIIHdan): r 
wish to know whether there will be Imy new trials under the Special Tribunal. 
Now my Honourable friend said in the course of his preliminary remarks that 
.out of five or so many tribunals only two have become ~  Bnd the resa 
are still functioning. 

The Honourable Mr. Jopndra Bath JIaJldal: Seven Special Tribunals were 
constituted and five are still functioning. I>art of the provisions of these Spe-
(lin I 'fribullll.ls cOJlle under the provincial jurisdiction namely the cOllstitution 
and organisation of courts. So the respective provinces were asked to pBI>S 
<enactments for the continuance of these special tribunal",. One such Act bas 
been passed by the Bengal legislnture and another by the Bombuy legislature 
and for the Punjab. I think the legiRlature is not 111 session fwd an Ordinance 
bas been proIllulgated there for the continuance of the Apecial Tribunals. The 
cases which were allotted to these Special Tribllnals shall only be tried by 
those Special Tribupals. J think there is nothing else for me to explain or 
add and I hope the Bill will be taken into conRidf'ration. 

Sri 1I. ADaIlthalay&D&m A"augar: Sir, I wish to say 11 word of personal 
exphmntioll. I huve not misunderstood my Honourable friend. I only wanted 
that the jurisdiction of Special TribuQflls is not continued in the sessi0D8 
<court, and TIly object is, that the convictions of these Special Tribunals !lhaU 
lapse. There will be no court which will execute these in cases where in 
the special tribunal!! there was n glaring hreach of justice. That is what I 
wanted. I do not want these sentences to he executed. If this Act doell not 

4 M e10the the sesllions courts with the powers of the special tribl1nflls no 
P. . court can execute these sentences. It ill because I am offended with 

these Specinl Tribunals which were not C'onstituted properly whose judgment I 
do not apprO'fe of. That is my point; I did not misunderstand him. 

The Honourable Ilr. JogeDdra B&th V.ndal: On this point I should like 
to make it clear that section 7 of the Criminal Law Amendment Ordinance of 
1948 provided for appeals to the High Court. The only ~  was thM 
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no transfer of cases aHotted to these Special Tribunals was allowed by any 
court. But the aggrieved or convicted persons were entitled to prefer an appeal 
to the High Court. 'fherefore I think my Honourable friend shall have no 
objection in the matter. 

Itr. Preaident: I do not know whether it will be proper on my part to state 
to the House, the difficulties which I was feeling about this. I do not know 
what happens to the pending cases before the tribunals about the time they 
cease because clause 3 deals with 'sentences or orders passed'. There may 
be neither sentences nor orders about the time the tribunals cease to exist. I 
was just considering it from that point of view and trying to gain some light 
myself; being a lawyer I felt interested in this discusf;lion. It is not merely 
a question of executing sentences or orders but of providing for succession to 
a particular court whieh cllases to exist. If that it> the ~  it would not 
prtlstlnt much difficulty. 

Itr. Suanka Sekh&r Sanyal (Presidency Division: Noz{-Muhammadan Rural): 
Sir, since you have been good enough to raise this question it is rather neces-
sary that this matter should be disoussed in order to make the whole question 
clear. As you were looking at the matter I was also looking a.t it from & 

different point of view exactly for the same purpose; because, if the sessions 
court is meant to be the successor to the tribunal this law as it is, will defeat 
its purpose. On the other hand it may be contended, as presumably the 
Law Member meant to contend, that this Bill covers only specified cases, 
namely, there have been final orders by the special tribunals, these are pend-
ing before the High Court, . during the pendency of these cases the Bpecial 
tribunals ceased to exist, and therefore t.he sentence as originally passed by 
the special tribunal which is confirmed by the High Court stands, or the 
sentence is modified or changed to t>ome other form and the question of execution 
of that sentence remains the only question at t.hat time. If the Bill is so 
narrow as that it is certainly clear lind there is nothing to object to. But, as 
you have hinted, if the sessions court is meant really to be the successor for 
all praotioal purposes of adminiptration of justice, I submit this Bill will carry 
us into the wilderness. 

The HOIlOUfable lIr. logendra Bath Kandal: 'I'hat is not the object of this 
Hill. 
Srt Il. Anantbaaayana.m Ayyangar: What will happen if instead of modify-

ing the High Court thinks fit to order a retrial? Under what rule and regu-
lation is the sessions court (\ successor, with alJ the inconveniences and limi-
tations made under the original Ordinance? Or will it be allowed to proceed 
under the Criminal Procedure Code? 

Mr. Pree1dent.: Before this controversy goes on, I may point out that the 
wording seems to be clear in the direction of suocession: 
"When any Special Tribunal oeaaea to function, t.he 8entences or ordera passed by it. in 

any CBle 8hall, for the purp0888 of the proviliona of the Code of Criminal Procedure, 1898, 
applicable in NBpect of those sentences 01' ordera, be deemed to hat'e been '' ~  by the 
Court of Selllion", etc. 

JIr. Saaanka Sekhar Sanyal: .Is .~ orde.r means an order of adjournment 
line die by an order of the SpeCial Trlbunal? 

Mr. Preaident.: Thut is an order which shall bo deemed to have been 
passed by the Court of Session "within the local limits of whose jurisdiction 
the offences charged in the caEe UI't' alleged to ~  taken pIa.ce.·· Then of 
oourse the procedure in respect of orders of the sessIOns court wlll be followed. 
That is what I understood. Therefore, I put the question as to what is to 
happen to pending cases becuuse the cllmse refers to " ~  or ordm's 
passed','. 

The Jl<mOUr&ble JIr. 1000ndra lfath Kandal: There are no pending cases 
before these  tribunal •. 



MOTOR VEHICLES (SECOND AMENDMENT) BILL 983. 
:Mr. Pre8ident: 1 did not know the Iucts; 1 was merely trying to know the 

scope of the legislation from the wording. 

Khan Koha.mmad Yamdn Xh.8IIl (Agra Divh;ion: Muhammadan Hural): 
There is another difficulty that' M.r. Ayyangar pointed out. Supposing the-
High Oourt orders 11 retrial and thil! court ceases to function who will ~k  

it. up? 

Mr. President: That is the sessions oourt. However, we will leave the 
matter of interpretation to thH courts if Wld when such CBses arise. 

'I.'he question is: 
"That the Bill to make certain provisiona in ula.tion to IIIlntencea and ordera palled b, 

Special Tribunals c.;n8tituted nndel' the Criminal Law Amendment Ordinance, 1943, on ~  

TribunalB c8&Bing to function, be taken into con.ideration.·' 

The motion was adopted. 

Mr. Pr8l1dallt: The question is: 
"That clauses 2 to 4 stand part of the Bill." 

The motion 'was adopted. 

Olauses 2 to 4 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the ~  were added to the Bill. 
The Honourable Mr. Joe_dra lfath Kaadll: Sir, I move: 
• 'That tho Bill be passed." 

Mr. Pr8lldent: The question is: 
"That the Bill be paued." 

The motion was adopted. 

MOTOR VEHICLES (SECOND AMENDMEN'r) BILL 

The B.anourable JIr. K. A8af Ali (Member for Railways and Transport): 
Sir, I move: 
"That the Bill further to amend the Motor Vehicles Act, 19;59 ($scofld .-1mcndment) ~ 

referred to a Select Committee conBilting of the Honourable Mr. Jogandra Nath Mandai, 
Pandit Sri Krishna ~ Paliwal, Sjt. N. V. Gadgil, Pundit Thllkur JJII. llhllorgavll, 8ri 
N. Narayanamurthi, Mr. Gauri Shankar Saran Bingh, Sr.e ~  Banerjee, Mr. M. A. F. 
Hirtzel, Mr. R. C. Morris, Rai Bahadur D. M. Bhatt.achrya, Sardar Bahadur, Cr.ptain 
B&rdar Harendra Singh, Khan Mohammad Yamin Khap, Mr. Biddiq Ali Khan, Syed Ghulam 
Bhik Nairang, Mr. Muhammad Nauman, Bhri Mohan Lal Saksena, Sri M. AnanthaMyanam 
Ayyangar, and the Mover. with instructiona to report on the opening day· of the next. 
1IC8sion, IIl1d that the number of mt·mLers whose preRence Iball h(' neces\I&ry to "t1llstitute a 
meet.ing of the Committee shall be five. II • 

As the House remembers, the l\-fotor Vehicles Act was passed in 1939 and 
it was not until the last session that a.n amending Bill was broullht up and was 
referred to a Select Committee. 

[At this stage Mr. President vacated the ~  ~ was then occupied by 
Mr. Deputy President (Khan Mohammed Yamm Khan)]. 
At that time Chupter VIII of the \ Motor Vehicles Act had 110t. 

been brought into force. It cl1';le into force from t?e 1st of J ~  
1946 and ~  then we have discovered that there 18 a lacuM In 
Chapter VI T I, the lacutta being, want of reciprocity with the States. Compul-
sory insurance of motor vehicles in British India was enforced, but the States 
had no reeiprocal arrangement with us, and were free to do exactly 8S they 
liked. Now that 40 states have expressed their intention to paS8 parollel 
legislation 80 that insurance policies that may he taken out in British India, 
if this Bill is passed, will be valid in the reciprocating States and tlic6 tle'.ItJ" 
it has became necessary to pass this melUure. Of course I must also mentIOn 
the fact that we have taken this occasion to introduce one or two minor amend-
ments which will be found in the Bill. I am Bure Honourable Members have-
already read the Statement of Ohjects and Reasons and they have al90 looked 
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at tile 1I0tes on clam,es, and it is not neces!:lRry for me to inflict at the fag 
eud of the day a long speech on the House. Moreover this measure is wholly 
non-controversial. In flny case it is being referred to the very Select Com-
mittee which is now considering or which will be considering the earlier 
t:\lIIeuding Illeasure. 

There is only one change. The Honourable the Law Member happens to 
be different today, and I happen to be a different person. Otherwise all the 
·other members are exactly the sume. There should be no controversl' about it, 
and I hope the House will agree to my motion. Sir, I move: 

Kr. Deputy Pr8lident: Motion moved: 
"That the Bill further to amend the Motor Vehicles Act, 1939 (Set:ond .tmendment) b. 

refen'ed to a Select Committee consisting of the Honourable ~ -. Jogo3lldra Nath Mandai, 
Pandit Sri Kl'iHhna Dutt Paliwal, Sjt. N. V. Gadgil, Pundit ThakurDas Bharl(ava, Sri 
N. Narayanamurthi, Mr. GaUl'i Shankar Saran Singh, Sree Satya.priya Banerjee, Mr. M. A. F. 
Hil'tzel, Mr. R. C. Morris, Rai Bahadur D. M. Bhattacharya, Sardar B&hadur Captain 
Sardar Harendra Singh, Khan ;\lohammad Yamin Khan, Mr. Siddiq Ali Khan, Syed Ghulam 
Bhik Nairang, Mr. Muhammad Nauman, Shri Mohan La! Saksena, Sri M. Ananthasayanam 
A ~ and the Mover, with instructions to report on the opening ,day of the next 
lIesaion, and that the number of members whoKe presence shall he nece.snry to constitute a 
-meeting of the Committee shall be five." . 

Srt M. Ananthaa&yanam Ayyangar (Madras Ceded Districts and Chittoor: 
Non-MuhfUIIllJudun Hural): May J ask if the Honourable Member has made 
hilllse If II nwm ber of the other Select Committee also? 

The Honourable :Hr. ]1(. Asa.f AU: I am a member. 

Sri K. A.nanthaaayanam A.yyangar: 'rhere ~ no motion moved to the effect 
thut you should be on that 8elect Committee. The previous Hailwuy Member 
"Was on that Committee and the present Hailway Member caDDot ipso facto 
step into his place. 

The Honourable lIlr. ]1(. Alaf Ali: ] am not quite sure. As a matter of 
fact when the 8eleet ~  Illet lUf.t time 1 was there and no objection 
was raised. 

Sri ]I(. A.nanthaB&yanam Ayyangar: We cannot ask the Honourable Member 
to walk about. 

Shri Kohan LaJ. Sak8ana (Lucknow Division: Non-Muhammadall Hural): 
I think there should be a formal motion about this. 

Sir George Spence (Secretury, Legislative Department): May 1 refer to 
,Stullding Order 40, which provides that: 
"The :\lemhel' of the Government to whose department the Bill reJ&tes--(i11 tltis ~ . the 

JionotJ.Table Mr. AlaI Ali)-tbe member who introduced the Bill and the Law Member of 
the Governor·General's Executive Council, if he is a member of the Assembly, shall be 
members of every Select Committ.elol, and it shall not be neceSBary to include their names in 
. any motion for appointment of 8uch & Committee." 

:Hr. DepUty Pre61dent: It was not r.ecessary to include the names of the 
Law Member and the Mover; ~ is redundant. 

Sri ]1(. A.nanthaaayanam A.yyanga.r: NDW that thil! Bill ~  to Chapter 
VIII of the Motor Vehicles Bill caD both of them be discussed together and 
,one report of the Selert Committee be ~  for both. 

The ROnourable Kr .•. A.Ia1 Ali: :It is perfectly obvious that both these 
amending measures will be considered by the ~  Select Committee and 
they will submit one report on both. 

lIlr. Deputy PreII.dent: We cannot disollss what procedure the Committee 
will udopt. What is provided here is that the report should be made on the 
openiDg day of the lH'xt ' ~  and the other Committee has to .report on the 
'same 'day too. 

K .. !i .AbdUl Sattar Hail Iabaq tleth ~  Const and Nilgiris: Muham-
-nladan): Mny J IIsk the HOllolITllble Member to enlighten me on the question 
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.of whether these two Bills are to be considered at one and the same tiule by 
the same Select Committee? 

'.l'I1e Honourable Mr. ][ • .Aaal Ali: I am perfectly certain that my Honour-
able friend knows the entire procedure from end to end. Does he mean to 
.suggest that both these measures will be considered at the same time? It is 
quite obvious that both the amending measures will be taken up item by item. 
It is open to the Committee to take up this item first or the other one, IUld 
in any case ufter having considered both the amending measures, noonally 
I should expect them toO submit one report ruther than two. 
Sri ][ • .An&Iltbaaayanam Ayyanpr: You require permission of the House 

lor that. 
lIr. II. A .... JI1l1Iel (Bengal: European): Sir, I do not want 1.0 take up 

the time of the House unduly, but there it! one point. As I understand it, 
Section 95 of the Act is open to amendment and we on this side of the House 
:should like to move an amendment in the Select Committee on Section 95 
sub-section 8. The Motor Vehicles Act, as we all know, is a Trojan horse in 
.&S much as it professes to deal with motor vehicles, but under that cover it 
~  also with transport to an ever-increasing extent. In Bddition, itt certain 
'Sections it also deals with what might be regarded as labour items. This 
particular amendment which we propose to move is in that connection. Bnd I 
do not propose to discuss the merits, but I should like to know from the 
Honourable the Transport Member that it will be open to us to mOve that 
-amendment in the Select Committee. 

Mr. Deputy PreIIlcleDt: The Honourable Member ought to know that once 
this motion is carried. then the House is committed to the principle under-
lying-the Bill and no amendment which violates that principle can be moved. 
It is for the Honourahle Member to see whether he will he in order or not. 
-and that wnt be decided by the Chairman of the Committee. 
The question is: 
"That. t.he Bill further to amend t.he Motor Vehiclea Act., 1939 (Sutmd Amendment) be 

referred to a Select Committee con,i.ting of the Honourable Mr. J08\'ndra Nath Mandai, 
Pandit Sri Krishna Dutt Pliliwal, Sjt. N. V. Oadgil, Pundit. Thakur Dlls Hhlirgava, Sri 
N. Narayanamurthi, Mr. Oauri Shankar Saran Singh, Sree Satyapriya Banerjee, Mr. M. A. F. 
Hirtzel. Mr. R. C. Morris, Rai Bahadur D. M. Bhattacharya. Sardar Bahadur Captain 
.sardar Harendra Singh, Khan Mohammad Yamin Khan, Mr. Siddiq Ali Khan, Syed Ohulam 
Bhik Nairang. Mr. Muhammad Nauman, Shri Mohan Lal Sabena, Sri M. Ananthauyanam 
Ayyangar, and the Mover, with inlt.ruction. to report on the opening day· of t.he next. 
8es8ion, and that the number of member. wbOle preaence Ihan be necesury to conltitule a 
meeting of the Committee shall be five." . 

The motion was adopted. 

BANKING COMPANIES ~ST U TIO  OF BUANCHES) lHLL 

The HonoUrable Kr. Llaquat AU KhaD (l<'inance Member): Sir, I beg to 
Illove: 
"That the Bill to reetrict the opening and removal of Br&Dch811 by banking compMDie. 

be taken into conaideration.·· 

As the Honourable Members must have noticed, from the aimll and objecte 
.of the Bill, it is intended to enact one section of. the Banking Compallies Bill 
,loJld that section, Sir, is clause 18(6). In recent times, Mr. Deputy President, 
there has been a rapid mcrease ill branches of va.rious banks in the country. 
1 would like to give the House SOlllt.' figures of the IDCrealle that hall taktlll placo 
during the last few years. In 1938 the banking offices in India were only 1,471 
Their number increased to 2,710 al. the end of 1942, and to 8,418 at the end 
.(,t 1948, Bud to 4,550 at the end of 1944. and to 5,266 at the end of 19·15. Now. 
Sir, the ~  Members will not.ice that there has been a ven greut iUl:reas8 
in the number of bronches of the various hanks that hllve been opt-ned in rel·ent 
times. We would think that an increase in numbers should be well·oml'. and 
I think it is something which we should welcome. But ~ J . '. the 
increase has not been on right linE'S. For instance. nearly one-third of the total 
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lIUIuber of Branches of scherluled banks at the end of 1945 were owned by banks. 
which were floated during the war or which were included in the second schedule 
(luring this period. Not only that, but these Branches have been concentrated 
in a few bigger towns, with the result that while the number has increased, the 
facilities for banking have not increased proportionately, and it has been noticed 
that in larger towns the number has been beyond proportion. This has not 
helped in increasing banking business. It hus only helped in diverting business 
from one branch to another. 

Now, Sir, it has led to a number of difficulties and undesirable practic 
'ro get business from other branches which were alreadv in existence, new termtl. 
of interest and better terms of interest have beeu offered by the smaller banks 
who could not oompete with other banks on account of their welJ-established past 
uud their financial resources, with the result that these small b6nks by offering 
a larger rate of interest have to incur a greater expenditure and they can only 
get back this money by making loans on bigger rates of interest. Their manage-
ment charges have also been greater and the result has been that it has not 
benefitted those small banks and by manipulations they have shown profits 
whereas. they have in fact not made any profits. Now, Sir, as I have already 
suid tlie opening of these new branches in towns has not helped in tapping new 
bonking channels. But it has only meant directing business from one Branch 
to another. 

Then, Sir, there is another undesirable practice that has sprung up. Some 
of these small banks have opened branches III provinces far away from their 
headquarters and on account of the credulity of the people there. ·the.\' have 
t;lIcceeded in securing deposits which they have remitted to their head offices, 
with the result that in a number of cases the branches in far-flung provinces. 
h:\Ve not been able to meet their C'bligations and a number of cases have come 
to the notice of the Government that the depositors have been refused payment, 
and consequently the:v have had to suffer It great loss. 

Then. Sir, banking, as you know, is not in such an advanced 8mD'S in Indin 
as it is in some other parts of the world, and we have not got ~  trained 
pt:rsonnel for this speciaiized subject in the country, with the result that un-
t/'ained men have been employed and it has meant great deterioration in the 
llJanagement of the banking business in India. Sir, in other countries, the 
Governments have legal powers to regulate and .control the opeumg of new 
BrancheR and the object of this Bill is to vest the Heserve Bank With special 
rowers to regulate the opening of new branches of banks throughout the country. 
While the Reserve Bank IS considering a case for opening a new branch, they 
would examine the financial position of the bank, they would examine the require-
wents of the locality wnere a branch is intended to be opened, they would 
t'xamine the management of the concern, and fhey would, before permission is 
given to open a new branch, make eertain that it would be in the interests of the 
Imnking business of the coumry as well as in the interests of tht· depositors. 
Where the Hesl'rve Bank find!; that it ill in the interests of the financial position 
and financial stability of the country to stop the opening of new bronches they 
would tuke proper action and would not allow any new branches to be opened. 

Sir. liS you are aware, the Banking Companies Bill was referred to It Selec. 
ConlTnittee unn the Select Committee on this Bill has not yet started function-
ing. It will be sometime before the Banking Companies Bill becomes law but 
in the meantime a number. of banking concerns are going ahead with opening 
branohes, so that later on they may escape from the clause to which I referred 
at the beginning of my speech and whioh is incorporated in the Banking Com-
panies Bill. It is intended that this should be stopped immediately and we can-
not afford to wait till suoh time as the Banking Companies Bill becomes law. I 
hope the Honourable Members of this House will agree with me thllt it is 8.bso-
lutely necessarv that we should control and h.!"ve a proper check on the opening 
of new ~  of banka not only in the interest of banking ~ ~. i.n this 
oountry but also in the intereat of depoaiton. There are great posslblhtles for 
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banking business in India. There are in fact no banks in the rural areas or in 
smaller towns and we should make every effort to see that branches are opened 
in ~  areas instead of concentrating them only in larger cities, which does not 
help either to get any more business or get any more banking facilities but only 
helps to create more branches and consequently less business for each bank. 
Sir, I commend this motion for the consideration of this Honourable House. 

Kr. Deputy President: Motion moved: 
"That t,he Bill to restrict the opening and removal of Branches by banking companies 

be taken into consideration." 

" Shrl ~  ~ S .k ~ (Lucknow Divil.;,jon: Non-Muhammadan Rural): 
tilt, on a pomt of informatIOn I would like to know how many branches have 
"eon opened since the introduction of the Rill last Budget Se'ssion, so that we 
JDay be in a position to know as to whether this Bill is necessary at this stage. 

The Honourable JIr. Liaquat .Ali lD1an: J ",iIi reply in my closing speech. 
Shrt K.oban La! S&ksena: If we have the information now that would save a 

'ot of speeches on these amendments. 
JIr. Deputy PreSident: The ~  Member mentioned some figures as 

. 0 what we had sometime ago and what we have now. 
Shri ](onhan La! Saksena: I W!lIlt to know the figuretl since the introduction 

Jf this Bill. 
Mr, Deputy Pre8l.dent: There are amendments and Mr. Jaffer who has a 

motion for circulation is not here. Then there iR one by Mr. Sanyal. 
JIr. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan Rural) : 

Sir, I beg to ~. 
"That the Bill be referred to a Select Committ.ee collllistir.g of I.he Honourable Mr. 

Liaquat Ali Khan. the Honourable Mr. Jogendra Nath ~  Sir Cowa.jee Jehangir, 
Mr. K. G, Ambegaokar, Mr. Ram Nat-h, Mr. M. A. F. Hlnzel, Mr. Gp.offrey W, Tyeon, 
;Khan Mohammad Yamin Khan, Haji Abdus Satta\" Haji Ishaq Seth, Seth Yusuf Abdoola 
Haroon. Mr. Mohd. M. Killedar, Mr. Manu Subedar, Shri Mohan Lal Saluenn., Sri M 
AlllInthuayanam Ayyangar, Mr. P. B. Gole, Sri T. A. R ~  Chettin.r, Sri Satya 
Narayan Sinha, Sardar Mangal Singh, and the Mover, with instruction. to report by the 
31st December, 1946, and that the number of members whose pretence shall be necelnry 
t.o constitute a meeting of th(' Committee shall be five." 

Dr. ZIA Uddin .Ahmad (United Provinces Southern Divisions: Muhammadan 
ltural): Wh'y not the whole House? 

JIr. S'upnka Sekhar Sanyal: I should welcome such an amendment. 
Sir, after the Honourable Member for Railways and War Transport wh' 

rderred bis second Motor Vehicles (Amendment) Bill to a. Splect Committee 
which is identical with the Select Committee to which the otber Motor Vehiclel 
(.a.mendment) Bill was referred, I am'surprised that the Government is not pur. 
~UJD  the same policy in the matter of this Bill also. I think that this motion 
which has been moved by the Honourable the Finance Member is objeotionable 
011 three grounds. The first ground is that it is piecemeal legislation. the AMond 
ground is haste and thp third ground is positive (I hope it is not int.entional) 
discourtesy to the Select Committee to which the bigger Banking Companies 
(Amendment) Bill has a1reBdy been referred. . 

Sir. banks have been growing in the last few years either for good or for evil 
or for both ..... 

Dr. ZIA Uddin Ahmad: It cannot be for both. 
Kr. Saaanka 8ekllar SIUlf&l: ... and it was desired and expected from various 

'luarters that there should be a consolidating Bill and it was a ver'y welcome 
measure when during the last budget session the Finanoe Member introduoed 
thE> Bill and it was referred to a Select Committee. If you would be good enough 
to refer to the Statement of Objects and Reasons: to ~  the ~ ~  .the 
Finance Member himself referred, the frank obJect IS to put lDto I.mrnedlate 
operation clause 18 of the earlier and the bigger Bill. ~ .  ~  why a 
portion only of that Bill has been sliced out and why this BIll IS proPOled to 
be rushed down the throat of the legislature in this manner? 
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Kr. Deputy President: The arguments haVE' been given. 

Xr. Sas&nk& Sekhar Suyal: I hope to meet those arguments. The Honour-
Rble the Finance Member says that the number of branches was increasin" bv 
leaps and bounds and he has given figures up to 1945. When the earlier "Biil 
l'Ias referred to the Select Committee it was sometime in March or April, 1946. 
The Government of that time and the then Finance Member had before them 
~  figures' of the rapidly increaRing number of bankR and their branches up tc 
1945 and the number was 5,266. We can take it that at that time it was not 
~  necessary for the then Finanee ~  or tbe then Govrmment to 

hustle any portion of thir; Bill through the House. Therefore it would be perti-
)lent to make an enquiry of the. Honourable the Finance Member as to when 
the Government considered the desirabTIity of putting a stop to this mounting 
march of banks and their branches. Certainly not in April, 194ft Then the posi-
tion boils down to this: that there must have been some further rapid, unwelcom • 
. md undesirable increase in the number after April 1946. That would be a more 
relevant and pertinent information. My friend Mr. Saksena put -the real and 
pointed question when he stood up to make an enquiry of the Honourable Mem-
her RR to how many branches or banks have croppfd up after the lust Bill waR 
referred to the Select Committee. That is the crux of the matter, and the 
Honourable the Finance Member'R whole case is that all these developments are 
fraught with danger to the banking structnre of the country. The Government's 
principal cuse Reems to be that after the 1946 Bill was referred to the Select 
Committee the bankers and financiers aealing with bank!'! are manipulAtinn,- things 
in such 1\ way as to defeat the amending measure which waR before the Select 
C(Jmmittee at that time. If the Finance Member has got his information thst 
after April, 1946 and before today any number of branches have been opened, 
then of course he will pse that information and will convince us AS to wh.v during 
th1s interim period such an emergent and hast" legislation haR been necessary. 
I have got my information and I propose humhh to convev that information to-
tht· Finanee Memher. Some new brAnches hnve heen onelH'd hut these are not, 
reallv new branches. They are the commitments of earlier times. For example 
in December 1945 there ~  ha.ve been a number like 5,266 bub at that time 
flome contemplated branches could not be openf'd on account of certain difficul-
ties. Investments were however made, establishments were provided for and 
expenseR were gone throngh. In point of time, they came into existence after 
December 1945 hut aetuallv there were prior commitments. Being- ~ member 
of the SelE'ct C',ommittee. Tam tryin/l: to get facts so that we may use tliem. Mv 
information is that between April, Hl46 and today not more than two or three 
bl'anches have been opened all over the country. 

JIr. Kanu 8ubed&r (Indian Merchants: Chamber and Bureau: Indian Com-
merce): The number must be 200. 

JIr. 8UJ&D.ka 8ekhar 8any&1.: Out of this 200, the bulk of the branches 
were the commitments of previous times. As a matter of fact, houses were 
taken, furniture purchased and officers were appointed. Only on account of 
certain diffioulties or for purposes of certain formal opemng ceremonies, they 
could not. be opened earlier. The other Select Committee has already sat on 
the 15th April, 1946 and this matter and other matters are already before that 
Seleot Committee. On account of certain political exigencies, when bigger 
things were on the anvil and Simlo. was the scene of various other important 
matterR, this Select Committee could not be called but it has been caUed 
again and we have got notice that this Select Committee is going to sit on the 
21st November and it is expeoted to sit up to the 7th December, 1946. What 
useful purpose will be served by withdrawing this from the Select Committee 
and hustling this piece of legislation through the House. What will be the 
effeot of this legislation. The Finance Member has given figureR that from 
1988 to 1945 there has been a very big increase but is this Bill going to touch 
the fringe of those banks and their branches which have already their exist-
ence before. Certainly not. What is the point in bringing a legislative 
measure which will not affect the sinners but which will affect only new 
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~ . Towards ~  beginning there may have heen the II ~  of 
mflatlOn but these parties and bunks and branches who alreadv had deri'/cd 

~  of inflation by foul ~  more ~  by fair, the:v will get double l'ro-
techon, namely, the prot!,!ctlOn of thE\. mflation whic:h they have already "ot 
and ~  ~ .  of tJ:Us legislative measure which will Il'ot nxe even ,{ ~  
of their eXistence but will axe only new enterprise8 whinh may be more hont'st 
and more solid in their aspirations. . 

What is the point in suddenl.v waking up to the ~ of the sitUAtion 
und trying 1;.) hurry through a legislation which will prejudiciall,v flffect new 
and honest ~ . Today the position is different.. ThORa parties IIlId 
branches got the advantage of inflation and t<>da.v when branches will be 
opened they will be opened with reference to the present context of things, 
If banks are really eager to open their branches, today t.hey will certainlv be 
more ~ S becatl8e after all they are business ~ . They are not going 
to hnve thfJIr business expanded only to spit the law or othprR. They will 
pr,)ceed according to the fundo.ment.al principles Of self-interest. They wilT 
8utornn.tically be anxious t{)day and it is extremely unfortllTHlte that the 
FinAnce Member has stated that. they are forestnlli'ng. The"f' bAnks lire not 
wrestalling anything. They are only carrying on their growth in. the nnrrnlJJ 
way n.nd if any party is guilty of foreRtalIing, if I may sn.v so without. nny 

i}isrespect to t.he Government or the HonourAble the Finance Memher, this 
Bill is guilty of forestalling the cODRidemtioDR which will be before the Splect 
Comm:ttee which if> going to consider the b;glrer Bill. This Bill cannot, be 
Ilonsidered apart from the ot.her proviRions of the bigger Bill. We hAVI-l to 
tlonsider this along with clause 11 of that Bill and with other things. It ifol a 
controversial question whether banks should have rapid mnrchC'R or not. 
Much can be said on either side. Therefore t.hinlrB rannot be anticipated or 
prejudged. 

As I was submitting, this Bill will have the effect of tightening up the 
growth of honest and deserving enterprises. The effect will be that big bllnl(s 
which have already spread the tentacles of their activities all over the cOllnt.ry, 
they 'will not only come to stay but they will have the additional advantage 
of being relieved pf any healthy competition that. may be offered by new enter. 
prises. 'Sir, here again the whole thing boils down to the question of Tata.s., 
Dalmiall and BirlM. etc. According to Newtonian law all matters gravitllte 
towards the ~  Bnd according to the law of administration of this count.ry, 
whatever is done will inure to the benefit of certain big banking concerns only, 
certain big banking enterprises only and all the small banking concerns will 
be washed· out. AlI the advantages will be enjoyed only by the big magnates 
who hav.e already got a. sure footing and stronghold not only in Olle province 
but practically in all the important. cities of the country. Ap, time goes 011 
these big organisBtions will have free field and they will be relieved of 811 
healthy competition that might be offered bv new enterprises. Therefore on 
principle also that is bad. Sir. the Honourable the Finance Member has pro-
posed in his Statement of Objects and Reasons to give authority to the ReserYe 
Bank to examine the 'financial structure and the eaming capacity and the 
t1apital Bssets and all tha.t. In clause S nll!o reference ip, made to'tha.t. Now, 
Sir, may I enquire from the Honourable the Finance Member what has the 
Government done in order to increase the financia.l efficiency of theSe compa-
l'B.tively new and less developed banking coneernR. Sir, I will not liSe Fltrong 
language. But if I were in the opposition IHl We were in the Budget ' ~  
and if this Government were the previollR Government, t.hen, I wonld hAve 
SR.id that the Government are t.hrottling the banking institutions from two 
!'lnds. At one end the Government. ~ putting down in the matter of Mpital 
issues and at the other end fresh shllckles are put by saying don't W'I to th,p. 
field, you do not extend yourself. If the previolH; Government were herc. and If 
I had been in opposition, I would have said the IInme tbing, but what is the 
position today with ~  to capital jp,slle matter. T mUllt say t,hat it i8 an 
open scandal that. there Ilre no principles governing t,he grant or reftl!!lll in the 
matter of a.pplication of capital issues. It is only the rule of thumb of BOmp 
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,authority in some department somewhere that decideH to grant or not to grant 
the application. This is one of my standing objections and there are several 
ca.ses which I will take up personally with the Honourable the Finance 
Member for his consideration. I know of certain Banks who have stood very 
well by the community for over 25 ytoars. They have grown and grown nnd 
:spread their branches and they have done good service to the constituents, but 
then the more you do good things, the more you require capital and the capital 
has to be increased. When they make application to the authorities for increase 
of their capital issues, usually the first reply is that the application is not 
according to fonn. It is not pointed out how the application is not according 
to fonn. The second reply that is usually given is that the requirements have 
not been fulfilled. Nothing is said about what those requirements are. 'lhen 
ultimately when everything is done, then the summary oraer goes that the 
capital isslles cannot he granted. Permission is re!used. Why are these 
Banks which are doing very well and which would have done much better 
being refused nutrition by the rule of the thumb of the department. Sir, I 
would also Rlly t,hat the Honourable the Finance Member ought to take 111so 
the moral responsibility for the collapse of some Banks during the last few 
weekR. The Honourable the Finance Member was very light in using the 
expresRion that he received complaints that. some branches could not pay to the 
depoRitorR. I do not know which are the branehes and which are the Banks. 
But I will not be surprised if there are one or two. But you cannot penalise 
the whole community of Banks because there are some black sheep within the 
fold. But I would rather bring the alternative charge that some of these Banks 
have collapsed because of the one reason namely refusal to give pennission for 
increasing the eapital structure and so the moral responsibility for their collapse 
rests on the Government. These Banks hove spread their Branches between 
1038 to 1P45. The Branches increased but the Government did nothing. J 
would have understood if the Government had stopped the spread of these 
branches in time, but having allowed these Banks to spread their branches all 
over the country, if the depositors interest is so dear to the Government ~ it. 
flhould be, then the Government ~  to have liberally alloyved them to grow 
and develop their capital by issue of cl1.pital permits. But then the Govern-
ment did not do that. So, for sometime the Government kept quiet over the 
whole matter and then the interest of the community required that the Govern-
ment should give assistance by allowing share capital to increase. but h;V with-
holding the permission the result is that. on account of this callousness nnd 
cruelty of the Government, these Banks have crashed. r lay the charge at the 
door of the Government. 

Dr. Zia lJddln .Ahmad: You would have suid all these hRd you been on this 
side of the House? 

Kr. Saa&Dk& Sekh&r Sanyal: My point is this that it is not the time (I) 

interfere like this, because I can conceive of BA.nks, I can conceive this position 
generally also that Banks can grow and avoid a crash even if they do lI'Jt ~  
capital assistance from the Government provided they are allowed to have free 
scope. in their developments. After all the Banks do not really flourish very 
much upon the capital of shareholders as upon credit. I know of certain Bllnks 
who have got such enormous credit in their own localit.y that they do business 
in lakhs and la.khs which create the impression that these are very big Ranks 
that they have very large share capital that they do not care to know whether 
the capital issue depa.rt.ment is issuing pennit or not. They look at persons 
who are pioneers and who are at the helm of affairs of Banks. There are some 
outstanding personaliUes in certain Banks wh:ch in themselves are adequate 
eredit and that helps the Bank in carrying on smoothly and that also always 
keeps1depositors interest· safe. Therefore I would beg of the' Hono·trable 
Member not to throttle these institutions from bot.h ends. Banks must grow 
they should not come to an end at all. The Honourable the Finance Member, 
whose k ~  of affairs is certainly much more than mine h68 used language 
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which I certainly do not appreciate much. There h&8 been in recent yeat's Ol 

rapid increase in new branches of Bank!; mostly at places where adequate 
banking facilities are already available. As a humble student of economic· we 
hear that Banking in India. is still thom,:lIldR and thousands of miles away trom 
the saturation point in our country. It is SHill that even in America and othtlr 
advanced countries, banking has not reached its s:\turation point. Are we to 
understand that in our country we are flO advanced t'conomically that we have 
reached the saturation point? Certainly not, Then Sir, my Honourable friend 
used the language, "where adequate banking facilities are already availilble" , 
Sir, he should not have found fault with that, becau/ile &8 with the law of nature 
commerce, banking and industrial institutions have a tendency to gravitllte to 
particular places. They seek their own level, they flock together and they 
create Rome sort of circle. If there is one Bank doing good business, then a 
banking field is created, there is room for another Bank. Similarly the field 
creates Bank and the Bank creates field. This is a sort of virtuous circle, not 
a vicious circle. That is how human institutions grow. Why should it be 
difft'rellt ill respect of Banks,! Now, Sir. I am glad that the Honourable 1;he 
Finance ~  referred only to the principal Presidency towns. He says 
there hml been overcrowding in Presidency towns. But if he wants to relieve 
the congestion, I would ask him to bring in a legislative ~ which will 
induce or compel t·hese big capitalistic Banks t.() penetrate into the villages so 
that the towns might be an easier field for more enterprising and less ~  

institutions. After all, if the congestion is to be relieved, let relief be in f'l ... our 
of t,he growing concerns, not in favour of those who have already reached Lho 
peak of development. I will be very glad if by his legislative measure tlie 
Honollrable Member can induce the Birlas, the Tatas and Dalmias and 1111 
these big financiers to help the development of banking in rural parts. 

Mr. Deputy President: As it is now five o'clock, the House will now adjourn. 
The Honourable Member can resume his speech t.omorrow. 

Kaji .A.bdua Sattar Hajl Iahaq Seth: (West Coast and Nilgiris: Muham-
madan): Sir, before you adjourn the House, I want to offer the House an 
explanation with regard to t,he names included ;n t,be Motion for Select Com-
mittee which my Honourable friend has proposed. It is not given to any 
Member to propose names without getting the sanction of Members whose 
names he wishes to propose. For the information of the House, I t1'1ay say ~  

the usual practice is that if an Honourable Member wants to make a propositio'n 
like this, he approaches the Whips of the Part.ies 80 that the Whips can give 
the names of such people who are willing to serve. In this particular instance, 
I do wish to bring to the notice of the House that 110ne of the Members of the 
Muslim League Party was approached nor was consent given. . 

111'. Sas&Dka Sekb.&r S&ny&l: Sir. lowe an apology t.() tbe House. Beiag 
new to this House, I thought that when I was giving a Motion for reference of 
the Bill to the Select Committee which is a Committee identical with thh 
Committee which is going to sit and which has already been passed by this 
House, no further formalities were required. Therefore, Sir, I must say tlJllt 
in my want of wisdom, I thought I was doing something which may not .be 
wrong. But since I now offer an apology to the House, I would uk the Whips 
of Parties to obtain the necessary consent so that the factum valet policy mlly 
be approved. 
111'. Deputy Preatdent: For the guidance of the House, as I tpld yesterduy 

when a similar point was raised, I may again inform the Bouse that it has he!'n 
decided in this House that no nlllTlell '1hould be mentioned in the Select Com-
mittee without obtaining the previous consent of the Members whose ~ I are 
proposed. But now of course it sometimes happens tbat the consent of indivi-
dual members cannot be obtained. But if this had been left to the PRrtx 
Whips, and if the Whips are willing to give names, they are supposed to hBva 
taken the consent of the Members whose names they propose, I hope thill 
practice will be followed in future. 
The Assembly then adjourned till Eleven of the Clock, on Thursday, the 

14th November J 946. 
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The following o!Bo8l'll are employed on the administratiye work of LH&D Directorate an<i 
8erYioe :-

168. Kajor . 

16t. Captain 

1'1'. Captain 

171. Captain 

1'12. Captain 

173. Captain 

17 •. Lieut. 

1'15. Lieut. 

176. Lieut. 

177. Lieut. 

178. Lieut .• 

l'1t. Lieut. 

180. Lieut. 

181. U. Col. 

Name 

W. J. Morrie 

W. L. Alh • 

B. W. MalOn 

W. R. Phillips 

J. E. Roes . 

I. R. Kapoor 

C. Hind 

M. E. Engliah 

H. E. Lawrence 

F. H. Collina 

R. Handyeide 

K.K.Mencn 

S. T. Baker 

A. E. Wilson 

APPENDIX II 

l V Ide page 960 ante). 

No. 1/2/46-PoUTlCAL (E) 

GOVDJOONT or INDIA 
OM~ DEPARTMENT 

R.LA.S.C. 

Gan. Liat. 

LA.C.C. 

LA.C.C. 

I.A.C.C. 

IoA.CoC. 

IoA.C.C. 

LA.C.C. 

LA.C.C. 

IoA.C.C. 

I.A.C.C. 

I.A.C.C, 

R.I.A.S.C. 

.... 

UDit 

Middle East ItS9 to 10«. 
Cazne over with Kaj. Gen. 
HA YES to inaugurate Land. 
and Hiringl in 00$. 19« to 
date. (Gen. Li.t). 

New Delhi, ~ 4th March, 1946. 

DECLARATION OF EXEMPTION 
In e:a:ercile of the powers conferred by section 6 of the Registration of Foreign."ra Act, 
~ (XVI of ~)  the CentraJ. Government it p1eued to declare that the provisions of 
to Registration of Foreignen Rulea, 1939, except rule 8 and luch of the Provilioul of 
rule. 4, 14, 15 and 16 u apply to, or in relation to, p8l1118ngera and visitors who are not 
foreigner., .hall not apply to, or in relation to GeDeral Fleming  and Mr. T. H. Macdonald 
of 'he Govemmen' of the United Btawl of America for so long as they remain in India. 

A. W. LO.V·ATT, 
Under Secret4rll to the Government of /"dia. 

No. 1/4/46-POLmCAL (E) 

GOVJIII.NIIIDI'I' or INDIA, 
HOME DEPARTMENT 

New Dellti, (3), tit, 11th April, 1946. 
DECLARATION·  OF EXEMPTION 

In neroi.. Of the powers conferred by .. etion 6 of the Registration of ~ 'II Act, 
~ (XVI of laW), t.be CentraJ. Government it pleased to declare that the pro'l'iKions of 
~ Registration of Foreipen Rules, 1939, except mlf' 8 and luch of the Provisions of 
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.n* 4, 14, 15 aud 1& am appl;. w, 01' ill relation to, ~ '  and visitors who are not 
~ • .ball not apply tD or in relation to, 
(1) 1lr. Tbomu W. Simona, Senior Economic AnalYlt to the American CODIlllattl General 

.at. CaIaIM& aDd his wife; . 

(2) lIiM Mmnie Gay O~" Clerk at the American COlllulate Glmeral at Calcutta; 

(3) IIr. George K. Murray, Clerk at the American C.gDlulate General at Bombay; and 

(4) IIiIIII ADne Hien, Clerk at the American Conaulate Genl!rel at Calcutta, 
for ., Joaa .. theY' retain t.beir preeent employment. 

A. W. LOVATT, 

Undu Secretary to the GOllernmcnt of Inllia. 

No. 1/4/46,POLITl'CAL (El 

OOVKR.1U(PIT OF INDIA 

HOME DEP AR1'MENT 

New Dt.IAi, the 17th 11011, 1946. 

DECLARATION OF EXEMPTION . 
In _ciee of the powers conferred by section 6 of the Registration of Foreigmer. Aot, 
'1_ (XVI of 1939) , the ·Central Government is pleaaed to declare that the provilions of 
~ Jteciatration of Foreigners Rules, 1939, except rille 8 and lueh of the ProviaioDi of 
.rUIe. 4, 14, 15 and 16 as appl) to, or ill relation 10, pafisongeu and visitors who are not 
.~ .hall not apply to, or in relation to Mr •. Ralph Block, wife of Mr. Ralph Block. 
Priadpal Public Affairs Officer of the American Milsion in India, and her daughter Bridget 
Bloek, f.ar eo long a8 they remain in India. 

F. SINGH, 

A,8,i,tant Secretary to the GOI'eTnment of India. 

No. 1/4/46·PoLmCAJ, (El, 

GOVIIKNMENT OJ' INDIA, 

HOME DEPARTMENT. 

Neu} Dellli, tAr: 3rtl lune 1946. 

DECJ.ARATION OF E E~ TIO  

Ia _cise of the powers ('onferred by section 6 of the Regiatration of Foreigll\lf8 Act, 
1_ (XVI of 1939), the {'entra.l Govemment is pleased to dec1a.re that the provisions of 
.. a.p.tratioR of }o"OI'8igners Rules, 1939, except rule 8 and such of the Provisions of 
nJe. 4, 14, 15 and 16 as appl: to. or ill relation to. paasell'gerA and visiton who are not 
"--'-" ,hall not apply to, or in I'elation to M ~ ". George Oawalcl Barraclough a.nd 
~ Loaia Welk, United States GO"emment official. of the Foreign Liquidation Comml.· 
..... for., lGng a8 they retain their present -employment. 

F. SINGH, 

Allis/on I SUTt./-nTlI W the Oot''''flment 01 India. 

No. 1/13/46.PoLITlCAL (E) 

OOVIIBNMKNT OJ' INDIA 

HOME DEPARTMENT 

Nt1JJ Ddhi-3, tht 'l:1"h Au!!u.' 1946. 

DECLARATION OF EXEMPTION 

Ia .. ere_ of the power. conferred by sect.ion 6 of the RegiatratioD of Foreign.,. Act, 
l8!II (XVI of 1939), the Central Govemment I. ~ to declare thai the proviliona of 
'1118 ~ of Fomgnera Rul8l, 1938, except rule 8 aDd .uch of t.be Provi.iona of 
rwJe. 4, 14, 15 and 16 .. ~' to, or in relation to, pauengera and visito,. who are not 
~ Mall not apply to, or in relation to  Mr. StaD181 R. Chartrand, Aaliltaat Public 
A .... o..r, American CODl1llate in Madl'll aDd Mill Hut.h A. Groyer, clerk, .Amerlcu 
~I  Oeaeral .t catl.'lltt., lor 10 10Dg u he/1m. II emplO1ed In bIa/her p..-t poet. 

F. S!NGH. 

,II,i,tnn" SterrfDrY to tI" GOt1tntflU"l. nf /JUlia. 
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No. 1114J46-PoLlTIC£L tE) 
OOVDNIUIIIT or lIIDU 
HOME DEPARTlIr1ENT 

l13TH Nov. lij46 

New lJelhi-3, tAe 'Zhh Aug"'t 1946. 
D£CLARATION OF :EXEMPTION 

lu. ~  (If t.h. pow.. COIliened by section 6 of the Regiatrat.ion of .I O ~~  A ~ 

1939 (XV 1 of 1939), the Ceu.traJ. Government. ~  to declwe t.ba.t ~  ~ ~ D  I)f 
tJm Regiatl'ation of Foreigners Rulel, 193&, except. rule 8 and 1llCh e! the t'roVll1onl of 
l"ulei 414 16 and 16 WI applv 1.0, or In relation 1.0, pWl88ngers and ViS1WU who are not. 

~  'Ihall not apply to, or in relation to Mr. Terence W. MacDermott of the United 
NatioDi OrguiIMioll. 

F. SINGH, 
A,.uta1tt Secretary to the Ga.1,ernment of India. 

No. 1/16/46.PoLlTJCAL (E) 

QOVBlOlBNT 01" INDIA 

HOME DEPARTMENT 

New Delhi, ~  10th September, 1946. 

DECLARATION OF EXEMPTION 

In exercise of the pow6rs conferred by section 6 of th" Registration of ForeigDltl"l Act, 
1939 (XVI of 1939), the <Central Government. is pleased to declare that the proviaiODlof 
lot... Begiatration of ~' "  Rules, 1939, except rule 8 and Buell of the ProvilioDi of 
rule 4, 14, 15 and 16 a8 apply to, or in relJi.tion to, p8.llsengers and visitors who are DDt 

Mr. Douglas Le Ro)' Edwards. 
foreignerl, shall not apply' to, or in relation to Miaa Eugaaia A. Izticha.rda, 

fOl" MO long ~ 

he 
~ . John Korkis, 

United State's Foreign Liquidation Miuion, 
she are employed in tbe American Consulate General, BOmb&y, 

'United Stat.e. Mission, New Delhi. 
h" F. SINUH, 

A ~ "  Secrelor.,! /0 the (iovtr1lment of india. 

No. 1/14/46,POLITICAL (E) 

GOVEaNIIENT OF INDIA 

HOME DEPARTMENT 

Nt'" Delhi, the 17th September, 1946. 
DECLARATION OF EXEMPTION 

In exerda8 of the powers conferred by section 6 of the Registration of Foreignllf8 Act, 
1939 (XVI of 1939), ~  Central Goyerumtmt ill pleased to declare that the provisions of 
thll Registration of Foreigners Rules, 1939, except rule 8 and snch of the Provisions of 
l'ule!! 4, 14, 15 and 16 as apply to, or in relation to. passengpn and visi.t.orR who are DOt 
foreigners, shall not. apply 1.0, or in relation to MiRs Phyllis Elizabeth Somerville, Private 
Se('l'ctury to Mr. Terem'e W. M"ci)ermott. 01 the {Tuite" Nations Orl(ani!lllt.ion. . 

F. SINGH, 
A asilltan I Secretary to the r:ot'"rnmen' of India. 

No. 1/16/46,PoL!TICAL (E) 

r.OVftNMKNT 01" INDIA 

HOME I>JilPARTMENT 

Ntw Delhi, the 25th September, 1946. 
DECLARATION OF EXEMPTION 

In exercise of the powers conferred by BeetioD 6 of the Regiatration of Foreiglllln Act, 
1939 (XyI ~ 1939), the. Central Gov_ent i. pl_ed to declare that the 1)roviJiOIl8 of 
'h\l ReJl;lltratwn of ForeJlPlvl B.ulea, 193IJ. Keept l'IIla 8 and Inch of the ProViIiou.. 01 
rill"" 4, 14. 15 "nd 16 as e.pply to, or in relat.ioll to. ~ and viRltora w1Jo ~ IAI  
~ .  lball Dot apply to. or iu relatiaG to Mia Bnh lIII_ Davi., for lID lQJig ... abe 
.. _pklyed in the AmericaD )(a.ion, New ~ . . 

F. srlifOlJ. 
AHiftiaftt 8el't"efhr"y to tA. Qofl'f'fUflefll of. 1'-' ... 
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